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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
EXECUTION APPLICATION NO. 43 OF 2024
IN

ORIGINAL APPLICATION NO. 111 OF 2018

Kachchh Camel Breeders Association ...Applicant
Versus
MOoEF&CC and Ors. ...Respondents.
Index
Sr | Annexure Particulars Page
no. No.
l. A copy of Affidavit in Reply on behalf of
Respondent No. 2 & 4.
2. 1 A copy of letter dated 11.06.2024.
3. 2 A copy of letter dated 11.12.2019.
4. 3 A copy of letter No. ENV-10-2020-NGT-4T
dated 05.11.2020, GCZMA.
3. 4 A copy of notification dated 10.11.2010.
6. 5 A copy of letter no. B/IMN/T9/26463-64/2020-
21 dated 12.11.2020.
7. 6 A copy of letter dated 01.12.2020.
8. 7 From date 14.12.2020 to 09.02.2021 Work

commenced for bund removal. A joint
inspection confirmed that approximately 4000
RMT of embankment had been removed. A
copy of is annexed.

0. 8and 9 A copy of letter dated 27.08.2021 and

29.09.2021.
10. 10 A copy of report dated 13.01.2023.
11. 11 A copy of letter dated 12.01.2021.
12. 12 A copy of letter dated 13.10.2023.

13. 13 A copy of letter dated 09.10.2020




525

14.| 14,15,16 | AcopyofReports dated 03.03.2021, 17.12.2021
and 02.05.2022.

15. 17 A copy of action taken report.

16. 18 A copy of report dated 15.09.2023.

17.] 19and 20 | A copy of reports dated 04.10.2023, 23.09.2024.

18. 21 A copy of tabular report.

19. 22 A copy of report dated 27.05.2025.

20. 23 A copy of letter dated 03.12.2024

21. 24 A copy of letter dated 15.01.2025

22. 25 A copy of letter dated 27.01.2025

23. 26 A copy of minutes of meeting.

24.| 27and 28 | A copy of letters dated 21.02.2025 &

31.05.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 43 of 2024
IN
Original Application No. 111 of 202Q

In the matter of:

Kachchh Camel Breeders Association ....Applicant
Versus

MOoEF&CC and Ors. ....Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT NO. 2 AND 4

I, Dr. Sandeep kumar, Age: 50 years, serving as Chief Conservator of
Forests, Kachchh forest circle, Gujarat, Respondent No. 4 herein,
having address at Office of the Chief Conservator of Forest, Forest
Complex, near mom’s school Bhuj,370001 do hereby state on solemn

oath and submit this affidavit as under:

1. T say and submit that I have read and understood the contents of
the present Application. I am competent to swear this affidavit as
I am well acquainted with the facts of the case and the issues
raised by the Applicant.

2. I further say that, by way of the present Execution Application,
the Applicant is seeking compliance of the order
dated 11.09.2019 passed in O.A. No. 111/2018, as well as the
order dated 16.09.2020 passed in Execution Application No.
12/2020 in O.A. No. 111/2018.

3. I respectfully submit that the Hon’ble Tribunal, vide its order
dated 11.09.2019 and 16.09.2020, after considering the issue of
rampant clearing of mangroves and the need for protection of the

habitat of the indigenous Kharai camel species, was pleased to

AW

tor
Kachchh Cisels, Bhyj,
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issue certain directions. A tabular chart indicating the specific
directions issued by the Hon’ble Tribunal and the action taken by

the answering Respondents in compliance thereof is set out

hereinbelow:
Sr | Direction issued by hon’ble Compliance
no. | tribunal
1. | There shall be no obstruction of | As per meeting of DLCRZ

any kind in the creeks and free and
continuous flow of estuarine water

in the creeks will be ensured.

committee on date 29-01-2025, All
violation are in DPA Land and DPA
is primarily responsible for
protection of Mangroves . So It is
primary Responsibility of DPA that
there shall be no obstruction of any
kind in the creeks and free and
continuous flow of estuarine water
in the creeks shall be ensured. It is
noteworthy that However if any
kind of obstruction find in this
area, by letter Dated 11/06/2024 of
RO Office GPCB (KUTCH
WEST), DLCRZ committee has
empowered SDM, Mamalatdar to
Remove encroachment. A Copy of
letter dated 11.06.2024 is annexed
and  marked

herewith as

Annexure- 1.

II.

The
Government of Gujarat, GCZMA

and Revenue Officials will jointly

Forest Department,

inspect the area to find out the

persons who were responsible for

On Date 10/12/2019 and date
11/12/2019
Visited the bhachau and Jangi

Joint Committee

Area. Committee had observed the

destruction of mangroves and
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| damaged. This may be done within

| | today.

obstruction of the creeks and take

action in accordance with law

including recovery of
environmental damage and cost of
restoration of mangroves

a: period of one (1) month from

construction of bund. but person

who  were responsible for
obstruction of the creeks were not
found. A Copy of letter dated
11.12.2019 is annexed herewith

and marked as Annexure-2.

i | If there has been any activity

which is in violation of CRZ
Notification, 2011, the GCZMA
will immediately take action in

accordance with law.

By Letter No.ENV-10-2020-NGT-
4-T Dated 05-11-2020, GCZMA,
has given direction under section 5
of the Environment Protection Act-
1986 and also directed D.P.T. to
deposit amount to carry out
mangrove plantation three times of
the mangrove destruction in the
area as reported by committee. A
Copy of Letter No.ENV-10-2020-
NGT-4-T Dated 05-11-2020,
GCZMA is annexed herewith and

marked as Annexure-3.

If there has been any activity in the
mangroves area which are in

of
(Conservation) Act, 1980 or any

contravention the Forest
other law, the Forest Department
will immediately take action in

accordance with law.

This Disputed area is of D.P.T.
This area is not R.F. or P.F. so no
taken by Forest
1980.

Central government has authorized

action can be

Department under FCA

Sub Divisional Magistrate within

their  jurisdiction for filing
complaints under Environment
Protection Act-1986 by SO

2763(E) dated 10/11/2010. A Copy
of notification dated 10.11.2010 is

Kachehh Cisede, Bhuj.
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annexed herewith and marked as

Annexure-4.

There

-_ area without following the due

' ‘procedures

shall be

manufacturing activity in CRZ-I

no salt

provided  under
law/notification. If such activity
are found the GCZMA will take
action immediately to stop
forthwith and initiate appropriate

proceedings.

It is Related

GCZMA.

to GPCB and

VI

| laid down procedures and the same

The quantum of damage caused to
the mangroves shall be assessed by
the GCZMA in accordance with

shall be

persons responsible for the same

recovered from the

within a period of one month from

today.

On Date 10/12/2019 and date
11/12/2019
Visited the bhachau and Jangi

Joint Committee
Area. Committee has observed the
destruction of mangroves and
construction of bund. but person
who  were responsible for
obstruction of the creeks were not
found. By Letter No.ENV-10-
2020-NGT-4-T Dated 05/11/2020,
GCZMA, has given directions
under section 5 of the Environment
Protection Act-1986 and also
directed D.P.T. to deposit amount
to carry out mangrove plantation
three times of the mangrove
destruction in the area as reported

by committee.

VL

The

Government of Gujarat will take

Forest Department,

The Deputy Conservator of Forests
(DCF), Kachchh East Division, by

N

of Forest
Kachehb Clerla. Bhul.
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immediate action to restore the
mangroves which are damaged
within a period of six (6) months

from hence."

B/JMN/T9/26463-
dated 12/11/2020
issued demand note of
Rs.3,61,15,000/- DPT for
Removal of 8000 RMT of earthen
bunds and Restoration of 447

letter
64/2020-21

a

no

to

hectares of mangrove cover. A

Copy of letter no
B/IMN/T9/26463-64/2020-21

dated 12/11/2020  is annexed
herewith and  marked as

Annexure-5.

DPT approved Rs. 2,42,64,200/-,
excluding the Jangi area, due to
jurisdictional disputes with the
Revenue Department. A Copy of
letter dated 01.12.2020 is annexed
and  marked

herewith as

Annexure:6.

From Date 14/12/2020 to Date
09/02/2021 Work commenced for
bund removal. A joint inspection
confirmed that approximately 4000
RMT of embankment had been
removed. A Copy of is annexed
marked  as

herewith and

Annexure-7

Mangrove plantations undertaken
over 495 hectares (350 ha and 145
ha from August to December) in
Gulamshah Pir, Motichirai, and
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Nanichirai  areas.For  above
plantation DCF, Kachchh East
Forest Division has passed
treatment map on date 27/08/2021
and 23/09/2021. A Copy of letter
dated 27.08.2021 and 29.09.2021
is annexed herewith and marked as

Annexure: 8 and 9 respectively.

In 2022-2023 Casualty
replacement plantations
completed. Survival rate reported
to be in the range of 80%—85%, as
per reports dated 13.01.2023. A
Copy of report dated 13.01.2023 is
annexed herewith and marked as

Annexure:10.

Restoration in the Jangi area
remains pending due to unresolved
boundary disputes between DPT

and the Revenue Department.

No funds have been deposited by
DPT for this area.

DCF Kachchh East Forest Division
has written a letter to collector,
bhuj on Date 20/11/2020 for survey
and Demarcation in jangi area. On
Date 12/01/2021 Collector has also
written a letter to DILR for survey
and Demarcation in jangi area. A

copy of letter letter dated

W

Chief of Forest
Kachchh Cisele, Bhuj.
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12.01.2021 is annexed herewith

and marked as Annexure-11.

On Date 13/10/2023 Additional
demand of %15,10,000/- raised for
casualty plantation, which was
deposited by DPT on 11/12/2023.
Forest Department also completed
Casualty replacement plantations
in 2023._A copy of letter dated
13.10.2023 is annexed herewith

and marked as Annexure-12.

applicant had earlier filed
Execution Application being EA
No.12/2020

compliance with the order and the

alleging non-

said Execution Application was

disposed of by the order dated

16.09.2020 by issuing the
following directions:-
"XXX XXX XXX

8. In view of the above, let
further steps be taken for
enforcement of order of this
Tribunal dated 11.09.2019.
The amount determined be

recovered expeditiously and

restoration work be
executed which may be
overseen by a joint
Committee comprising
Forest Department and
GCZMA. Forest
Department will be the

Forest Department has constituted
a committee for execution and /or
implementation of Hon.NGT order

by dated  09/10/2020.

Annexure-13 and

letter
also work
mentioned in above tabular chart

were done by forest department.
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nodal agency for
compliance. The joint

Committee may ensure

compliance of directions,

including stopping and

remedying violation of CRZ

Notification, including any

salt manufacturing activity
and Forest Conservation
Act, 1980. The joint

Committee may file a

compliance report with the
Chief Secretary, Gujarat

within three months."

4. Itis further submitted that, as per the meeting of the District Level
Coastal Regulation Zone Committee (DLCRZ) held on
29/01/2025, it has been observed that all the violations are within
the land belonging to the Deendayal Port Authority ( DPA). It is
the primary responsibility of the DPA to protect the mangroves
and to ensure that there is no obstruction of any kind in the creeks
and that the free and continuous flow of estuarine water in the
creeks is maintained.

5. Itis further submitted that, in case any obstruction is found in the
said area, the DLCRZ Committee, by Letter dated 11/06/2024
issued by the Regional Officer, Gujarat Pollution Control Board
(Kutch West) (Annexure-1), has specifically empowered the Sub-
Divisional Magistrate and the Mamlatdar to remove such
encroachments. Additionally, disputed area falls within the
jurisdiction of the Deendayal Port Trust (D.P.T.). The Central
Government, by Notification S.0. 2763(E) dated 10/11/2010

(Annexure-4), has authorized the Sub-Divisional Magistrate
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within their jurisdiction to file complaints under the provisions of
the Environment Protection Act, 1986.

. It is submitted that, in compliance with the directions of the
Hon’ble Tribunal and the GCZMA, mangrove plantations have
been undertaken over a total area of 495 hectares (350 hectares

and 145 hectares during August to December) in Gulamshah Pir,

Motichirai, and Nanichirai areas. For the above plantations, the

Deputy Conservator of Forests (DCF), Kachchh East Forest

Division, has approved treatment maps dated 27/08/2021 and

29/09/2021 (Annexures-8 and 9).

7. It is submitted that by letter dated 03/03/2021 ,17/12/2021
,02/05/2022 Action Taken Reports were submitted by the DCF to
the Chief Conservator of Forests (CCF), Kachchh Circle, and the
Additional Principal Chief Conservator of Forests (Land),
Gandhinagar. A Copy of reports dated 03.03.2021, 17.12.2021
and 02.05.2022 is annexed herewith and marked as Annexure-
14,15,16 respectively.

8. It is submitted that on 15/12/2022 Action Taken Reports were

submitted by Additional Principal Chief Conservator of Forests

(Land), to ACS ,Forest and Environment Department. A copy of

action taken report is annexed herewith and marked as

Annexure-17.

9. It is further submitted that, in the year 2022-2023, casualty
replacement plantations were completed. The survival rate was
reported to be in the range of 80%-85%, as per reports dated
13/01/2023 (Annexure-10).

10.It is submitted that, on 13/10/2023, an additional demand of
Rs.15,10,000/- was raised for casualty plantations, which amount
was duly deposited by DPT on 13/10/2023. The Forest
Department thereafter completed the casualty replacement
plantations in 2023 (Annexure-12).

I1.It is submitted that on 15/09/2023 Action Taken Reports were
submitted by Additional Principal Chief Conservator of Forests
(Land), to Director (Environment), Member Secretary, GCZMA,

A

Kachehh Cisele. Bhul,
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Gandhinagar. A copy of report dated 15.09.2023 is annexed
herewith and marked as Annexure-18.

12.1t is submitted that on 04/10/2023 ,23/09/2024 Action Taken
Reports were submitted by the DCF to RO, GPCB (KUTCH
WEST)._A copy of reports dated 04/10/2023 ,23/09/2024 is

annexed herewith and marked as Annexure-19,20 respectively.

13.1t is further submitted that casualty Replacement work in
mangrove plantation were carried out in 2022-23 and 2023-24.
As on 31/01/2025 around 70 to 75% Mangrove Survive. Same
was mentioned in the report of Bhachau Range letter Dated
14/02/2025 .A tablular report is annexed herewith and marked as
Annexure-21.

14.1t is submitted that restoration work in the Jangi area remains
pending due to unresolved boundary disputes between DPT and
the Revenue Department. No funds have been deposited by DPT
for this area. The DCF, Kachchh East Forest Division, had
addressed a letter to the Collector, Bhuj, on 20/11/2020,
requesting survey and demarcation in the Jangi area. The
Collector, by letter dated 12/01/2021, also directed the DILR for

survey and demarcation (Annexure-11).

15.It is submitted that the DCF has submitted a compliance report on
27/05/2025 on the CAG Audit Report to the CCF Office, and the
CCF has in turn submitted the compliance report on 04/06/2025
to the APCCF (D&M). A Copy of report dated 27.05.2025 is
annexed herewith and marked as Annexure-22.

16.1t is submitted that, by Letter No. ENV-10-2020-NGT-4-T dated
05/11/2020, the GCZMA (Annexure-3) directed DPT under
Section 5 of the Environment Protection Act, 1986 to deposit the
amount required to carry out mangrove plantations three times the
area of destruction as reported by the Committee.

17.1t is submitted that, by letter dated 12/11/2020, the Deputy
Conservator of Forests (DCF), Kachchh East Division, issued a
demand note of Rs. 3,61,15,000/- to DPT for removal of 8,000
RMT of earthen bunds and restoration of 447 hectares of

Kachchh Clerle, Bhuj.
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mangrove cover (Annexure-5). Out of the said demand, DPT
approved 32,42,64,200/-, excluding the Jangi area on account of
jurisdictional disputes with the Revenue Department (Annexure-
6).

18.It is submitted that work for bund removal commenced from

14/12/2020 to 09/02/2021. A joint inspection confirmed that

approximately 4,000 RMT of embankments had been removed
(Annexure-7).

19.1t is submitted that, as per the decisions of the District-level CRZ
Committee, on 29/11/2024 and 30/11/2024, soil bund removal
was carried out by the Forest Department and GPCB in the
Bhachau coastal creek area. However, the machinery provided by
DPT was insufficient. This fact is mentioned in the report of
Bhachau Range, letter dated 03/12/2024. A Copy of letter dated

03.12.2024 is annexed herewith and marked as Annexure-23.

20.1t is further submitted that, on 02/01/2025, a similar operation was
conducted by the Forest Department in Tuna (Anjar ‘Range),
where machinery was provided late in the day by DPT, causing
operational delays. This was recorded in the report of Anjar
Range, letter dated 15/01/2025. A copy of letter dated 15.01.2025
is annexed herewith and marked as Annexure-24.
21.1t is submitted that, in a meeting held on 03/01/2025 at the Prant
Office, Bhachau, chaired by the Prant Officer, DPT stated that
they had requested police protection for embankment removal but
had not deposited the requisite fees with the police department.
This was recorded in the report of DCF, Kachchh East Forest
Division, letter dated 27/01/2025. A Copy of letter dated
27.01.2025 is annexed herewith and marked as Annexure-25.
22.1t is submitted that, in the District-level CRZ Committee meeting
held on 29/01/2025, it was resolved that the primary
responsibility for mangrove protection lies with DPT, and that
DPT was specifically instructed to provide machinery for

removal operations, in coordination with GPCB and the Forest

L Shg

Kachchh Cisrde, Bhuj.
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Department. A Copy of minutes of meeting is annexed herewith
and marked as Annexure-26.

23.1t is submitted that, despite repeated letters dated 21/02/2025 and
31/05/2025 issued by the ACF, DPT failed to provide the
necessary equipment. A copy of letters dated 21.02.2025 and

31.05.2025 is annexed herewith and marked as Annexures-27

and 28 respectively.

24.1t is submitted that the area where the damage has occurred falls
entirely under the administrative control of DPT, and not under
the Forest Department. Despite clear directions, DPT has not
taken sufficient action to prevent recurrence of damage or to
ensure complete removal of bunds.

:‘“‘\."

25.In view of what has been stated herein above, Jt* IS submltted that

the Forest Department h’as complled fully “mth $he dl]‘eCtIOI'lS of
-y the Hon’ble.Tribunal by ' ~: i_' Pe

a ‘."J!"c.

> Executlng three tlmes mangrove plant ns,‘
: > ‘_'Removmg embankments to the extent posmble
B _-I___'Conductmg and reportmg survwal assessments and

> Submitting all actlon-taken and compliance reports within the

stipulated time.
Ipulated time SE:‘:‘J\; T7 ﬁp m

BOOK NO. 1.2 Qpsssees: owe
PAGE NO. O —

Solemnly affirmed at Bhuj on this 17th day of September, 2025.

.J‘ «rx&_

4 =)

Dr. Sandeep Kumar, ENT'/
B Chief Conservator of Forest,

NOTARY"B?Iu]a!(ulch Kachchh Forest Circle,
B Respodent No. 4

1 7 SEP 05 Deponent

SOLEMNLY AFFIRMED
BEFORE ME

-_— N




G T L S TR ; |y 0ol e
/ \ci\."...::.-; Y Lvi.h\...|-i\-\\ x:\‘!: Wy U Tl || illg I..-h A EE yl

* Reglonol Office : Kutch WWest
# ' Katira Complex-1, Manglam Char Nasta, Sansker Nagar, B1{UI-KUTCH : 370001,

Ph. No. 02832 750620, F-mail : ro-gpch-kutw@gujarat.gov.in o uga $ite : PPCh”Fﬂ gujarat gov.in

) pa!c 1 \ JU“ ?.u.-m

NO. GPCB/RO-KUTCH-WEST/CRZ/T-19 w26/ & it eﬂ

& ! Mi.d-- Q
a4
R d' > ¢1|__(_ ..... / .
eal v 3. C ..... Ry,
NG Ty S,
1. The Environment (Protection) Act, 1986 Riogs .

2. Coastal Regulation Zone Notification 2019 issued by the Ministry of Environment and
Forests, dated 18™ January, 2019
3. GRNo. ENV-10-2011-800-E dated 14" October, 5013 issued by Forest and
Environment Department, Government of Gujarat
4. Notification S.0. 2763(E) issued by the Ministry of Environment and Forests, dated
9 10 November, 2010 )
@ 5. Notification S.0. 4648(E) issued by the Ministry of Environment and Forests, dated
2& - | 30" September, 2022
6] “The Code of Criminal Procedure, 1973
7. Hon’ble NGT order in O.A. No. 10342018 dated 13.12.2018
8. Minutes of Meeting of District Level CRZ Committee dated 01.11.2023

-

General:

In exercise of the powers conferred by Section 3 of the Environment (Protection) Act, 1986,
the Central Govemrnent has the power to take all such measures as it deems necessary or
expedient for the purpose of protecting and improving the céuallty of the environment and

preventing controlling and abating environmental pollution.

In c):;e?cise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of

section 3 of the Environment (Protection) Act, 1986, in supersession of the Coastal Regulation

7oné Notification 2011, number S.0. 19(E), dated the 6th January, 2011 & by notification of

Yy / the Government of India in the Ministry of Environment and Forests dated 18th January, 2019,
Q-V the Central Government, with a view to conserve and protect the unique environment of coastal

stretches and marine areas has declared the coastal stretches of the country and the water area
W pp (0 its territorial water limil as Coa:tdl Regulation Zone;

104
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A : F
s per Section 23 of the Environment (Protection) Act, 1986, the Central Government, by

notification i i i ' |
in the Official Gazette, is empowered to delegate its powers and fynictiods v any
. officer, State Government or other authority.

As per para 9 (iii) of CRZ Notification, 2019, the State Govenment Coastal Zone Management
Authority has been constituted which is primarily responsible for enforcing and monitoring of
CRZ notification and to assist in this task, the Gujarat State Government has constituted District
Level Committee (DLC) under the Chairmanship of the District Magistrate vide G.R.No. ENV-
10-2011-800-E dated 14" October, 2013. District Level Committee for Kutch district has been

constituted vide notification no. @Lﬂ%ﬂbﬂ/ {235 /310/204U dated 01 .05.2015.
-

-

Search and Seizure/Confiscation:

In exercise of the powers conferred by sub-section (1) of section 10 of the Environment
(Protection) Act, 1986; central govemnment has-empowered Chairman, Member Secretary of
all the State Coastal Zone Management Authorities with rights to enter, with such assistance
as considered necessary, any place for the purpose of examining and testing any equipment,
industrial plant, record, register, document or any other material object or for conducting a
search of any building in which they have reason to believe that an offence under this Act or
the niles made thereunder has been or is being or is about to be committed and for seizing any
such equipment, industrial plant, record, register, document or other material object if they
have i_ré"ason to believe that it may furnish evidence of the commission of an offence punishable
undeﬁ; this Act or the rules made thereunder or that such seizure is necessary to prevent or
mitigate environmental pollution by S.0. 4648 (E) dated 30.09.2022.

As pér section 10 (4) of the Environment (Protection) Act, 1986, the provisions of the Code of
Criminal Procedure, 1973 will be applied to any search or seizures under Section 10 (1) of the

Act as they apply to any search or seizure warrant issued under Section 94 of the said Code.

As per para 18 of G.R.No. ENV-10-2011-800-E dated 14™ October, 2013, materials and assets
forfeited and confiscated from the site of violation are to be kept.in custody of Forest
Department or Police Department.

[

Rssistant Conservator of Forests, Ly. Conservator of Foresis
Kaghchh (Easf)-2 Sachein) Exat Hinkon, B




/ Inview of the ab 54‘
/ ¢ above and as per ww committee hereby resolved

to em i
power following officers on behalf of DLC to forfeit and confiscate any materials and/of
n, 2019

» o
sets used for violation of Coastal Regulation Zone Notificatio

i~
v

Name and Designation

Sr.No
/ . l Sub-Divisional Magistratc!Mamlatdar— Within thcirrespective jurisdic{ion
2 Regional Officer, Gujarat Pollution Control Board - Within their respective
] jurisdiction
! Assistant Conservator of Forests / Range Forest Officer — Within their respective
jurisdiction
als are to be kep! under the custody

The committee further resolved that such confiscated materi

of concerned Forest Department.

Removal of EncrnachmentN jolations:

ctober, 2013 states that the d istrict

v-10-2011-800-E dated 14" O
ures in coastal

Para (10) of G.R.No. EN
s and unauthorized struct

com::littec is responsible
areas of CRZ-1, CRZ-II and CRZ-III.

for removal of encroachment

In view of the above, the ‘committee resolved to empower Sub-Divisional Magistrate/
Mamlatdar for removal of encroachments and unauthorized strqcmies violating the CRZ

Notification, 2019 in their respective jurisdiction-

Levy Penalty and Recover Cost:

n'ble NGT order in O.AN
1o the SPCB¢/ Cfommitt_ecs and'@PCB to tak
r the damade to the environment on 'Polluter
as may be

o. 103872018 dated 13.12.2018 states that

para (11) of the Ho

“Needless 10 éay ‘that it will be open e coercive
measﬁres_ including recovery of compensation fo
Pﬂ)‘és' principle as well as also to direct taking

necessary on the basis of 'Precautionary principle”.

of such precautionary measures

.2011-800-E dated 14th October, 2013, District Collector

As per para (10) of G.R.No. ENV-10
enalty

being the Chairman of the Committee is
zed constructions.

directed to use powers as vested in him to levy p

or 1o recover cost from unauthori

Page J of 5

- ntﬂonizwasor efﬂFm“ests, LY. Lomwa?r:;‘- of Foresis
"~ Kachck (East)-2 Kachchtt East Division, Bhul
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CPCB :
has published report on in-house committee methodology for ass

essing environmental

compensation and action to utilize the fund.

The committee hereby resolved that any
concerned Sub-Divisional Magistrate with

for approval.

Offense Registration
In exescise of the powers conferred und

(Protection) Act, 1986, central governmen
their ‘jurisdiction for filing complaints un
2763(E) dated 10.1 1.2010.

The committee hereby resolved that complaints for any viol

(Protection) Act, 1986, are to be filed by

proposal to recover the cost has t

o be submitted by

reference to the above guidelines to the committee

er clause (a) of Section 19 of the Environment
y

has authorized Sub-Divisional Magistrate within
on) Act, 1986 by S.0.

t
der Environment (Protecti

ation if any under the Environment

the concerned Sub-Divisional Magistrate in their

respective jurisdiction in the competent court.
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Office of the Range Forest Officer

Bhachau Normal Range

Next to Andhashala, Opposite Custom Check-Post
Phone Number: 02837-224044

Email: rﬁobhachaunormalga;;gmaiI.com]

No.A/PVY/file No.433-34/19-20, Bhachau dt.11/12/2019

To,

Dy. Conservator of Forests,
Kachchh East Division,
Bhuj-Kachchh,

Subject : NGT matter in original application No.111 of 2018 kachchh camel breeders Association
vs Union & others.
Reference No : Your letter no B/IMN/T.9/47673-74/19-20, dt.09/12/2019

In reference to the above-mentioned subject, a site inspection was conducted on 10/11/2019
and 11/11/2019 regarding the mangrove destruction issue along the coastal land of Bhachau Taluka,
as part of proceedings in Original Application No. 111/2018 filed before the National Green
Tribunal Court. The inspection was carried out by the members of the committee constituted for
this purpose, along with the applicants who were present at the site during the visit. The members
present in the committee are listed below.

Name Post Department
Shri P.A.Jadeja Prant officer Bhachau Revenue
Shri harshad b Chauhan Retired Scientist Isro
Shri K.G.Vichhani Mamlatdar Bhachau Revenue
Shri S.R.Thakkar ACF Forest Department
Dr.Manan Shukla Manager Environment Gujarat Maritime Board
Shri Nichchhal Joshi Senior Manager Gujarat Ecology Commission
Shri Devraj D Ahir Surveyor DILR, Bhuj
Shri Ashok M Chauhan 1.0 Forest and environment
Shri V.P.Jadeja RFO Forest Department
Shri K B Chaudhari Regional Officer GPCB
Shri A P Trivedi XEN DPT
Shri H S Alvani Junior Engineer DPT
Shri Rajesh Isharani Junior Engineer Land DPT

In reference to the above-mentioned GCZMA (Gujarat Coastal Zone Management
Authority) and NGT (National Green Tribunal) matters, the following is the report of the site
inspection and observation conducted by the committee members who were present.

1. Dt.10/11/2019 On this day, under the chairmanship of the Sub-Divisional Magistrate
(SDM), Bhachau, a meeting was held at the Sub-Divisional Office, Bhachau at 10:30 AM.
The committee members and applicants listed in the attached annexure were present at the
meeting. Following the meeting, all committee members conducted a site visit to the coastal
area of Bhachau, specifically around the vicinity of Gulamshah Pir Dargah located in the
Vondh region and also the committee members were present in the areas near Nani Beti and
Hadakiya Creek during the site visit. As per information provided by applicant 1. Aadam
Bhachu Jat and 2. Parbatbhai Rabari, in the Nani beti and Hadakiya Creek site inspection

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

Rssistant Consarvator of Forests, Dy. Conaer ¥/ i Foresis

~ Kachchh (East)-2 <achchh Eadk Livision, Bhul
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was conducted with the committee and applicants and During the inspection, mangrove
deforestation was observed at the location. Additionally, remnants of dried mangrove
vegetation (locally referred to as "cher") were found scattered across several area of the site.
The presence of earthen embankment construction was also noted in the area. The committee
members are of the opinion that the drying of mangroves has occurred as a result of these
embankment activities.

The GPS coordinates of the sites visited during the inspection are as follows:

Area name N E
Gulamshah Pir Dargah 23.167103 70.369239
The Deendayal Port Trust | 23.177466 70.350742
(DPT) has been allotted
specific plots designated for
salt production

2. dt.11/11/2019 As per the instructions of the Sub-Divisional Magistrate, Bhachau, a site
inspection was conducted with the committee members listed in the attached annexure,
along with the applicants Bhikhabhai Rabari and Mahendrabhai. The entire team, along with
the committee members, visited the coastal area near Ambaliyara-Jangi Creek area. Based
on the applicants’ statements information the inspection conducted at that location, it was
observed that mangrove destruction had taken place in the area. The presence of earthen
embankment construction was also noted in the area.

Thus, following the two-day inspection conducted by the committee formed in reference to
the orders of the National Green Tribunal (NGT), the committee has currently resolved to undertake
the following actions.

1. During the two-day site inspection, the committee—formed in accordance with the orders
issued by the National Green Tribunal (NGT)—conducted visits to various locations related
to this matter, accompanied by the concerned applicants. At multiple sites, the committee
observed mangrove destruction.

2. The committee jointly conducted a site visit to locations related to Hadakia Creek and Nani
Beti Creek, situated near Vondh and the J angi areas.

3. The DILR Surveyor, Bhuj, will now submit a detailed report to the Sub-Divisional
Magistrate regarding the verification of boundaries in the Jangi area, specifically
distinguishing between land owned by the Revenue Department and the Deendayal Port
Trust (DPT). This task has been assigned to Mr. Devraj D. Ahir, Surveyor, DILR.

4. With the assistance of BISAG and the use of advanced satellite imaging technology, a
detailed report will be submitted outlining the changes observed in the mangrove (locally
referred to as cher) areas over the past 10 years.The analysis will focus on the region
specified in the NGT order, particularly the creek-adjacent coastal stretch from Bhachau
coast to the Jangi Ambaliyara area.The report will also include data quantifying the extent
of damage to mangrove vegetation along the coastal zone.

This task shall be undertaken by Mr. Nishchal Joshi, Senior Manager at Gujarat Ecology
Commission (GEC), and Dr. H. B. Chauhan from ISRO, who are members of the committee.

5. Upon receiving the details related to Point No. 4, the Forest Department shall submit a report
outlining the proposed restoration measures and the associated costs for implementation.

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.
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6. As stated under Point No. 3, once the DILR department completes the boundary
demarcation, if mangrove destruction is found within land owned by a specific party, then
the responsibility for dismantling the embankments shall lie with that respective
landowner. This resolution has been passed by the committee members

7. At the conclusion of the two-day inspection, the Deendayal Port Trust (DPT) made a formal
representation to the Sub-Divisional Magistrate regarding the overall matter. This
submission was acknowledged and accepted by the committee members.

(V.P.Jadeja)

Range Forest Officer
Bhachau

Annexure : List of Committee Members Present During Site Visits on 10/12/2019 and
11/12/2019  Related to NGT Proceedings

Copy forwarded to : Sub-Divisional Magistrate, Bhachau, Kutch for kind information and
necessary action.

Assistant Conservator of Fores iy, Congerva! / Forsels
s, : :
Kachchh (East)-2 Kachchi East Division, Bhui

Please Note : Original Letters are in Gujarati. This is a manual attem pt to translate them in English.
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ENV-10-2020-NGT-4-T
GOVERNMENT OF GUJARAT
Forests & Environment Department
Block no, 14, 8" floor

Sachivalaya, Gandhinagar - 382 010
Gujarat, INDIA

8, Ni. Sa’iyad, IFS L Tel: (079) 23251062
Director (Environment) and Fax: (079) 23252156
Member Seeretary, GCZMA Email: ditenv@gujarat.zov.in

Date: November 05, 2020

Divections undersection § of the Environment (Protection) Act, 1986.

Whereas the Ministry of Environment, Forests and Climate Change, Goveriment of India
has issued Coastal Regulation Zone (CRZ) Notification, 2011 under the provisions c-‘ the
Envirosmerit (Protection) Act, 1986

AND Whereas the provisions of the CRZ Notification, 2011 are also applicable in the State
of Guiarat

AND Whereas as per the CRZ Notification 2011 issued by the Ministry of Envirunmen:
and Forests, Gm'ermnu,nt of India, area between 500 Mtrs from the HTL and areas betvozen
HTL and LTL, and wwater area upto 12 nautical miles from the LTL are classified as CRZ
arch '

AND Whereas the areas within the CRZ are classified as CRZ-1(A), CRZI(B), CRZ-II,
CRZ-II and CRZ-IV and various industrial and developmenal activities are regulated

witliin the CRZ area and prior permission of the competent Authom} is a must for
' comimencing any. aclivity wm‘;m the CRZ areas.

ARND Whereas as per thie CRZ Notification 2011, existing mangroves are required o &0
: h

protected and it should not have allowed to be damaged / destructed, since it is classified s
Ecologically Sensitive Arcas.

AND Whereas this Department received the representation mentioning destructio r~ o: LrL
rongroves are taking place at village @ Nani Chirai and Moti Chirai,  Talvka: B

Dist: Kutch and Jhangi argas. .

AND Whereas the Kutch Camel Breedess Association filed an Original Application No-

111 /2018 bcforu the Hon’ble NGT for destruction ol mangroves & 1ﬂd ceu;m:o activities
within CRZ areas without obtaining necessary clearance under CRZ Notification

e ar 1S 2558 bl -.11'..]”:1

AND Whereas the Hon’ble NGT passed an order on 11-09-2019 and issted foilowing
directions: | R
[.  There shall be no obstruction of any kind in the creeks and free and coplintis How

of estuarine water in the creeks will be ensured.
I, The Forest Departrnent, Government of Gujarat, GCZMA and Revenue Officials witl

jointly inspect the area to find out the persons who were responsible tor obstruction

y. Congsive /?’3’33"!_

: - { Forests,
Rssistant Conservator ¢ Kachchn East wivision, Bhut

Kachchh (East)-2
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of crecks and take action in accordance with law including recovery of enviromaental
-damagﬁ_: and cost of restoration of mmigmve damaged. This may be dong within a
period of one month: - g

III.  Tf there has been any activity is in violation of CRZ Notification 2011, the GCZMA
will immediately take actions in accordance with law.

v, If there_has been any activity in the maz::groves area which arc in contravention of the
Forest” (Conservation) Act, 1980 or any other law, the Forest Department will
inmediately take detion in accordance with law.

V. There shall be no salt manufacturing activity in CRZ — | area without following the
due procedures provided under law/notification. If such activity is found the
GCZMA will take. action immediately to stop forthwith and initiate appropricte
'proceedingé.

VI  The quantun of'damage caused to the mangroves shall be assessed by the GCZMA in
accordance with laid down procedures and the same shall be recovered from the
persons responsible for the same within a period of one moxnth from today. -

VIL Tﬁe Forest Departiment, Government of Gujarat will take immediate action 1o restore

the m;mgfcwes which are damaged with_'in a period of six (6) months from hence.

AND Whereas it compliance of the above said order, the GCZMA constituted a commitiee
to visit areas under question: The Committee visited the aress under questions on 10-12-
2019 and 11-12-2019. The Committee submitted its report to GCZMA and report was
discussed in GCZMA meeting and the observations/recommendations of the Cormittee
report were share with' District Administration and Deendayal Port Trust for their
comments. The Comments were received from both the organization.

ion filed an Execution Applicatios No-

AND Whereas the Kutch Camel Breeders Associat
NGT for nencompliance of order dated

12/2020 in OA No-111.of 2018 before the Hon'ble
11-09-2019 passed by the Hon'ble NGT.

AND Whereas Hon'ble National Green Tribunal in its order dated 16/09/2020 in_.Exccution
Application. No. 12/2020 in Original Application No. 111720 1§ - Kachchh Camel Breaders
Association Vs Union of India & Ors. directed that the amount determined be recoversd
expeditiously and restoration work be executed which may be overseeh by a joint Committer
comprising Forest Department and GCZMA. Torest Department will be the nodsal @zency

for compliance.

' s of Forasis
Y. (,ongfzmqg of ¥

- ¥ I F t = P l
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NOW, In view_of’the above and the fact that you are destroying the mangrove hiobitats, you
are hereby directed to:

1. Tostop all activities immediately in the said area.

5 To restore the free flow water in the crecks /creck lets by removing all the carthen
bunds / roads through Forests Department and deposit the amount 10 the Forest
Department as per the committee report. ‘

Carry out mangrove plantation three times of the mangrove destructed in the area as
reported by the Conunittee through Forest Department as per the findings of the
conumiitee report, and Deendayal Port Trust ig directed to deposit the atnount 10
Torest Department as per committee report. .

L

Failing to comply with the directions issued hereinabove, you will be held responsible for

non-compliance of the directions, which ultimately would attract the provisions of (¢
Eavironment (Protec tion) Act, 19806.

d, ;
kB b
. e p - : R‘ J ‘E,,/ PRI
R Rl PSS ; : &
e %_7__;: o (S. i, Saiyad)
e é’/‘?‘é’:‘;;\ \1"]@"“ Director (Environraent) and
RO
Member Secretary. GCZMA

Torests and Environment Departrient

To,

The Chairman,

/S Deendayal Port Trust,

P.O.Box No- 50, Adnin Office Building,
Tagore Road, Gandhidhan , Dist: Kutch

Copy to:
Dr. Jaipal Singh, TFS'
APCCE ( Land),
Aranya Bhavan, Sactor-10A, Gandhinagar--- with a kind request to impiement
Hon’ble NGT ordar with immediate effect.

T )
; 5 Ry v 2
RAssistant Conservat
% mdi;:::ﬁ ¥aiorof Forests, Dy. Conservétor of Forosis
(East)=2,

<achehh East Division, Bhui
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PUBLISHED BY AUTHORITY
W 2335) 3 faeell, ZEAR, TR 10, 2010/ 19, 1932
No. 2338) - NEW DELA, WEDNESDAY, NOVEMBER 10, 2010/KARTIKA 19, 1932
e R @ e MINISTRY OF ENVIRONMENT AND FORESTS
e NOTIFICATION

=f feell, 10 79, 2000
T, 276B).—B3TT TR TG, (H©)
wiafaa, 1986 (1986 %1 29) HI W10 19 H @98 (%) g/
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1 2 3
14 Tv-woE wfeRe |yl 39-TE
{1 5 1(7)72010-F TH)
- ot 58, W wie

fewor.—@ afug==r ora % 199 e w3 394(3),
w16 adw, 1987 R Ty Wy
FHLAL 237(R), W0@ 29 [, 1989, FLA. 656 (27),
W@ 24 SOV, 1989, WLaN, 624(%), W@
1 foaraz, 1996, wwLfA. 587(31), i@
1 ferreme, 2006 o wen, 2412(3), Fd@
22 faa=, 2009 B wenifera fag oy

WNew Delhi, the 10th November, 2010
S.0. 2763(E).—In exercise of the powers conferred
by clause (8) of Section 19 of the Euvuoru-ncnr (Protection)
Act, 1986 (29 of 1986), the Central Government hereby
amends the notification of the Government of India in the
Ministry of Environment and Forests No. S.0. 394 (E), dated
the 16th April, 1987.

In the said noti‘ﬁcqtion, inthe Table, afier serial No.
13 and the entrie} relating thereto, the following serial No.
and entries shall be inserted, namely :—

1 2 : 3
- 14 Sub-Divisional Magistrate  Whole o'f Sub-Division
F. No\(Ty2010-PL}
RAJNEESH DURBE, It. Secy.

Note :—The Principal notification was published in the
. Qazette of India vide No. 5.0, 394(E), dated
16th April, 1987 and subsequently amended vide
S.0,237(E), dated 29th March, 1989, S.0. 656 (E),
dated 24th August, 1989, 8.0, 624(E) dated
3rd September, 1996, G.S.R. 587(E), dated
Ist September, 2006 and S.0. 2412(E), dated

22nd Seprember, 2009.

4373 GIR2010
Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
.8nd Published by the Coniroller of Pubicmions, Delhi-110054,
: o I o enghil
Assistant Conservator of Forests, Dy. Congervatly w1 Forasis
«£achchh Easi Livision, Bhw
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No. BIIMNIT.9/5 4163 6 4 12020-21.
Office of the Deputy Conservator of Forests,
Kachchh East forest Division,
Bhuj- Kuteh, Dt.12/11/2020

Fhe Chairman.

Mis Deendayal Port Trust,
P.0.Box..No.50. Admin Office Building,
Fagor Road. Gandhidham,

Dist.Kuteh,

Sub: - Hon‘blc_Natimml Greeen Tribunal Oder in E.A. no. 12/2020
O.A.no.llmﬂls

Ref.: (1) Director (Enviroment) & Additional Secretary, Forest & Environment
Department, Government of Gujarat, Gandhinagar letter no.
ENV-IO-2020-NGT—4-T, dated 09/10/2020. And (2) ENV-10-2020-NGT-
4-T, dated 05/11/2020.

(3) Joint Committee Site Inspection Report dated 10-11/12/2019.

Respecied Sir,

With reference 10 above subject and order of Hon. Nationa Green Tribunal, New Delhi,
dated 16/09/2020 in E.A. No. 12/2020 in O.A. No.111/2018 - Kachchh Camel Breeders
\ssuciaton VS Union of Indija & ors, on 16/09/2020, it is directed by Hon. NGT that et further
steps be taken for enforcement of the order of the Tribunal dated 11/09/2019. The amount
determinned to be recovered expeditiously and restoration work be executed which may be
vverseen by a joint commiltee comprising Forest Department and GCZMA.

According 1o site inspection by the committee on Di.10-11/ 122019, whose report has

been approved by the GCZMA on 05/09/2020 as observed by Hon. NGT, it is foung that
mangroves have been destructed in approximate 148.96 ha, are of Nani Chiraj-Mo; Chiraj,

Jungi and Kherasha pir of Bhachau taluka. With respect (o (he report cited in Ref no. (3) above,

¢ times the

= 446.88).
The commiee concluded that per Ha. cost of mangroves plantation is Rs.45000 con

the commigee recommended that mangrove restoration work has to be carried ou thre
total ey m"mangl‘v\’c destruction reporied which s approximate 447 ha. (148.96 X 3
sidering
Mevailing  plangagon models of GEC and Tores Departmen, Thus,
Rs.2,01,) 5,000/

1

total amount of
(Two crore on¢ lacs fifieen thounsand fupee

S only) has 10 pe recovered [or
ingrove Plantation jp 447 ha. of area,

In addition, for removing the soil buads 10 allow 1ida] water, the rates suggested by (e

‘Omin;j - . .
tUmmiley i Rs.2000/- Per running meier for destruction ol snj] bunds. To remove soil bupg iy
! . 1

BT (e
-.Ius,l.Sk‘F[:D\Sun'eyanAM;\NICCP1 doc,

@ Dy L:ﬂ*"“*‘*”*é Forasis

v 5 rvator of Forasts, R My eed »
Assistant Conservator i i Aachehi Last Division, Bhu
Kachehh (Fast) -2 T
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ounts 10 Rs 1.60.00.000/- (One crore sixty lakh rupees only). Thus, itis requested to deposite
0! amoum ol Rs.3,61,15,000/- (Three Crore sixty one lakh lilleen thoused only) for bund
destruction and mangroves plantation in following bank account (As per Demand note attached
“ht‘l‘u‘\\ilh} to expadite mangroves restoration work and complay with Hon.NG'T order dated

160972020

Altachiment - As above

Deputy C onscrvator uf-Forests,
o ' Kachchh East forest Division,
Bhuj- Kutch.

Copy respectedfully submitted to : Chief Conservator of Forests, Kachchh Circle, Bhuj and
Membei/Convener of the Committee.

@)

i Forssis

- , _
Assistant Conservator of Foresis, Ly. Congsrvaff ot
« Kachchh (East)-2 . Kachchn East uision, Bhui
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Demand note

Hon'ble National Greeen T'ribunal Oder in E.A. no. 12/2020
O.Amo. 11172018 related.

Removing Soil bund & mangrove restoration work in compliance with Hon.NGT
order dated 16/09/2020),

|

For, Deputy Conservator of I orest, Kachehh Last Forest Divison, Gujarat State,

Axis Bank,
Acccount No. 9"00]0034396773
ST 1D. 896822433SBGOS

o, LR J AR ' Rate 1 Fotal Amount
Resloration Mangrove - l |
0 plemation (inha,) 447 | 45000 | 2,01,15,000/- _
(3 Runov:ng, o_fs_oﬂ_bund (m rmt) 8000 | 2000 1,60,00,000/- |
Fotal Amount : , [ 3,61,15,000/- 4
- [4e'
_ Dy Conservalor of Forest
_ Kachchh East Division, Bhuj.
Assistant CoRservator of Forests, by L / it Foresis

"~ Kachchh (East)-2 Kachciiii -, wivision, Bhig
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5, 3 Woe PRnivsit. AL pORT_TRUST

/ -\\- 'ﬁ:ﬁ[‘..c‘-o i . ."‘i_ T ) .
. 3355’ = . Administrative Office Building

Post Box NO. 50
GANDHIDHAM (Kutch).
Gujarat: 370 201.
Fax: (02836) 220050
Ph.: (02836) 233192

wwivw.desndayalpor.gov.in - “ @ I
No. LW/PL/3361-IV/gXX. " pated: /11/2020
To, ' e T e

The Deputy Conservator of Forests,
Office of the Deputy Conservator of Forests,
Kachchh East Forest Division, '
Bhuj-Kachchh- 370001.

sub: Hon'ble Natior}é_ltGreen Tribunal Order in E.A. no. 12/2020 in OA No.
111/2018 7 Submission of Details about amount deposited by DPT
to Forest Department red.

Rref.: 1) Directions issued by the Director (_Environment) & Member Secretary,

GCZMA vide no. ENV-10-2020-NGT=4-T dated 5/11/2020.
2) DPT submission vide Jetter NG.LW/PL/BBGl—I‘y’;*?Z dated 16/11/2020

w.r.t. directions .issued dated 5/11/2020.
or of Forests, Kachchh East Forest Division, Bhuj-

3) Deputy. Conservat
Kachchh letter no. BIJMN/T.9/26463_-64/2020—21 dated 12/11/2020.

S
the subje'ct mentioned above.

Kindly refer to the above cited referénces for

In this regard, it is to inform that, with reference to the directions issued by
the Director (Environment) &~Meémber Secretary, GCZMA dated 05/11/2020 &
subsequent letter no. B/IMN/T.9/26463-64/2020-21 dated 12/11/2020 of Dy.
conservator of Forests, Kachchh East Forest Division, Bhuj as mentioned in above
reference at Sr.No.3, DPT has already deposited an amount of Rs..2,42,64,200.00

details attached - Annexure A) in the Bank Account No.

(Transaction
- bund removal and mangrove plantation w.r.t.

920010034396773 (AXis Bank) fo
area under jurisdiction of DPT (Calculation Sheet attached — Annexure B).

However, the committee in report dated 10-11/12/2019 has concluded
that, as far as the Jangi area is concerned, : there is dispute between DPT and
Revenue pepartment regcjif'dfng ownership i of the land. DPT and Revenue
pepartment should immediately carry out exercise of land demarcation for this

area and pased on the decision they may share the cost.

Arhd ”!V

Assistant Conservator of Forests,
~~ Kachehh (East)-2

P ae—6
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Therefore: for this particular parcel of land/area (Jundl area), after
T or Revenue Department),

derf;rcation of land & ownership of land thereof (DP
further steps would be taken accordingly for restoration of mangroves & removal

of bund:

This is for kind inform v action, please:

ation & taking further necessar

Yours faithfu[i\),
'?\\ \«'\ (\i )X‘ ,,,.,_.f}
el
Engineer(I(L)

Executive
Déendayal port Trust

4 toresie

L uision, B

Assistant Conservator of Forasts, i
« Kachchh (Eastj-2  eachoht
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P
Bund removal work started on 14-12-2020 :

Bund removal work has been started on 14-12-2020 at the location suggested by the J oint

Inspection Committee and based on site visit with engineers from Land Section DPT on 03-12-2020.

ght has been destructed and available soil has been

lllegal earth bund approx I metre hei
12 metre width to allow tidal water to flush

spread and levelled on both sides of bund in approx 10-

the area.

by
¥ .

;_;e'sfom'ﬁm Khershapiv .&Mahai&r- :
“23,17333, 70,3334, ~56,0m, 345°
14/12/202 11:46:26

it

-

4

ot Conservator of Forests, y. Consefvztyr ot Poresis
Kachchh Ezc. Livision, Bhat

"~ Kachchh (East)-2
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llegal earth bund removal and spreading and lev
Illegs

elling of soil on both sides to allow tidal water

Favas Wy, Lonsenva/i
Bssistant Conservator of Forests, <achchin East Divie
" ™~ Kachchh (East)=2
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Approximately 4000 Running Meter bund has been destructed till the end of Januarv 2021

Joint Visit of Forest Dept and DPT Engineers on 09-02-2021:

Site visit by ACF Kachchh East Division-2 and RFO Bhachau with En

: gineers of Lan i
Deendayal Port Trust to inspect the work done so far. ; Bestion
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suitable for mangrove restoration,

‘Asslstan é Dy. Congares or 3 Foresis

t Conservator of Foresis,
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Aronexue - R
Offggmuty Conservator of Forests

Kachchh East Forest Division, Forest Complex,

Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: defkachchheast@gmail.com |

Phone: 02832-250227 |

Fax: 02832-229630

Ref No.: B/PVY/TMP/T.6/24272-73 /2021-22Date: 27/08/2021

Subject: Approval of Treatment Map for Plantation Work for the Year 2021-22

Reference:
1. Letter No. A/TMP/File No. 15/115/2021-22 dated 20/07/2021
2. Letter No. B/PVY/TMP/T6/13918/2021-22 dated 27/07/2021
3. Letter from Forest Range Officer, Kachchh East-2, Bhuj No. A/TMP/87/2021-22 dated
05/08/2021

With reference to the above subject, the Range Forest Officer, Bachau Range, is informed that a
site-specific treatment map for the planting to be carried out under the following scheme/model in the
year 2021-22 was submitted through your letter of reference (1). Accordingly, through our letter of
reference (2), the concerned Assistant Conservator of Forests was requested to verify the site and the,
treatment map. The same was then submitted back to this office with a countersignature via their letter
of reference (3).

Therefore, the submitted treatment map is hereby approved as per the details below. One copy is
enclosed and sent herewith for necessary action. Please take note and proceed with the planning and
immediately action.

Scheme name Year Location | Area in Ha. GPS Location
Hon'ble National Green Tribunal |  2021-22 Bhachau-1 120 N-23.1727015 E-70.3293516
order in E.A.no. 12/2020 N-23.173293 E-70.3338795
0.4.n0.111/2018 related Removing N-23.170676 E-70.3392748
Soil bund and Mangrove N-23.1607592 E-70.330699]
Restoration Work N-23.1625993 E-70.3226684

N-23.166387 E-70.319474
N-23.1683348 E-70.320691
N-23.1675309 E-70.32591

2021-22 Bhachau-2 120 N-23.1709363 E-70.3396309
N-23.178647 E-70.3321783
N-23.1813168 E-70.3473895
N-23.1773257 E-70.3509471
N-23.1762674 E-70.3510454

2021-22 Bhachau 60 N-23.1743416 E-70.3638888
N-23.1734872 E-70.3526788
N-23.1772983 E-70.351609

N-23.1786912 E-70.3630486

2021-22 Bhachau 50 N-23.1708395 E-70.3396372
N-23.1761018 E-70.3509451
N-23.1733331 E-70.3521028
N-23.169871 E-70.3494524

N-23.1693553 E-70.3464161

Total 350

(H.J. Thakkar)
Deputy Conservator of Forests
Kachchh East Forest Division, Bhuj

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

Asslstant Conservator of Foiests, Uy, Conservifsf of Forests
=~ Kachchh (East)=2 Kachchh East Division, Bhu




Copy to: 5 6 3

¢ Forest Range Officer, Bhachau Range
o Forest Range Officer, Kachchh East—2, Bhuj (for information and necessary action)

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

t Conservator of Forests, ‘ /
Mi%ﬁ?admhh (East)-2 iJy. Conservator 4t Foresie
Kachchh East Di‘u’isia{?, Bhuij
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Offﬁﬁt ¢ deputy conservator of forests,

Kutch East Forest Division, Forest Complex,
Behind District Industries Centre, Bhuj-Kutch. 370001.
Email: dcfkachchheast@gmail.com

Phone No: 02832-250227

Fax No: 02832-229630

NO. B/TMP/T6/29125-26/2021-22 Date 29-09-2021

Subject: Regarding approval of the treatment map for planting in the year 2021-22.
References:(1) Your letter No. A/ TMP /File No. 15/163/2021-22 dated

23/09/2021

(2) Our letter No. B/ TMP /Tree Map/T.6/28798/2021-22 dated

27/09/2021

(3) The letter dated 27/09/2021 from the ACF, Kutch East-2, Kutch

East Forest Division, Bhuyj

With reference to the above subject, the Range Forest Officer, Bachau Range, is informed that

a site-specific treatment map for the planting to be carried out under the following scheme/model in

the year 2021-22 was submitted through your letter of reference (1). Accordingly, through our letter of
reference (2), the concerned Assistant Conservator of Forests was requested to verify the site and the
treatment map. The same was then submitted back to this office with a countersignature via their letter

of reference (3).

Therefore, the submitted treatment map'is hereby approved as per the details below. One copy is

enclosed and sent herewith for necessary action. Please take note and proceed with the planning and

immediately action.

Scheme Name Year Location Ared (in
hectares)
2021-
) Bachau 45
Hon’ble National Green Tribunal order in E.A. no. 20; ) —
12/2020 O.A. no. 111/2018 related to Removing Soil % Bachau 50 (2)
bund and Mangrove Restoration Work ° [l
2021- ﬁ
75 Bachau 50(3)
— —— — — — —— ——— —— — —=..'J
Total 145
Enclosure: As above
(H.J. Thakkar)

To,
Range Forest Officer, Bachau Range.

Deputy Conservator of Forests
Kutch East Forest Division, Bhuj.

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

servathr of Foresis
) StS, ijy. LOH;—;.:R:: .? -.f.l :
B <achchn East Diviston, Bhut

~ Kachehh (East)-2




Copy to: Assistant Conservator of F orestﬁﬁﬁ East-2, Kutch East Forest Division, Bhuj, for
information and necessary action.

Please Note : Original Letters are in Guijarati. This is a manual attempt to translate them in English.
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Office of the Collector and District Magistrate, Bhuj-Kachchh
Revenue Branch, Jamn-6 Section

District Seva Sadan, Mandvi Road, Bhuj-Kachchh, PIN-370001
Email: collector-kut@gujarat.gov.in

Tel: 02832-250020

Fax: 02832-250430

Letter No.: JMN/6/Industry/Vashi/1464/2020
Date: 12/01/2021
Urgent / Time-bound

To
DILR Officer,
Bhuj-Kachchh

Subject: Implementation of Hon’ble National Green Tribunal Order in E.A. No.
12/2020 in Original Application No. 111/2018
Kachchh Camel Breeders Association versus Union of India & Others

Reference: Letter No. A/JMN/T.9/996-98/2020-21 dated 20/11/2020 from the Deputy
Conservator of Forests, Kachchh East Forest Division, Bhuj-Kachchh

With reference to the above subject, a copy of the referenced letter from the Deputy
Conservator of Forests, Kachchh East Forest Division, Bhuj, along with its enclosures, is attached
herewith. As per the order dated 16/09/2020 passed by the Hon’ble National Green Tribunal in E.A.
No. 12/2020 in O.A. No. 111/2018 filed by the Kachchh Camel Breeders Association, the Director
(Environment) and Member Secretary, GCZMA Gandhinagar, has issued directions under Section 5 of
the Environment (Protection) Act, 1986 to DPT (Deendayal Port Trust) for compliance. A demand
note has also been issued by their office to DPT.

As per points 3 and 4 of DPTs letter dated 16/11/2020, there is a dispute regarding ownership
of land along the 110 km stretch—whether it belongs to DPT or is government land under the Revenue
Department. Hence, DPT has not deposited the amount for the disputed land. They requested that for
your office to conduct a survey and demarcation to determine ownership and facilitate mangrove
restoration work within the stipulated time frame as per the Hon’ble Tribunal’s order.

Therefore, in consultation with the Deputy Conservator of Forests, Kachchh East Forest
Division, Bhuj, and Deendayal Port Trust, you are requested to urgently initiate the required survey
and demarcation work at government expense. Since this work pertains to compliance with the
Hon’ble National Green Tribunal’s order, it should be given top priority and your personal attention.

Enclosure: As above

(Pravina D.K.)
Collector, Kachchh

Copy forwarded for information and necessary action to:

1. Sub-Divisional Magistrate, Bhachau-Kachchh
2. Chief Conservator of Forests, Kachchh Forest Circle, Behind DIC, Bhuyj

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.
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Deputy Conservator of Forests, Kﬁ@l‘&ast Forest Division, Bhyj

Mamlatdar, Bhachau-Kachchh

Regional Officer, Gujarat Pollution Control Board, Kachchh East, Room Nos. 215-21 T
Administrative Building, Deendayal Port Trust, Sector-8A, Gandhidham-Kachchh

6. Chief Engineer, Deendayal Port Trust, Administrative Office Building, P.O. Box No. 50,
Gandhidham-Kachchh

e

Copy respectfully forwarded to:

 Additional Principal Chief Conservator of Forests (Land), Aranya Bhavan, Sector-10/A,
Gandhinagar-382010

 Director (Environment) & Additional Secretary, Forest & Environment Department, Block No.
14, 8th Floor, Sachivalaya, Gandhinagar-382010

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.
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Office of the Deputy Conservator of Forests

Kachchh East Forest Division, Forest Complex

Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: defkachchheast@gmail.com

Phone: 02832-250227

Fax: 02832-229630

Letter No.: PVY/6/A/569-70/2023-24
Date: 13/10/2023

To,

The Chairman,

Deendayal Port Trust

Administrative Office Building

P.0O. Box No. 50, Gandhidham-Kachchh

Subject: Implementation of Hon’ble National Green Tribunal Order in E.A. No.
12/2020 in Original Application No. 111/2018 — Kachchh Camel Breeders
Association vs Union of India & Others

Reference:

1. Directions issued by Director (Environment) & Member Secretary, GCZMA vide No.
ENV-10-2020-NGT-4-T dated 05/11/2020
2. DPT submission vide letter No. LW/PL/3361-IV/72 dated 16/1 1/2020 w.r.t. directions

issued dated 05/11/2020.

This office letter No. B/JMN/T.9/26463-64/2020-21 dated 12/11/2020

Your office letter No. LW/PL/3361-1V/84 dated 01/12/2020

Letter No. A/Mangrove/F.No.56A/275/2023-24 dated 09/10/2023 from Range Forest
Officer, Bhachau Range

v W

Sir,

With reference to the above subject and correspondence, it is respectfully submitted
that Deendayal Port Trust deposited 22,42,64,200/- into this office’s Axis Bank account
(Account No. 920010034396773) for removal of soil bunds and mangrove plantation in the
areas of Nani Chirai, Moti Chirai, and Khersapir Creek under its jurisdiction. Accordingly, the
Range Forest Officer, Bhachau Range, carried out removal of 4215 RMT of bunds and
completed mangrove plantation over 350 ha + 145 ha (additional area based on fund
availability), total 495 ha during the years 2020-21 and 2021-22.

Subsequently, unauthorized soil bunds were constructed by anti-social elements,
causing damage to the mangroves. This was reported to your office. To prevent further damage,
bunds were removed and casualty plantation was carried out during September 2022 using
available funds.

The area does not fall under reserved forest or sanctuary limits and is owned by
Deendayal Port Trust. It is ecologically sensitive, but forest laws cannot be enforced due to

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.
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ownership of DPT. There are salt production units near this area and there are number of
challenges. The area is remote, located approximately 25-30 km from Bhachau Range
headquarters, and regular patrolling by forest staff is not feasible. Nevertheless, Bhachau Range
staff continue to monitor the mangrove plantation area during routine forest patrols. It is
requested that your office establish a permanent protection mechanism for the mangrove
plantation area.

Additionally, the Additional Principal Chief Conservator of Forests (Land),
Gandhinagar, visited Bhachau recently and discussions were held regarding mangrove
restoration. He has instructed to increase density in mangrove plantation through gap
plantation. Accordingly, the undersigned visited the site on 07/10/2023 and observed positive
results in plantation area. To further enhance mangrove density in the restored 495 ha area, it
is proposed to carry out direct seed sowing over approximately 100 ha (20% of the area) as
casualty plantation. As per the enclosed demand note, an estimated amount of %15,10,000/- is
required. You are kindly requested to approve the necessary financial allocation.

Yours faithfully,

(G.D. Sarvaiya)
Deputy Conservator of Forests
Kachchh East Forest Division, Bhuj

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.
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Demand Note

111/2018 Reg.

Hon’ble National Green Tribunal Order in E.A. no. 12/2020 in OA No.

Removing soil bund & Mangrove restoration work in compliance with
Hon’ble NGT order dated 16/09/2020.

Axis Bank,
Account No.: 920010034396773
IFSC Code: UTIB0000817

For, Deputy Conservator of Forest, Kachchh East Forest Division, Bhuj.

Sr. Type of work Unit Rate Amount
1. | Collection of Seed Per Bed Rs. 23/- Rs. 9,200/-
2. | Seed Sowing Per Bed Rs. 3.75/- Rs. 1,500/-
3. | Miscellaneous Expenditure Per Bed Rs. 11/- Rs.4,400/-
Including Transportation '
and Labours etc.
4. | Total Cost per Bed Per Bed Rs. 37.75/- Rs.15,100/-
5. | For 100 Ha. Gap Plantation 100 Ha. Rs.15,100/- Rs.15,10,000/-
by Direct Seed Sowing
Total Amount Rs. 15,10,000/-

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.
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Governmert of Gujarat

Forest & Buvironment Departend
BLOCK NO, 14, 8™ FLOOR, SACHIVALATA
GANDHIIAGAR - 392 010

Pho o (074) 23252060

B Sriyad, RS ' _
Dirveetor (};l.nmmmnt*m) . i:ﬂ"“fgu??} ?J?j'gliﬁ g i
nl'lmi‘kh‘:al qem etary ' R il TR e

' Date: of’ 10-2020

F.‘L f\a( ENV—:LO-“D? 0-NGT-4-T

To; ‘ ' .
The Principal Chiof Consewawrof Forestand
~ Mead of Forest Farce,
AranyaBhavap,
Saclor 1074, Gandhinagar.

Subt- Constitution of Committee for implementation of Hon'ble National Green Tribunz)

G:r- derin £:A4. no, 12/20201n 0.A.no. 111/2018
Ref~ This Departent emall dated 19/ 08/2020.

Respected Sir,

An- appfication was registered in the Horr'ble National Green Tribunal , Principal Bench, New
Delhi in Execution Agplication No, 12/2020 in Original Application fio. 111 / 2018 - Kachchh
Cammal Breedars Assaclation Vs Uriion of India & Ors. lssued order dsted 16/63/2020. The
Oifgindl Applicationalieged viclation of provisions.of Coastal Regulation Zone Notification, 2011
(CRZ Nofification) .and Forast Cofiservation Act,-1980 by clearing of the mangrovas. by Deen
Dayal Port Trust ¢DRT’) in Nank: Chirai ar‘d Mot Chirai areas of Bhachau Taluka In District Kutch,
Gufaraf.

Hon. 6T for enforcement of order of the Tribt "1'11 dated 11.08.2019, orgered cn 16/05/2020

that the amowit determined be recovered expeditiously and restoration work be executed
which nmay be overseem b, a jomt Committee comprising Forest Department

and GCZMA. Forest Departmerit w3l be the nodal agency for corpliance. The joint Committee
may ensure compliance of directions, including stopping and remedylsg violation of CRZ
Motification, including any salt manufacturing activity and Forest Conservation Act, 1980. The
jeint Committee.nrey fila a compliance report with the Chief Secretary, u,larat within three

rrronths,
Yational Green Tribunzl Principal Bench, New Delhi vide

or d..-n] stated above, This Departmient hereby constitute a committee for exacution and / or

m p suant to-the directions by the Hen. b
he
tion of Hon. Rationzl Green Tribunal order as vnder:

meahts

- Dy. Conservs ?fyrA‘es?e

Asslstant Conservator of Forests, Eahchis Case Clasiom NS
~x Kachchh (East)-2
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: _SE_EE‘__: .‘ B Ii)ét-‘;:lil:: B B _I S D-‘}’.I’;:I'n__:ltign__ _
L “Additional Principal Chlef Conservitor of Farest Chafrtnan
1 land ), Aranya Bhavan, sector -T0/A,
_| Gandlinggar, ' R _ e
2, " | Blrector {Er.mﬁmnnt) and Memiber Secretary, tAsrmbor
Gujarat Coastal Zene nManagement Auliserity,
Department-of Forests & Environ ment,
. Govt.ofGuigrat o I -
3. - Representative of srambar Secretary, -, Nambar
Guijarat Ecc!qg{r Commission, Ud%yog Bhavan, '
Sector -11, Gandhinagar. » I TS R
4 _ | Dr. H, B. Chauhan, : ramber
Retd, Scientist, Space Apglication Centre and
paenther of GCZMA B
5. Representative of District Ce'lectar, Nermber
 Xuteh, . T n |
6. - Regional Officer, ; | tember
Gujarat Polfution Controf Board,
“Kutch -East
P " Chief Conservator of Forest, tember — Convener
Kuateh :

The Terms 2nd Conditions shall lie as foliows !

1) The Cormaittee shallmeat asand wten requirgd,
<l alsabe the Fronitoring Committee for execution of the'action plans a nd

2) This Committee Wl
for compliance of the direclions by the Hon. Nationat Green Tribunal in the said order.
snd the suhjeet experts as per the requirements.

3) The Chaimman shatl co-opt the members
*le Chicf Secretary before 06" Decambar,2020.

4). Theeommittee may file.ifs repori to Hon

“Thisis for yourinformation and nacessary action at your level.

Thanidog Yeu, o / o
- “© Yours sinceray,
: - hoF
Bl T &I

S

T o
/pl"f} [C’/.f‘ ’ - (8. M. Sauiynd)

Copy'to - All committee members

tForesws, L e T
@?gcmcanEWS:O;ﬂz N } Wr_ Lanservator of Forasis
ih (East)~ an, Kachehn East Division, Bhul
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Bhuj- Kachchh 370001

Zmeil: defkachchheasi@gmail.cons Ph: 02832-250227
Fax: 02832-229530
Dt. 3 / 0 3/202

e

NG . A/PVY/6/ Y 8177202021

To
The Chief Conservator of Forests
Kachchh Circle, Bhyj

Sub:- Status Report on compliance of Hon’ble NGT Order dated 16/9/2020 reg..

<

above quoted subject, Comprehensive Status report on compiiance of

With reference to
details are attached

Hon'ble NGT order dated 16/9/2020 is prepared and annexure wise
herewith .

enclosed:- as above Ey

(H.J. Thakkar)
Deputy Conservator of forests
Kachchh East Division. Bhuj

Copy forwarded to:- Additional Principal Chief Conservator of Forests. Land- Gujarat state

Gandhinagar .

Dy. Lonssivs /’I Foresis

TM’IstantCunsewator of Forests, o g
. xamh (East)-2 aCiidia: Tl e ewicael iy 1
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Status Report on compliance of Hon’ble NGT Order dated 16/09/2020

Honourable National Green Tribunal order dated September 16,2020 :
Learned counsel for the State of Gujarat and GCZMA submitted that in
compliance of orders of Hon’ble NGT, a joint committee was constituted which
gave its report that has been approved by the GCZMA on 05/09/2020.
HonbleNGT passed an order in Execution Application No 12/2020 In
Original Application No.111/2018 on 16/09/2020 stating,
- Blocking/bunds to be removed on priority, so that mangrove areas get water
and sufvive. There shall be no obstruction of any kind in the creeks and free and
continuous flow of estuarine water in the creeks will be ensured.
-The amount determined be recovered expeditiously and restoration work be
executed which may be overseen by a joint Commuttee comprising Forest
Department and GCZMA. The Joint Committee may ensure compliance of
directions, including stopping and remedying violation of CRZ Notification,
including any salt manyfacturing activity and Forest Conservation Act, 1980.
- The Forest Dept; Govt.of Gujarat will take immediate action to restore the
mangroves. Forest Dept will be the nodal agency for compliance.

Constitution of Committee :

-Director (Environment) & Additional Secretary, Forest & Environment Dept.
Govt. of Gujarat constituted a committee for implementaton of Hon'ble NGT
order in E.A.No.12/2020 in 0.A.No.11 1/2018 on 09-10-2020. (Annexure-i)
-Committee comprises of members of Forest Dept; GCZMA,Gujarat Ecology
Commission, GPCB and a representative of District Collector, Kachchh with
condition that the committee may file its report to Hon’ble Chief Secretary,
Govt.of Gujarat before 06th December,2020.

Directions under Section 5 of the Environment (Protection) Act,1986:

Director (Environment) and Member Secretary, GCZMA issued directions uncder
Section S of the Environment (Protection) Act,1986 to DPT dated 05/11/2020

(Annexure-ii)

- To stop all activities immediately in the said area. To restore the free
flow water in the creeks.

Assistant Conservator of Fotusis, Dy. Conserva f E~Drs_3)-_;=’:3
Kachehh (East)-2 <achchn E Jivision, Bhul



Y

-

576

To restore the free flow of water in the creeks lets by removing all the
earthen bunds through Forest department and deposit the amount to
the Forest department as per the committee report.

Carry out mangrove plantation three times of the mangrove destructed
in the area as reported by the Committee through Forest Department
as per the ﬁndings of the committee report, and Deendayal Port Trust

is directed to deposit the amount to Forest Department as per
committee report.

Demand note for compliance work :

Demand note prepared by DCF Kachchh East Division Forest Department
to destruct bunds and restore mangrove area as per the findings of the
Committee report and sent the same to Deendayal Port Trust. (Annexure -

iii)

Sr. WORK AREA RATE TOTAL |

No. . AMQUNT

(A) |Restoration mangrove 447 45000 2,01,15,000,
Plantation (in Ha)

(B) |Removing of soil bund (in 8000 2000 1,60,00,000, |
RMT)

Total Amount 3,61,15000, - (

to the DPT dated 05/11/2020 :

Chief Engineer DPT made submission as approved by Chairman DpPT

regarding compliance to directions given by GCZMA on 16 /11/2020.
(Annexure - jv)

To Stop all activities immediately in the said area and “Statys quo
shall be maintained tjl] further orders.” Since then, it is once again

confirmed that, there is no activity going on in the said area allotted

|
Uy. Conse é/ Forasts
sachchh Eas. L an, By

ator of Faresis,
Asslstant Conservator 0f Forest

. Kachehn (East)-2
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by the DPT.
- DPT has already taken action to comply with the order of Hon’ble NGT
dated 16/09/2020 with regard to the area under jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dept reg.:

DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept
account for bund removal and mangrove plantation with regard to the
area (Nani Chirai and Moti Chirai only) under jurisdiction of DPT.
(Annexure - v)

However, As far as the Jangi area is concerned, there is dispute between
DPT and Revenue Department regarding ownership of the land. DPT and
Revenue Department should immediately carry out exercise of land demarcation
for this area and based on the decision they may share the cost.

Therefore, for this ;;articular parcel of land/area (Jangi),after the demarcation
of land and ownership of land thereof (DPT or Revenue Dept), further steps would
be taken accordingly for removal of bund and mangrove restoration.

Direction from district Collector-Kachchh- Bhuj has been 1ssued to DILR
for survey of disputed land in J angi area. (Annexure - vi)

Site visit to mark exact location for bund removal :

Site visit by Range Forest Officer Bhachau and Engineers of Land Section
Deendayal Port Trust was carried out on 03-12-2020 to mark the exact
location/area with GPS where bund removal work need to be carried out and
prepared staff rojkam of the same.

According to joint visit and based on committee reports, site has been
selected where bunds are to be removed and mangrove restoration can be done.

Asslistant Conservator of Forasts,
Kachehh (East)-2
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R R o Y et S e T R

t And DPT Engineers on 03-12-2020

Site Visit By Forest Dep

Bund removal work started on 14-12-2020 :
s been started on 14-12-2020 at the location

Bund removal work ha
ased on site visit with

suggested by the Joint inspection Committee and b
engineers from Land Section DPT on 03-12-2020.
lllegal earth bund approx lmetre height has been destructed and avalable

- soil has been spread and levelled on both sides of bund in approx 10-12 metre

width to allow tidal water to flush the area.

Ly. LOH;A:F’ of Fora

Asslistant Conservator of Forests, efvator of Forestd
Kachchh (East)-2 <achchh East Divisiofy BAY

Jrm——




-'"»,:.',:.‘-a'-"!i_.-'- , ;_I.C_: s tow
gatoretion Khershiapiy Blhoct
17333, 10.53308, -56.0m; 365
© L T14/52/2028 114607

Sy
.

il be Syoy
: I S i € N el :
N, £

3.
i
1

¢ 7 SFaA
i 2 iy VIR
: b

A I

3

L

i

) COHS.“ it "i
fsslstent Conservator-of Fores:. gﬁhcbn & ast Division, B
Kachchh (East)-2




580

spreading and levelling of soil on both sides to allow tidal water

d

Illegal earth bund removal an

Bisistant Consarvator of Forests,
Kachchh (East)-2
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Meter bund has been destructed till the end of January
2021

- - -

roximately 4000 Runnin

A

Joint Visit of Forest Dept and DPT Engineers on 09-02-2021:
i Site visit by ACF Kachchh East Division-2 and RFO Bhachau with Engineers of Land.
' Section Deendayal Port Trust to inspect the work done so far.
Bund removal work at pre-decided location has been done and monitored by Forest
department and DPT engineers jointly. Peripheral work of about 4000 running meter (RMT)
; bund removal has been done and available soil has been spread and leveled on both sides of
'- bund in approx 10-12 meter width to allow tidal water to flush the area on selected site that is
significant to allow tidal water to flush the area and make it suitable for mangrove restoration.

B

é&ssis-tantConsewator of Forests,

Kachehb: (East)-2

3 Forests

sion, Bht
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Joint Visit of bAr_zd removal site and monitoring y Forest Dept and DPT engineers on
09-02-2021

{issistant Conservator of |
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Second Demand Note by Forest Department:
DCF Kachchh East Forest Division sent second demand note for further bund removal work
020 by RFO Bhachau and Engineers DPT. (Annexure - vii) .
DPT by RFO Bhachau, it can be
8 rmt out of which amount has

as per joint site visit on 03-12-2
According to this ground truthing done with engineers

concluded that the total lengtl‘i of the bund to be removed is 1309
been deposited by DPT for 4240 rmt of length (Letter from DPT office no. LW/PL/3361-1V/84

Dt.01/12/2020.).Thus, for the remaining 8858 rmt ( 13098 - 4240) of soil bund, the amount is yet

to be deposited.
Planning of plantation of mangrove spp.:

ed availability, plantation of mangrove will be carried

According to s€

out on selected site at Nani Chirai-Moti Chirai creek area.

Months of Seed availability Seed storage periods |
e e

Species
(\ Avicennia marina July - October Maximum 10 days
Maximum 10 days |
___.—-—__-'___-_q

March -May

Ceriops tagal

Maximum 10 days

June - October

Rhizophora mucronata

Ceriops tagal will be

period, propagules of
will be done in the

According to above seed availability
h - May. Thus, P
a to check the result of plantation.

If of Kachchh region is concerne
tability for C.tagal, plantation on pilot piot

available during month of Marc lantation of C.tagal
month of April-May on small are

As far as mangroves in Gu
fore to check site sul

d, A.marina is

dominating species. There

will be done and result will be assessed.

Annexure:

(i) Im;glementation committee
ction 5

(ii) Directions under Se

(iii) Demand note by Forest Dept

(iv) Submission by DPT

(v) Amount deposited py DPT to Forest

(vi) Direction from District Collector Kachchh to DILR

(vii) Second demand note by Forest Dept

Assistant Eonservator of Forests,
. Kachchb (East}-—‘z
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Government of Gujarat

Forest & Environment Department
BLOCK NO. 14, 8™ FLOOR, SACHIVALAYA
GANDHINAGAR - 382 010

Ph :(079) 23252660
S-M.Sa!,yad_, IFS Fax : (079) 23252156
Additior (Enmnmcnt) & E-mall : direnvi@ggujarat.gov.in
onal Secretary

File No. ENV-10-2020-NGT-4-T Date:()9-10-2020

TO' = .

The Principal Chief Conservator of Forest and

Head of Forest Force,

Aranya Bhavan,
Sector - 10/A, Gandhinagar.

Sub:- Constitution of Committee for implementation of Hon’ble National Green Tribunal
Order in E.A. no. 12/2020 in 0.A. no. 111/2018
Ref:- This Department email dated 19/09/2020.

Respected Sir,

An application was registered in the Hon’ble National Green Tribunal , Principal Bench, New
Delhi in Execution Application No. 12/2020 in Original Application No. 111 / 2018 - Kachchh
Camel Breeders Association Vs Union of India & Ors. Issued order dated 16/09/2020. The
Original Application alleged violation of provisions of Coastal Regulation Zone Notification, 2011
(CRZ Notification) and Forest Conservation Act, 1980 by clearing of the mangroves by Deen

Dayal Port Trust (‘DPT’) in Nani Chirai and Moti Chirai areas of Bhachau Taluka in District Kutch,
Guijarat.

Hon. NGT for enforcement of order of the Tribunal dated 11.09.2019, ordered on 16/09/2020
that the amount determined be recovered expeditiously and restoration work be executed
which may be overseen by a joint Committee comprising Forest Department
and GCZMA. Forest Department will be the nodal agency for compliance. The joint Committee
may ensure compliance of directions, including stopping and remedying violation of CRZ
Notification, including any salt manufacturing activity and Forest Conservation Act, 1980. The
joint Committee may file a compliance report with the Chief Secretary, Gujarat within three
months.

In pursuant to the directions by the Hon. National Green Tribunal Principal Bench, New Delhi vide
the order stated above, This Department hereby constitute a committee for execution and / or
implementation of Hon. National Green Tribunal order as under:

B

Assistant Conservator of Forests,

Kachchh (East)-2
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| Sr. No. Details ) | Designation
L Additional Principal Chief Conservator of Forest Chairman
( Land ), Aranya Bhavan, Sector -10/A,
_— Gandhinagar. ) i e W s e e e
2. Director (Environment) and Member Secretary, Member

Gujarat Coastal Zone Management Authority,
Department of Forests & Environment,
Gowt. of Gujarat

3. Representative of Member Secretary, Member
Gujarat Ecology Commission, Udhyog Bhavan,

& Sector -11, Gandhinagar. o | S
g 4, Dr. H. B. Chauhan, i Member
Retd. Scientist, Space Application Centre and |
Member of GCZMA. L e
5. Representative of District Collector, Member
Kutch i . ) S
6. Regional Officer, | Member
Gujarat Pollution Control Board, !
Kutch -East o
7 Chief Conservator of Forest, Member - Convener
Kutch o
The Terms and Conditions shall be as follows :
1) The Committee shall meet as and when required.
2) This Committee will also be the Monitoring Committee for execution of the action plans and
for compliance of the directio‘ns by the Hon. National Green Tribunal in the said order.

0\.

3) The Chairman shall co-opt the members and the subject experts as per the requirements.
4) The committee may file its report to Hon’ble Chief Secretary before 06 December,2020.

This is for your information and necessary action at your level.

o
/c.. Yours sincerely,

éﬁ”f;olo _‘4&_
0‘{}"’)

(S. M. Saiyad)

Thanking You,

Copy to :- All committee members

Assistant Conservator of Foresi e of Foresis
’ t's’ { wgarvEior Y N
Kachchh (East)-2 Dy. Lonaeiv&rr  on, BOU

1 | IR ~ < S
gchehn East
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ENV-10-2020-NGT-4-T
GOVERNMENT OF GUJARAT
Forests & Environment Department
Block no. 14, 8" foor

Sachivalaya, Gandhinagar - 382 010
Gujarat, INDIA

S. M. Saiyad, IFS ‘. Tel: (079) 23251062
irector (Environment) and Fax: (079) 23252156
Member Sceretary, GCZMA

Email: direnv@gujarat.gov.in

—

Date: November 05, 2020

Directions u

nder section 5 of the Environment (Protection) Act, 1986.

Whereas the Ministry of Environment, Forests and Climate Change, Government of India

has issued Coastal Regulation Zone (CRZ) Notification, 2011 under the provisions of the
Environment (Protection) Act, 1986

AND Whereas the
of Gujarat

provisions of the CRZ Notification, 2011 are also applicable in the State

AND Whereas as per the CRZ Notification 2011 issued by the Ministry of Environment
and Forests, Government of India, area between 500 Mtrs from the HTL and areas bem-cc_n
HTL and LTL, and water arca upto 12 nautical miles from the LTL are classified as CRZ
area, '

AND Whereas the areas within the CRZ
CRZ-II and CRZ-1V and various indust

within the CRZ area and prior permiss
‘commencing any activity within the CRZ ur

are classified as CRZ-1(A), CRZI(B), CRZ-1I.
rial and developmental actjv

ion of the competent Autho
€as.

ities are regulated
ity is a must tor

XISUNg mangroves are required 1o be
protected and it should not have allowed 10 be damaged / desty ucted, since it s classified i
Ecologically Sensitive Areas.

ioning destruction of the

vi : Nani Chirai ang Moti Chiraj T:
an ’ ! aluka: Bhachauh
Dist: Kutch and i . '

AND.'Whereas the Kutch Camel Breeders Association fjleqd an Original Application No-
111 !2018 fore tl}e Hon’b]e: NGT for destruction of mangroves and carrying activitjes
within CRZ areqg without obtaining necessary clearance under CRZ Notification 2011 ;

AND Whereas the Hop'bje NGT passed der 9.2

g passed an order op 11-09-2019

and assued lk\ilmvin;:
I. There shall be ng obstruction ol

of estuarine water in the crecks \

I Thep

any kind in (he creeks and free ang CORLNIOUS 1)y
VIl be ensured.

orest Dcpartmcm, Governmen,

. of Gujaray, GCZMA
Jointly Inspect the grey 10 find oy

dand Revenue

Oicials wyg
©persons whe Wery r

Sponsible

oobstruer "

Dy. Consenl/
- > | (Eas ~ Xachchh Ea
TN ' |

il L ¥ AT,
! | i
i
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of creeks and take action in accordance with law including recovery of environmental
damage and cost of restoration of mangrove damaged. This may bc_done within a
period of one month: _ |

L. If there has been any activity is in violation of CRZ Notification 2011, the GCZMA
will immediately take actions in accordance with law.

IV. " If there has been any activity in the mangroves arca which are in contravention i the
Forest (Conservation) Act, 1980 of any other law, the Forest Department will
immediately take action‘in accordance with Jaw.

V. There shall be no salt manufacturing activity in CRZ - | area without [ollowing the
due procedures provided under law/notification. If such activity is found the
GCZMA will take action immediately to stop forthwith and initiate appropriate
proceedings. |

VL. The quantum of damage caused to the mangroves shall be assessed by the GCZMA in
accordance with laid down procedures and the same shall be recovered from the
persons responsible for the same within a period of one month from today:,

VII.  The Forest Department, Government of Gujarat will take immediate action o restore

the mangi*oves which are damaged within a period of six (6) months from hence.

AND Whereas in compliance of the above said order, the GCZMA constituted a commitec
to visit areas under  question: The Committee visited the arcas under questions on }0-12.
2019 and 11-12-2019. The Committec submitted its report to GCZMA and report \as
discussed in GCZMA meeting and the observations/recommendations of the Committee
report were share with District Administration and Deendayal Port Trust for their

comments. The Comments were received from both the organization,

AND Whereas the Kutch Camel Breeders Association filed an Execution Application No-
12/2020 in OA No-111 of 2018 before the Hon’ble NGT for noncompliance of order dated
11-09-2019 passed by the Hon’ble NGT.

AND Whereas Hon'ble National Green Tribunal in its order dated 16/09/2020 in Execution
Application No. 12/2020 in Original Application No. 111 /2018 - Kachchh Camel Breeders
Association Vs Union of India & Ors. directed that the amount determined be recovered
expeditiously and restoration work be exeeuted which may be overseen by @ joint Comeiitee
comprising Forest Department and GCZMA  Forest Departiment will be the ol HICUTON
for compliance,

agsistant Conservator of Foresis, Kacheii &
§A) - : N
; Kachchh (East)-2
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/. NOW, in view of the above and the fact that you are destroying the mangrove habitats, you
-are hereby directed to:

1. To stop all activities immediately in the said arca.
" 2. To restore the free flow water in the creeks /creek lets by removing all the earthen
bunds / roads through Forests Department and deposit the amount to the Forest

Department as per the committee report.

3. Carry. out mangrove plantation three times of the mangrove destructed in the area as
reported by the Committee through Forest Department as per the findings of the
committee report, and Deendayal Port Trust is directed to deposit the amount to
Forest Department as per committee report.

Failing to comply with the directions issucd hereinabove, you will be held responsible for
non-:comphance of the directions, which ultimately would attract the provisions of the
Environment (Protection) Act, 1986.

Q————'—. i
(S. M. Saiyad)

Director (Environment) and
Member Secretary. GCZMA

Forests and Environment Department

To,

The Chairman, “

M/S Deendayal Port Trust,

P.0.Box No- 50, Admin Office Building,
Tagore Road, Gandhidham , Dist: Kutch

DYy to:
Dr, Jaipal Singh, IFS-
APCCF ( Land),
Aranya Bhavan, Sector-10A, Gandhinagar--- with a kind request to implement
Hon’ble NGT order with immediate effect.

£ Foresi®
ion, Bhit

Assistant Conservator of Forests,
Kachehh (East)-2
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No. BAIMN/T.9/5 £ 463 -6 4 12020-21.

Office of the Deputy Conservator of Forests,
Kachchh East forest Division,
Bhuj- Kutch. Dt.12/11/2020

B Chairman,
M/s Deendayal Port Trust,
P.0.Box..No.50, Admin Office Building,

Tagor Road. Gandhidham,
Dist.Kuteh,

Sul):-l{on‘blc.National Greeen Tribunal Oder in E.A. no. 12/2020
0.A.n0.111/2018

Ref. : (1) Director (Enviroment) & Additional Secretary, Forest & Environment
Departiment, Government of Gujarat, Gandhinagar letter no.
ENV-10-2020-NGT-4-T, dated 09/10/2020. And (2) ENV-10-2020-NGT-
4-T, dated 05/11/2020.

(3) Joint Committee Site Inspection Report dated 10-11/12/2019.

Respecied Sir,

With reference 1o above subject and order of Hon. Nationa Green Tribunal, New Delhi,
dated 1670972020 in E.A. No. 12/2020 in O.A. No.111/2018 - Kachchh Camel Breeders
Associaton VS Union of India & ors, on 16/09/2020, it is directed by Hon. NGT thal let further
steps be taken for enforcement of the order of the Tribunal dated 11/09/2019. The amount
determinned to be recovered expeditiousty and restoration work be executed which may be
overseen by a joint commiltee comprising Forest Department and GCZMA.

According to site inspection by the committee on DL10-11/12/2019, whose report has
been approved by the GCZMA on 05/09/2020 as observed by Hon. NGT, it is found that
mangroves have been destructed in approximate 148.96 ha. area of Nani Chirai-Moti Chirai,
Jungi and Kherasha pir of Bhachau tajuka. With respect (o the report cited in Ref. no. (3) above.
the commitiee recommended that mangrove restoration work has to be carried out three times the
lotal ared of mangrove destruction reported which is approximate 447 ha, (148.96 X 3 =446.88).
The committee concluded that per Ha. cost of mangroves plantation is Rs.45000 considering
prevailing plantation models of GEC and Torest Department. Thus, total amount of
Rs.2.01.15,000/- (Two crore oné lacs (ifieen thounsand fupees only) has 1o be recovered for
ngrove plantation in 447 ha. of arca. __

In addition, for removing the soil buads (o allow tid

al water, the rates suggested by the
vomimnitiee is Rs.2000/- per running meter for desiruction of soj| bunds.

6L SFED\S urveyr U AMANICCE- | dos.

P

Assistant Conservator of Forests,

Kachchh (East)-2

To remove soil bund in




no

4 5 t
nnmunls!n Rs.1.6

.,O

0, s i
ot - 00.000/- (One crore sixty lukh rupees only). Thus, it is requested to deposite
‘ 0
Rs.3.61,15,000/- (Three Crore sixty one Inkh fifleen thoused only) for bund

destmyer:
Mction
and n : . 4
angroves plantation n following bank account (As per Demand note altached

- Nerewqyy) -
< 10 expedite . .
6 0972020 mangroves restoralion work and complay with Hon.NGT order dated

Auachmem =~ As above

) Deputy Conscrvatorof-TForests,
6 ‘ Kachehh East forest Division,
Bhuj- Kutch.

Copy respectedfully submitted to : Chief Conservator of Forests, Kachchh Circle, Bhuj and
Member/Convener of the Committee.

¢ Torssi®
ores

il TR

_ Oy L:
“Bssistant Conservator of Forests, Kachent ==

Kachchh (East)-2

T
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Hon'ble National Greeen Tribunal Oder in E.AL no. 12/2020
O.Amo.111/2018 related.

: S . ', L
- Removing Soil bund & mangrove restoration work in compliance with Hon.NGT
order dated 16/09/2020.

: - — = e

o, Dcpuly Conservator of Forest, Kachchh East Forest Divison, Gujarat State,
“ Axis Bank,

" Acccount No. 920010034396773
A ST 1D. 896822433SBGOS

SR

::‘ WOTk Area Rate Total Amount
(.'\) Restoration Mangrove - =t
" plamation (in ha.) 447 | 45000 2,01,15,000/-
Hs) Removing of soil bund (in lmt) 8000 2000 1,60,00,000/- |
1 g:;za_l Amount % 3,61,15,000/- |
Dy Conservalor of Forest
< | Kachchh East Division, Bhuj.

@ : Qy. Lonsen= ' / 2w

Assistant Conservator 0t of Foresus,
Kachchh (East)-2
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Copy of Earlier Detailed Submission
Already Made by DPT :

DEENDAYAL PORT TRUST

Administrative Office Building
Post Box NO. 50
ISO 9001:2008 PORT GANDHIDHAM (Kutch).
- Gujarat: 370 201.
Fax: (02836) 235982

www.deendayalport.qgov.in Ph.: (02836) 233001, 234601
*****‘-k*'******_‘*******************************************#*#****

No. LW/ PL/3361-1v /316 Date: 24-06-2019
01-07

Dr. Rajiv Kumar Gupta, I.A.S.,

Additional Chief Secretary,

Government of Gujarat,

Forest & Environment Department,

Block No.14, 8% Floor, -

New Sachivalaya,

Gandhinagar-382 010,
Gujarat State.

Email: secfed@auiarat.aov.in

Sub: Directions i.:/s 5 of the Environment (Protection) Act, 1986.
Ref.: ENV-10-2018-20-NGT-27 dated 13-06-20149,

Sir, RW &V‘V[

Please refer to the abave cited reference for the subiect matter,
wherein directions u/s. 5 of the Environment(Protection) Act, 1986 have
been issued to the Deendayal Port Trust, based on the site visit report of the
sub-committee of District Level Committee, Kutch, constituted by the State
Government, in context of the unauthorized occupation of DPT Land,
attempt of encroachment, illegal activities and violations of Environment
Laws taking place in the subject lands

02. At the outset, the Deendayal Port Trust would like to emphasize
on the fact that DPT has never been engaged in any activity which disrupts
the ecologically sensitlve areas. In fact, as a responsible Government body,
all efforts are taken at DPT for strict compliances of the all the statutory
rules, regulations and laws.

03. It is submitted that, in this subject matter, the DPT has neither
been given a hearing to submit its stand nor been provided with the copy of
the said report of the sub-committee. Also, it may kindly be noted that even
during the said inspection of the sub-committee, the DPT was not intimated.
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04, It is further-to state that the so called complainant Kutch Camel
Breeder Association, admittedly themselves, are responsible for destruction
Of mangroves by grazing of their animals unauthorizedly in the vacant DPT
land. The complainants have repeatedly affirmed in the tribunal proceedings
also that camel herders graze thelr animals Inside the mangrove plantations
Of subject lands unauthorizedly. They have filed the subject complaint with
Malice intentions and ulterior motives, The DPT believes that complaints
from the Kutch Camel breeders have been filed at the behest of persons
who want to illegally occupy lands belonging to DPT for salt manufacturing.

05. It is briefly submitted that the alleged destruction of mangroves
or blockage of creeks as complained by the Kachchh Camel Breeders
Association is not done’by the DPT. It is further submitted that Kandla Port
water front land from Village Jangi to village Veera extends in a length of
about 110 kms. Due to inaccessibility by vehicles to most of these lands, it

is practically not possible for any organization to monitor these lands on day
to day basis, -

06. Further, it 'may be noted that in this particular region, a
peripheral boundary length of about 110 kms is disputed as to which parcel
of land belongs to the DPT or the Govt. of Gujarat (revenue land). As such,
till date, there have been no Clearly demarcated boundaries of lands
belonging to the DPT and those belonging to the State Government.

As a result, there exist many cases wherein the State
Government has allotted lands to the salt manufacturers, which even
extends to the lands belonging to the D.P.T. Further, due to lack of
demarcation, there have been many cases of illegal encroachments over
D.P.T. lands by miscreants. That whenever D.P.T. officials try to remove the
encroachers/trespassers from its land, they claim to be the allottees
from the State Government and do not allow the D.P.T. officials to even
enter into the subject lands. In this regard, D.P.T. has made several
complaints (Annexed) to the offices of the DILR as well as to the PSI,
Bachchau, the PSI Samakhiyali and the Superintendent of Police (Kutch).
Even till date, it is not clear that Iand alleged by the complainant
comes under the jurisdiction of the D.P.T. of the GoG revenue land. This
aspect has also been placed before the Hon'ble NGT, New Delhi, in
response to the similar complaint filed by the same complainant in the
NGT, New Delhi,

07. That the D.P.T. has been taking up the issue of survey and
demarcation of the boundaries of D,P,T, land and land belonging to the state
government since the year 2009 from the DILR to the Collector office to the
Office of the Chief Secretary, GoG. However, these efforts have now
started  glving the fruits very recently and the joint |and
demarcation process has been started recently and envisaged to be
completed In the near future, which shall eliminate /curb the possibilities of
future such types of illegal activities,

F . rustar nf Forpets
Asslstant Conservator of Forests, :
b ety
Kachchh -:Ldmw‘.r‘(’.
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?-3.- It Is to state that,_ If at all, any destruction of mangroves has
aken place, as compliant by the complainant, the same has been done by
e .encroathers,. who have illegally entered upon the lands belonging to

09.- That such types of repeated complaints, with the ulterior
motives, against the DPT/its lessees, regarding violation of the various
Statutory norms, are detrimental to the reputation of the esteemed

lo. The point-wise submission from Deendayal Port Trust side, with
regard to the directions issued dated 12/06/2019, is as under:-

10.1. To stop carrying out any activity in and around the intertidal
areas which are affecting the mangroves, blocking the creeks
and disturbing the natural flow of tidal waters, and commenced
without obtaining prior clearance from the competent authority
and are in viqiation_ of the provision of the CRZ Notification.

It is relevant to submit once again here that, the subject lands have not
been allotted by the D.P.T. to any salt manufacturer till date and no
permission has been given by the D.P.T. to any party to enter upon its
land and do any kind of activity on the subject lands and hence D.P.T.
Is not a party to any such destruction of mangroves, blockage of creeks
, disturbing the natural flow :of tidal waters etc. The same has been
done by the encroachers, who have lllegally entered upon the lands
belonging to D.P.T., the same being rightly mentioned in the directions
/s 5 dated 12/06/2019.

The Deendayal Port Trust would like to emphasize on the fact that DPT
has never been engaged in any activity which disrupts the ecologically
sensitive areas. In fact, as a responsible Government body, all efforts
are taken at DPT for strict compliances of the statutory rules,
regulations and laws.

Assistant Conservator of Forests,

Kachchh (East)-2
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10’-3'2. Remove all the bunds which are blocking the Creeks and all

the expenditure in this regard shall be borne by the DPT.

It is once again to submit here that, the subject lands have not been
allotted on lease basis by the D.P.T. to any salt manufacturer till date
-and no permission has been glven by the D.P.T. to any party to enter
upon its land and do any kind of activity on the subject lands and hence
D.P.T. is not a party to any such construction of bunds which are
blocking the creeks. The same has been done by the encroachers, who
have Tliegally entered upon the lands belonging to D.P.T., the same
being rightly mentioned In the directions u/s 5 dated 12/06/2019.

However, it is hereby assured that, DPT wiil take immediate action for
removal of all the bunds which are blocking the creeks and action taken
report in this regard will be submitted in due course.,

10.3. Stop the construction of bunds of any kind anywhere within

CRZ areas of this region as well as in DPT areas.

The subject Jan_ds have not been allotted by the D.P.T. to any salt
manufacturer till date and no permission has been given by the D.P.T.
to any party to enter upon its land and do any kind of activity on the
subject lands and henge D.P.T. Is not 2 party to any such construction
of bunds. Further, it is also relevant to mention here that, DPT is a
renowned No. 1 Major Port of India and as a responsible Government
organization, whenever such complaints are received, the officials of
the Land section along with security staff visit the site and stop all such
activities immediately along with making official complaints to the
relevant Police stations, In the present case also, after site inspection,
the illegal activities at the vacant land in Jungi was also reported to the
SP (East Kachchh) vide communication dated 6/5/2019.

Due to efforts taken by the DPT officials. the miscreants/encroachers
have vacated the land with their machinery and currently no activity is
going on at the said land. :

10.4. Cance] all the leases granted for salt manufacturing in the CRZ

-1 (A) area, Which is classified as ecologically sensitive areas as
per CRZ Notification, and who are in violation of CRZ
Notification.

It Is once agaln to submit here that, the subject lands have not been
allotted on lease basis by the D.P.T. to any salt manufacturer till date
and no permission has been given by the D.P.T. to any party to enter
upon jts Jand and do any kind of actlvity on the subiect lands and hence
D.P.T. is not a party to any such destruction of mangroves, blockage of
creeks; disturbing the natural flow of tidal waters etg,

@ watar of FOTEsts, Dy. {,:::--“_‘?,é'

m}smmf;ﬁm{h .\fa «achchn Eadt I
« Kachchh (Easy-«
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However, as a responsible government organization, whenever such
Camplaints are recelved, the officlals of the Land Section along with
Security staff visit the site and stop all such activitles Immediately along
with making official complaints to the relevant Police stations. The
$8me has been done In this case also.

It is hereby assured that in future developments also, D.P.T. shall
ensure that necessary permissions l.e. CRZ/ENV. Clearances are
obtained by the respéctive parties before carrying out any activity. And
if, authority grants statutory permission/s, then only, salt
manufacturing activity will be started on the said lands.

10,5, Prepare a restoration Plan for the impacted and surrounding
Mmangrove areas and effective implementation should be done

by the DPT with an appropriate mechanism.

It is submitted that, for sustainable development, the Deendayal Port
Trust is equally concerned about the protection of Coastal Environment
& Mangroves. The Deendayal Port Trust would like to emphasize on the
fact that DPT has never been engaged in any activity which disrupts the
ecologically sensitive areas. In fact, as a responsible Government body,
all efforts are taken at DPT for strict compliances of the statutory rules,
regulations and laws,

As per the stipulations in Environmental & CRZ Clearances accorded by
the MoEF&CC,Gol/GCZMA for various developmental projects, the DPT
has undertaken mangrove afforestation in an area of 1350 Ha., till date
through various agencies like Forest Department/GEC etc. & presently,
50 Ha. Mangrove Plantation is in progress through the Gujarat Ecology
Commission.

However, as already submitted under compliance at Para 10.2, the DPT
will take immediate action for removal of all the bunds which are
blocking the creeks for the subject lands and thereafter If any
restoration measures will be required, the DPT is ready to implement
the same as per the suggestions of the GCZMA or other concerned
regulatory authority.

10.6. An action taken report in this regard shall be submitted
immediately.

A copy of action taken report is attached herewith as Annexure-I,

In additlon to above, it Is respectfully submitted that, Deendayal Port
Trust is equally concerned with the protection of Environment including of
the coastal area and have made all efforts to ensure that there Is minimum
impact on the environment by any of the activities that may be undertaken
by Deendayal Port Trust, Furthermore, Deendayal Port has always taken
praactive steps on Environmental Issues like Mangrove Plantation 1300 Ha.,
Green Belt Development, Regular Monitoring of Enw%mental Parameters,

Dy. Conse! / Fores's

«achchnh £a&t Division, Bhui
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Protect from poliutants while handling coal including installation of Air
SPrinkling system, C$R activities as per the Guidelines issued by Ministry of
Shipping, GoI etg. Further, as per the stipulated conditions mentioned in
the'EC & GRZ Clearance accorded by the MoEF&CC, Gol, DPT has appointed
Tenowned agency I.e. M/s GUIDE, Bhuj for regular monitoring of marine
®cology, comprehensive & Integrated Conservation plan for DPT Marine
€nvironment , studies on Dredged Material for presence of contaminants,
Regional Strategic Impact Assessment study etc., Biodiversity Action Plan,
€tc. Further, DPT is already having full fledged Environmental Management
Cell to maintain healthy Environment in the Port.

Once again, let me assure you that, Deendayal Port Trust is
®qually concerned about the protection of Coastal Environment & Mangroves
and would ensure , being a responsible Government Organization, that, we
have abide by the extant provision of law and rules.

In light of the above background, it is requested that, the
submission from the Deendayal Port Trust as mentioned above may kindly
be considered in compliance of the directions issued to the DPT dated

12/6/2019.
WL W Ma«’\ﬁd Yours faithfully,

X,

S. K. Mehta, IFS
Chairman,
Deendavyal Port Trust

Thanking you,
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DEENDAYAL PORT TRUST
(Erstwhile: KANDLA PORT TRUST)

Administrative Office Building
ISO 14001:2015 & Post Box NO. 50
ISO 9001:2008 PORT GANDHIDHAM (Kutch).

Gujarat: 370 201.

Fax: (02836) 235982
www.deendayalport.gov.in Ph.: (02836) 233001, 23460

*****************************#*********************###*x#*x**x+
No. Lw/ PL/3361-IV/ 72 Date: _.‘:2 -11-2020

16

Shri S.M. Saiyad, IFS,

Director (Environment) & Member Secretary, GCZMA,
Government of Gujarat,

Forest & Environment Department,

Block No.14, 8" Floor,

New Sachivalaya, By

Gandhinagar-382 010.

Gujarat State.
Email: direnv@gujarat.gov.in
Sub: Directions u/s 5 of the Environment (Protection) Act, 1986.

Ref.: ENV-10-2020-NGT-4-T dated 05-11-2020.
Sir,

Please refer to the above cited reference for the subject matter,
wherein directions u/s 5 of the Environment (Protection) Act, 1986 have
been issued to the Deendayal Port Trust, based on the order passed by the
Hon’ble NGT dated 16/9/2020 in the EA No. 12/2020 in OA No. 111/2018 -
Kachchh Camel Breeders Association Vs Union of India & Ors.

02. At the outset, the Deendayal Port Trust would like to emphasize once
again on the fact that DPT has never been engaged in any activity which
disrupts the ecologically sensitive areas. In fac_t, as a responsible
Government body, all efforts are taken at DPT for strict compliances of the
all the statutory rules, regulations and laws.

03. It is briefly submitted once again that the alleged destruction of
mangroves or blockage of creeks as complained by the Kachchh Camel
Breeders Association is not done by the DPT. It is further submitted that
Kandla Port water front land from village Jangi to village Veera extends in a
length of about 110 kms. '

Asslstant Conservator of Forests, py. Lo

i Skl
Tasdl N El e P mpa® 210N, Dt
Kﬁi}%}ﬂ;’-’?ﬁ fea “':‘ 4 Lgchchh =astl Livs g
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04. Further, it may be noted that in this particular region, a peripheral
boundary length of about 110 kms is disputed as to which parcel of land
belongs to the DPT or the Govt. of Gujarat (revenue land). As such, till date,
there have been no clearly demarcated boundaries of lands belonging to the
DPT and those belonging to the State Government.

As a result, there exist many cases wherein the State Government has
allotted lands to the salt manufacturers, which even extends to the lands
belonging to the D.P.T. Further, due to lack of demarcation, there have been
many cases of illegal encroachments over D.P.T. lands by miscreants. The
detailed submission made by the DPT vide dated 24/6/2019 in response to
the Directions issued dated 12/6/2019 may kindly be perused (Copy

enclosed).

03. The point-wise submission from Deendayal Port Trust side, with regard
to the directions issued dated 5/11/2020, is as under:-

5.1. To stop all activities immediately in the said area:

With regard to the Plots allotted by the DPT (5 plots - area 3500 acres)
between village Bhachau and Jungi for production of salt, during the
hearing in the Hon’ble Nation Green Tribunal on 17/3/2018 in the case
filed by the Kutch Camel Breeders Association (O.A. 111/2018), it was
categorically submitted by DPT that construction and other activity
leading to destruction of mangroves is not being done. Hence, based on
the said categorical statement, the Hon’ble NGT had directed tha-
“Status quo shall be maintained till further orders”. Since then, it is
hereby once again confirmed that, there is no activity geing on in the
said area allotted by the DPT.

5.2. To restore the free flow of water in the creeks/creek lets by removing
all the earthen bunds/roads through Forests department and deposit
the amount to the Forest Department as per the committee report

5.3. Carry out mangrove plantation three times of the mangrove
destructed in the area as reported by the Committee through Forest
Department as per the findings of the committee report, and
Deendayal Port Trust is directed to deposit the amount to Forest

Department as per committee report:

Subsequent to the directions issued dated 5/1 1/2020, DPT has received
final report of the committee through email dated 11/11/2020 of
Director (Environment), Forest & Environment Department, GoG.

It is submitted that, the Hon'ble NGT has passed the orders dated
11/9/2019 and 16/9/2020 which DPT is bound to comply. DPT is
already taken action to comply with the same with regard to the area
under jurisdiction of DPT.

py. Conservaffr of Fores!
Snonbabn: Eova ol Piprantrvem:  BRPILE
5{3CI Red il il L vimiinly Wi
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In light of the above background, it is requested that, the submission

from the Deendayal Port Trust as mentioned above may kindly be

considered 'in compliance of the directions issued to the DPT dated
5/11/2020.

This has the approval of Chairman, Deendayal Port Trust,

Yours faithfully,

/

Chief Engineer
Deendayal Port Trust

Dr. Jaipal Singh, IFs

APCCF {(Land),
Aranya Bhavan, Sector 10 A,
Gandhinagar.
Assistant Conservator of Forasis ; Oy, U"M s B

. i.'!_ L_".'_ F§ g § Ey ]
- Kachchh (masy~-4
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27T D UDREENDAY AL PORT TRUST

%0 AR U T ,-1‘.";",'.-’,"\, o Aduinistraiive Oflcs: Bald ng
- ;L ¢ 7 i ¢ # c.'f;ﬂ.—_ - ‘-"‘ :‘t]‘ Mt By 15, 69
bis 2.5 0 : IS u) o o BRI R b i
¥ ' Ty res, ! L1“:!“§:\‘;:“¥7"2??"‘"ﬂ;-"-'55: (n wat J“};(s zlrili o
¥ I . L H-.'_\\\-;p‘f.‘\t@-', Ly } :;;l""r‘ i e J o —
| AN vy [ oy (1079383 220950

SRR 7 U Ph - AR 2
1‘5-'\ ~lear Jova'pe wrl Qov,IN
Er‘- No L/PL/BI6L-IV/ A\ - Dated: /11/2020
4 ' . _ e S
_Tho Deputy Cnnsﬂrvator of Forests, '
E "'*1 e of the Dcputy Conservalor of Forests,
- achehh EBast Forest Division,
i"-"~3h“‘ -Kachchh- 3-?0001. :

_Sub: Hon'ble t\atmml Green Tnbunal Qrder in E.A, N0, j/2020 in QA& i.0,
111/2018 - Submission of Details about amount. denosnted by DPT
e 1o Forest Denartment recL
LT Ref.: J\ Dxren,tmns issuéd by Lhc Dlrecto‘ (Envuonmcnt) & Member Secratery
: ~ ' GCZMA vide ho. ENV-10-2020-NGT-4-T dated 5/11/2020.

2} PPT- submlssmn vide: letter No. LW/PL/335_1 772 dated 16/11/2020
w.r.t. directions 155ued dated 5/11/2020 :

. 3) Deputy- conservatar: of - Forests, Kachchh £ast Foresf Division. Bhu -
- Kacnchh k.gter no B/}MN;’T 9/26463 04/3020 -21 dated 12/11/202C.
,Ff,-... o ndi refer to Lhc above mted refcrencc= tor *hc sub]ut menuoned auoye
€ _ ’

: - In Lh;s {'f_C.'nfd it s-to mform Lhat, ,With n.fme;m Lo the directions Tssu G ';_,
| the Director fErwnonrnent) & M‘embcr Sccretary, GCZMA dated 05/11/2020 &
" L hsequent “letter no. B/IMN/T.9/26463-04/2020- -21 dated 12/11/2020 of

aE B
' cunservator of Forests, Kachehh East Forest. Division, Bhuj as ma_ntioneci N anove

reference,at Sr. No.3, DPT has.already deposited an amount of Rg..2 42 64,200 0¢
l (Transactlon detajls attached - Annexure A) in the Bunk Account

NQ.
4 ‘“U'UO 3556773 (Axis Ba Ak):Yor- bund removal and mangrove plantation w e
. 5 Lnder "lI"E.ir‘!'I'JI"l of DPT (Calcuhtmn th}(.‘.t ﬂttached Annexure B).
‘ e Howevoer, tan f‘f)mmurrto N rf*nm dﬂtul U 11 \’g 2019 has concluded
H 1"r \;-

05 fap 53 ’fl'-‘ 'L.mu: Jhed s [lH?(t”Ht’u‘ Hh‘.'l.‘ S dh-,f)l.’f@ botween LDRT ang

}'?t-"uh,., Dt.,,ru!’m‘ﬂr el rJ.rhnl; O sthie of the fane. 10T and

APt Soanld i ped; ‘“"‘f CArry Qut Cx@rcse OF (and demarcatics
o m’ d Lo*‘-'.)” lf} 3 c![a( fos pn” ”-}e r“\f}" -‘n]l-“'l.’ the 08| P

'l\ s ;r '\;(
R

. \_‘” (! ”:“'

Ass!& 3'1; Bohservator of FOTESts
i '}{‘3""':1!’“‘ f#-ax-_t\_.%
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dm‘ldrThuLfom, for. this particular parcel of land/area (Jungi area),
Cation of land & ownership of land thereof (DPT or Revenue Departinaerd,

‘UII 3
SF bh” steps would be taken accordingly for restoration of mangroves @ rer G/l

r! =1
l

ungd.
& '
j This is for kind information & Laking further necessary action, pieasc.
i * _ - Yours faithfully,
[ ' | | . N .
ir el
& - e

Executive Engineer(KL)
Deend'xyal Port Trust

"

Copy for kind infcrmatibn also'.fo_:'_ }}b

- 1) Shri S.M. Saiyad, IFS :
o Director (Enwronment) & Member Se,cretary, GCZMA,
| - Government of Gujarat,
.~ 7 Forest & Envirc)nmenl Depantment i
Block No.14, 8% Floor; New: Sachwa'fava, '
Gandhmagar-382 010, -

I 2} .C. ief Conservater Of ForCSL‘, Kachchh ':| Member Convener of tha ¢ommitzea
’._ Chief Conservator of Forests, Kutch chle | : constituted vide order nc.

(i_ "~ 'B/H. DIC Office, " pear Mom's srhool s FNV 10 2020-NGT-4-T @t.9/1£: 202
<3 St Bhuj-Kutch (pin'370 001) ’ :

i Fmail 1D; ealkachshb@gmail comy 0 0 P

-

4

b,

lr

m“wanf On """Nﬁi@( Gcl\ FG?&@‘LS‘
Kachchh (East)-2
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S CALCULATIONSH[E _ S
bM '

: MITTEE REORT FIN_E_)_I__N__gg,__
(A} Mang‘,ro\ft‘ Area destrllcrmn |lu'ntionu{]?',,~, report
Nani and Moti Chirai “+ :31.97 3
1 Khershah Pir Mosque areq : 85 Hy.

s - J_ungi}\t‘éa a3 ] ' 132 Ha.

Total .. . 1148.92 Ha.
E:,: ﬁ (B) *3und -at Nam & Mot: Chlral 4240 Rmt And Bund At Iungi area 5271 R

; g .
g: Cost Calculatmn Wlth Regard to Area Pertams to DPT :

[ %grove area’: 31 92 + 85 116 92 Ha & Bund 4240 Rmt)

Three tlmes mangrove pla ntatlon & Bund removal cost :

!’ E\m " l; = ,:u? r'uLaClﬂ Ihr Bt umes T]l:; ‘T)}[a Xk Ihl‘u.S 3:;{] !b }H A RS u.})“U e fis § _‘ JoE B
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£ BLia Rerig 2407 :“:\F' zuwmm y B y
sl TR AN
i_ -r ; - I-.‘ o) II .
L_______“m?{___ e —""'-—---i-——--.._.._____ st = B"- —‘_{4-‘1‘3.6?1_4{]-"-'_1
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No. B/JMN/T.9/34396-97/2020-21.
Office of the Deputy Conservator of Forests,
Knchehh East forest Division,
Bhinj- Kuteh. Dt 31/12/2020

To,

Executive Engineer:(KL)\

M/s Deendayal Port Trust, :
P.0.Box..No.50, Admin OfYice Building,
Tagor Road, Gandhidham,

Dist.Kutch,
Sub: - Hon'ble National Grecen Tribunal Order in E.A. no. 12/2020 O.A. no.
111/2018 reg.
Ref. : (1) This office Ie_:‘tter no. B/IMN/T.9/26463-64/2020-21, Dt. 12/11/2020.
(2) Letter from your office no. LW/PL/3361-1V/84, Dt.01/12/2020.
(3) Letter c;f RFO Bhachau no. A/PVY/Fa.No./419-23, Dt. 08/12/2020.
Sir,

With reference to above cited subject and letter at ref. no. (1), a demand note has been
issued to the DPT (Deendayal Port Trust) on 12/11/2020 in which ‘Removing of soil bund” (in
rmt.) was calculated for 8000 rmt for 148 ha. area. It was also mentioned in that lerter that the
total length of the soil bund to be destructed is approximate and it may vary after ground
truthing. In response to the demand note, your office has deposited an amount of
Rs.2,42,64,200/- for bund removal and mangrove plantation w.r.t. area under jurisdiction of
DPT. As per the Annexure B — Calculation sheet of that letter total length of the bund was
calculated as 4240 rmt to be removed which excludes the area of Jungi ot which the ownership is

in dispute.

Please refer the letter of RFO Bhachau (relino.(3) attached herewith) o your oftice which
states that RFO Bhachau, Forester Bhachau and engineers of Land section of DPT have visited
the area on 03/12/2020 and done the Rojkam accordingly for the area of which the bund has
be removed under the jurisdiction of DPT. According o this ground truthing done with your
engineers by RFO Bhachau, it can be cancluded that the totul length of the bund 1o be removed is
13098 rmt out of which amount has been deposited by DT fur 4240 vt of length (rel. no(2))

Thus, for the remaining 8858 rmt (13098 - 4240) ol sail bund the amount is yel Lo be deposited.

Assistant Co nservator of Forests,
Kachehh (East)-2
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It Is requested to deposit the remalining amount for bund destruction In the area under
Jurisdiction of DPT i.e. 8858%2000 = 1,77.16,000/- (One Crore Seventy Seven Lakh Sixteen
Thousands only) in following bank account (as per Demand note attached herewith).

¢

Attachment :- As above

¥ Conservator of Forests,
Kachchh East forest Division,

o) Bhuj- Kutch.

Copy respectedfully submitted fo : Chief Conservator of Forests, Kachchh Circle, Bhuj
and Member/Convener of the Committee.

Assistant Consarvator o _ 588
Kachchh (East)-2 Xachchh East Division, Bhut
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—

Demand note

—

Hon’ble National Green Tribunal Oder in E.A. no. 12/2020 |
0.An0.111/2018 related.

Removing Soil bund work in compliance with Hon, NGT order dated 16/09/2020.

Axis Bank,

For, Deputy Conservator

of Forest, Kachchh East Forest Divison, Gujarat State,

Acccount No. 920010034396773,
| CUST ID. 896822433SBGOS

I\S;;' Work Area ' Rate Total Amount

; |
(A) | Removing of soil bund (in rmt) 8858 | 2000 L1770 6,000/~
Total Amount | __1,77,16,000/-

“Conservator of Forests
Kachchh East Division, Bhuj,




Office of the Deputy Conservator of Forests

Kachchh East Forest Division, Forest Complex

Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: defkachchheast@gmail.com

Phone: 02832-250227
Fax: 02832-229630

Ref No.: PVY/6/A/ 953/2021-22
Date:17 /12 /2021

To

Chief Conservator of Forests
Kachchh Forest Circle
Bhuj-Kachchh

Subject: Implementation of Hon’ble National Green Tribunal Order in E.A. No.
12/2020 in Original Application No. 111/2018 Kachchh Camel Breeders
Association vs. Union of India & Others

Reference: Your office letter No. B/IMN/T12/3156/2021-22 dated 20/11/2021

With reference to the above subject and correspondence, it is respectfully stated that the
detailed Action Taken Report regarding the implementation of the Hon’ble National Green Tribunal’s
order in E.A. No. 12/2020 in O.A. No. 111/2018 is enclosed herewith in two copies for your
information and records.

Enclosure: As above
(H.J. Thakkar)

Deputy Conservator of Forests
Kachchh East Forest Division, Bhuj

Please Note : Original Letters are in Gujarati. This is a manua) attempt to translate them in English.

Hselstant Concervator of Forests,
Kachchh (East)-2 ' Dy, Leraees fi P
o 4 JISIoN, Bhui

LBCNCTIN ot &2
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Government of Gujarat

Forest & Environment Department
BLOCK NO. 14, 8™ FLOOR, SACHIVALAYA
GANDHINAGAR - 382 010

o.M, Ph :(079) 23252660
Di; Saiyaq, IFs Fax : (079) 23252156
; 'CFor (Environment) & E-malil : direnva gujarat.gov.in
Additional Secretary
File No. ENV-10-2020-NGT-4-T Date:/)9-10-2020
To,

The Principal Chief Conservator of Forest and
Head of Forest Force,

Aranya Bhavan,
Sector - 10/A, Gandhinagar.

Sub:- Constitution of Committee for implementation of Hon’ble National Green Tribunal
Order in E.A. no. 12/2020 in O.A. no. 111/2018

Ref:- This Department email dated 19/09/2020.

Respected Sir,

-

An application was registered in the Hon'ble National Green Tribunal , Principal Bench, New
Delhi in Execution Application No. 12/2020 in Original Application No. 111 / 2018 - Kachchh
Camel Breeders Association Vs Union of India & Ors. Issued order dated 16/09/2020. The
Original Application alleged violation of provisions of Coastal Regulation Zone Notification, 2011
(CRZ Notification) and Forest Conservation Act, 1980 by clearing of the mangroves by Deen

Dayal Port Trust (‘DPT’) in Nani Chirai and Moti Chiraj areas of Bhachau Taluka in District Kutch,
Gujarat.

’ & Hon. NGT for enforcement of order of the Tribunal dated 11.09.2019, ordered on 16/09/2020
' that the amount determined be recovered expeditiously and restoration work be executed
which may be overseen by a joint Committee comprising Forest Department
and GCZMA. Forest Department will be the nodal agency for compliance. The joint Committee
may ensure compliance of directions, including stopping and remedying violation of CR?
Notification, including any salt manufacturing activity and Forest Conservation Act, 1980. The

joint Committee may file a compliance report with the Chief Secretary, Gujarat within three
months.

In pursuant to the directions by the Hon. National Green Tribunal Principal Bench, New Delhi vide
the order stated above, This Department hereby constitute a committee for execution and / or
implementation of Hon. National Green Tribunal order as unde

;@ . - T (. spaniys
Py _,.._,-\!.-,b__v?]r 0'? T@?}}Etﬁ= lhf, e g R

Assistant Co

Kachehh (East-2
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N Deals . Designation
I Additional Principal Chief Conservator of Forest Chairman
{ tand ), Aranya Bhavan, Sector -10/A,
- _, Gandhinagar. _ .
2, , Director (Environment) and Member Secretary, Member

i Gujarat Coastal Zone Management Authority,
! Department of Forests & Environment,
_________ | Govt. of Gujarat - )
3 ’ Representative of Member Secretary,
| Gujarat Ecology Commission, Udhyog Bhavan,
| Sector -11, Gandhinagar.
g 4. ] Dr. H. B. Chauhan, _ ’ ; M;mber
! Retd. Scientist, Space Application Centre and
- Member of GCZMA. o .
s ‘ Representative of District Collector, | - Member
__ |kutch L
6. ' Regional Officer. ) Member
Gujarat Poliution Control Board,
_ Kutch -East i : :
rd Chief Conservator of Forest, Member ~ Convener
: Kutch

_'_Iqérnber

The Terms and Conditions shall be as follows -
1) The Committee shall meet as and when required.

2) This Committee will also be the Monitoring Committee far execution of the action plans and
for compliance of the directions by the Hon. National Green Tribunal in the said order.

3) The Chairman shall co-opt the members and the subject ex perts as per the requirements.
4) The commitee may file its report to Hon'ble Chief Secretary before 06* December, 2020

This is for your information and necessary action at your level

Thanking You, L

Yuurs sincerely.

A
&, A ‘d:
/,"' - 2 )
’ - i p
=" W & 5 ——

w - (S. M. Saiyad)

-

Copy to :- All committee members

ator of Forests,

Assistant Consarvator 97!
Kachehh (East)-2

= . oy S
of Foreste

~ivision, Bhut




611

DEENDAYAL PORT TRUST

Administrative Offics Building
Post Bax MO. 50
GANDHIDHAM (Kufeh!.

Gujarat: 370 201,

Fax: (02836 220050
Ph.: (02836 233192

- W deendayalport.gov,in
Dated: /11/2020

No. LW/PL/3361-1V/ s \\
. - -\
% 10, ':\'5\ i
& _ The Deputy Conservator of Forests,
~ Office of the Deputy Conservator of Forests,
ﬁ:* ~ Kachchh East Forest Division,
P

32!;5 hchh- 370001.

Sub; Hon'ble National Green Tribunal Order in E.A. no. 12/2020 in OA No.

111/2018 - Submission of Details about amount deposited by DPT
to Forest Department req.

Ref.: 1) Directions issued by the Director (Environment) & Member Secretary,

. GCZMA vide no. ENV-10-2020-NGT-4-T dated 5/11/2020.

2) DPT submission vide letter No.LW/PL/3361-1V/72 dated 16/11/2020
w.r.t. directions issued dated 5/11/2020.

3) Deputy Conservator of Forests, Kachchh East Forest Division, Bhuj-
"Kachchh letter no. B/IJMN/T.9/26463-64/2020-21 dated 12/11/2020.

Kindly refer to the above cited references for the subject mentioned above.

In this regard, it Is to inform that, with reference to the directions issued by
the Director (Environment) & Member Secretary, GCZMA dated 05/11/2020 &
subsequent letter no. B/JMN/T.9/26463-64/2020-21 dated 12/11/2020 of Dy.
Conservator of Forests, Kachchh East Forest Division, Bhuj as mentioned in above
reference at S5r.No.3, DPT has already deposited an amount of Rs. 2,42,64,200.00
(Transaction details attached - Annexure A) in the Bank Account E\!O
_ 920010034396773 (Axis Bank) for bund removal and mangrove plantation w.rt.
L. area under jurisdiction of DPT (Calculation Sheet attached - Annexure B)h N

» fﬁwavéi‘;, the committee in"report dated 10-11/12/2019 has concluded
Aaly @5 far as the Jangl area is concerned, there is dispute between DPT and

sed on the decisio may share )
5 dec/slge ‘ff?_e?;{?_ggx.?ha{e the cost,

e al? ) ‘_.--#':::-2 A0 ‘ o - A

¥ % ¢ ‘g‘. SO e o S WA s

: e 1 v Pl bt L3N FXL 2

: ‘r-..':‘!:: _‘_'.'-._f:-,:z’-‘:-,? ‘ &"1“1‘5.-" #la n":‘,'. Py «...-..-.Cont:-" 3

g1 ;' i . .- & A '.-1_-_::} ll.;. : J"_'.‘I-.‘ﬁ ? J :
H—é- _'_p‘a—,. ;.;&.m\-”m o
Assistant Consarvator of 0IBa:
-« Kachchh (East)-2 Dy. Consens /.5 Eorests

Kachehin . ... zion, Bhuw
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:; J ' - 2 -

rg‘-emfore, for this particular parcel of land/area (Jungi area), after
ation of land & ownership of land thereof (OPT or Revenue Department), .
steps would be taken accordingly for restoration of mangroves & rernoval

Ly  This is for kind information & taking further necessary action, please.

Yours Fa_i_thfuliy,

N

Executive Engineer(KL)

P £ eendayal Port Trust
: 2 .. 'r ‘. i .l . - __ _. .. . Mr}

® 1) ShriS.M. Saiyad, IFS, |
.~ Director (Environment) & Member Secretary, GCZMA,
~ _ Government of Gujarat, . o
. Forest & Environment Department, ‘
®  Block No.14, 8" Floor, New Sachivalaya,

g © Gandhinagar-382 010.
. 2) Chief Conservator of Forests, Kachchh, 1 Member Convener of the committee
" Chief Conservator of Forests,-Kutch Circle,{ -constituted vide order no.
~_ B/H. DIC Office, near Mom's school, -~ ENV-10-2020-NGT-4-T dt.3/10/202C.
. Bhuj-Kutch (pin 370 001) - |
' Emﬂﬂ ID: cefkachchhi@a fﬁgi[.m

_,‘EI’ WA el ¢
Assistant Conservator of FOrests,
<« Kachchh (East)-2 DY, Carsans

Kachehs
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Assistant Conservator of Foresis,

-~ Kachchh (East)-2

W‘ C-icﬁ's{'l:“_f'_f‘ =
Kachchi -
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B

CALCULATION SHEET =

EE REORT FINDINGS:

;-'.'. A) Mangrove Area destruction mentioned In report ':

e Naniand Moti Chirai ©31.92 Ha

'Kbershah Pir Mosque area : 85 Ha.
Jungi Area : 32 Ha.
:148;92 Ha .

Tntal

nd_at Nani & Moti Chirai : 4240 Rmt, And Bund At Jungi area 5271 Rmt.

Pjanzation three times.: 116.92 Ha. X 3 nrqes 330.76 Ha . X Rs. 45000/Ha = Rs. 1,57,84,200.00

azao rmt X Rs. 2000/Rm1 = Ry 84,80.400.00

= Rs. 2,42,64,200/-

ﬂatmrove Plantation three umes 32 Ha. X 3 times = 96 Ha XRs A5000/Ha = R 43 20.000.90
@mmai 5271 rmt X R, 2000/Rmt | B o i Rk

= Rs. 1,48,62,000.00

. ; i N T
: ﬂ»ﬂﬂ!u S5 ke b4 e e ¢

Assistantaanscn?étua ot Foresis,

« Kachchh (East)-2 : Dy, Conservatty/ ot |
j e
“achchn East Rivision,
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. % Detailed Action Taken Report

4
Demang note for compliance work :
Demand note prepared by DCF Kachchh East Div; Forest Dept to destruct bunds and restore

Mangrove area as per the findings of the committee report and sent the same to Deendayal Port Trust.

(Annexure - jii)
_-S_r._N WORK AREA RATE TOTAL AMOUNT
0.
(A) | Restoration mangrove plantation 447 45000 2,01,15,000/-
(in Ha) |
(B) | Removing of soil bund (in RMT) 8000 2000 1,60,00,000/-
Total Amount 3,61,15000/-

Submission by Deendayal Port Trust in compliance of the directions issued to the DPT dated
05/11/2020 :

Chief Engineer DPT made submission as approved by Chairman DPT regarding
compliance to directions given by GCZMA on 16/1 1/2020. (Annexure - iv)

- To Stop all activities immediately in the said area and “Status quo shall be maintained till
further orders.” Since then, it is once again confirmed that, there is no activity going on in the
* said area allotted by the DPT.

- DPT has already taken action to comply with the order of Hon’ble NGT dated 16/09/2020 with
regard to the area under jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dept reg.:

DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund removal and

mangrove plantation with regard to the area (Nani Chirai and Moti Chirai on

ly) under jurisdiction of
DPT. (Annexure - v)

However, As far as the Jangi area is concerned, there is dis
Department regarding ownership of the land. DPT and Revenue De
out exercise of land demarcation for this area and based on the decig

pute between DPT and Revenue
partment should immediately carry
ion the may share the cost.

o “/ Foresis

-

Asslstant Conservator of Forests,
Kachchh (East)-2

=
=~

Bh

i
enn d'i

Rach

sion,

(9]
T
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o Therefore, for this particular parcel of land/area (Jangi),after the demarcation of land and

nership .

. IShip of land thereof (DPT or Revenue Dept), further steps would be taken accordingly for
™Moval of bund and mangrove restoration.

| Direction from district Collector-Kachh Bhuj has been issued to DILR for survey of disputed
and in Jungi area. (Annexure - vi)

Site visit to mark exact location for bund removal :
Site visit by Range Forest Officer Bhachau and Engineers of Land Section Deendayal Port Trust

Wwas carried out on 03-12-2020 to mark the exact location/area with GPS where bund removal work

need to be carried out and prepared staff rojkam of the same.

According to joint visit and based on committee reports, site has been selected where bunds are
to be removed and mangrove restoration can be done.

Asslstant Conservator of Foresis, W
- Kachchh (East)-2 )
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o 2ol TN . i

[T R

adil ; Site Vlgt B§ Forest Dept And DPT Engineers on 03-12-2020

Assistant Conservator of Foiess, Dy, Lonseriz' /. P;rgi sh
« Kachchh (East)-2 . sachehii £ass —w St .

)
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‘ BF‘“] removal work started on 14-12-2020 :

2 Bund removal work has been started on 14-12-2020 at the location suggested by the Joint
Inspection Committee and based on site visit with engineers from Land Section DPT on 03-12-2020.

. - Illegal earth bund approx Imetre height has been destructed and available soil has been
Spread and levelled on both sides of bund in approx 10-12 metre width to allow tidal water to flush

the area,

G-

Asslstant Conservator of Forests,

S : b ﬁad’mhh {EHST.)--? ‘&;Ig?ﬂﬁ;‘-‘:':.*:

~

‘-‘-.', g
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e

Legend
s . cross bund S00RMT  §

! Perimeter 4500 RMT

; o ; : ” e, i,
n - - s ey Yo VT T4 r [ : i i fp=
o S g = W/ grd & b T RN By 3 o

Approximately 4000 Running Meter bund has been destructed till the end of January 2021

Joint Visit of Forest Dept and DPT Engineers on 09-02-2021:

Site visit by ACF Kachchh East Division-2 and RFO Bhachau with Engineers of Land Section’
Deendayal Port Trust to inspect the work done so far,

Bund removal work at predecided location has been done and monitored by Forest Dept and DPT
engineers jointly. Peripheral work of about 4000 running meter (RMT) bund removal has been done and
available soil has been spread and levelled on both sides of bund in approx 10-12 metre width to allow tidal
water to flush the area on selected site that is significant to allow tidal water to flush the area and make it
suitable for mangrove restoration.

Assistant Conservator of Forests, Dy. Ca
« Kachehh (East)-2 xacheh
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Assistant Conservator of Foress,
~ Kachchh (East)-2
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Se"_oﬂd Demand Note by Forest Department:

DCF Kachchh East Forest Division sent second demand note for further bund removal work as per
Joint site visit on 03-12-2020 by RFO Bhachau and Engineers DPT. (Annexure - vii)

According to this ground truthing done with engineers DPT by RFO Bhachau, it can be concluded
that the total length of the bund to be removed is 13098 rmt out of which amount has been deposited by DPT
flor 4240 rmt of length (Letter from DPT office no. LW/PL/3361-1V/84, Dt.01/12/2020.). Thus, for the
remaining 8858 rmt ( 13098 - 4240) of soil bund, the amount is yet to be deposited.

Demand note

Hon'ble National Green Tribunal Order in E.A. no. 12/2020 0.A.no.111/2018 related.

Removing Soil bund work in compliance with Hon. NGT order dated 16/09/2020.

For, Deputy Conservator of Forest, Kachchh East F orest Divison , Gujarat State, Axis Bank,
Acccount No. 920010034396773
CUST ID. 896822433SBGOS

Sr. No. Work Quantity Rate Total Amount

(A) Removing of soil bund (in RMT) 8858 2000 1,77,16,000/-

Total Amount

1.77.16,000/-

P

or of Forests, %

E,;".“\ _ O
(East)-2 :

W b by,
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g‘"“lillg of plantation of mangrove species:

According to seed availability, plantation of mangrove will be carried out on selected site at Nani

Chirai-Moti Chirai creek area.

| Species Months of Seed availability Seed storage periods
- Avicennia marina July - October Maximum 10 days
Ceriops tagal March -May Maximum 10 days
Rhizophora mucronata June - October Maximum 10 days

So,according to above seed availability periode, propagules of Ceriops tagal will be available
during month of March - May. So plantation of C.tagal will be done in the month of April-May on site on

approx 10 Ha area to check the result of plantation.

Because as far as mangroves in Gulf of Kachchh region is concerned, A.marina is dominating

species. Therefore to check site suitability for C.tagal,plantation on pilot plot of 10 Ha will be done and result

will be assessed.

Mangrove plantation profiles which are available and practised by Forest Dept. are as under:
(1) Raised Bed plantation and (2) Direst Seed Sowing plantation

Raised Bed Plantation (A.marina) Plantation Profile

No. of Raised Bed 400/Ha

Size of Bed 1.00 Mtr*1.00 Mtr*0.30 Mtr

No. of Seeds 40/Bed

Space 5 Mtr * 5 Mtr
Sr.No. Item of Work Unit | Unit Rate As per Daily Cost/Ha |
Wage Rate 340.20
I Preparation of bed IMtr * [Mtr * 0.30Mtr No. 34.66/- (Per Bed) 13864 |
3| Collection of Seed No. 17.89/- (Per Bed) 7156
3 | Alignment No. 6.93/- (Per Bed) 2772 |
4| Seed Sowing No. 2.90/- (Per Bed) 1160 |
[ 5 Miscellaneous Expenditure including transportation of | No. 8.66/- (Per Bed) 3464 |
labour etc, '
6 | Protection / Maintenance Removal of algae, Ha. 3355/- (per Ha.) 3355 |
Repairing of Raised Bed and Protection '

31771

Asslstant Conservator of Foresis,

"~ Kachchh (East)-2

Uy, Lonsene /

wWgchchh East s

gty
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. Mangrove Restoration:

Plantation of ms.mgrove has been carried out by forest department at the said location where
illegal earth bund was removed previously at Khershapir Creek, Nani Chirai and Moti Chirai area - lands
under ownership of Deendayal Port Trust.

Total of 350 hectare area covered under mangrove plantation as per raised bed model for
Avicennia marina spp. This is in compliance of of Hon.NGT order dated 16/09/2020, as order stated that

three times the total area of mangrove destruction can be restored by the forest department as nodal agency

Sr.No. Plantation Plots | Area (Ha) | Mangrove Species Model
1 : Plot 1 120 Avicennia marina Raised Bed Plantation
2 Plot 2 120 Avicennia marina Raised Bed Plantation
3 Plot 3 60 Avicennia marina Raised Bed Plantation
4 Plot 4 50 Avicennia marina Raised Bed Plantation

Plot 1, 2, 3and 4 _.. T e . s ; Legend
Mangrove restoration as per Hon.NGT order dated 16092020 St ak = ? * Mangrove Restoratan Plots

*

Coogle Earth

7
iz

- vii b ey

—_—

350 Hectare Mangrove Plantation across four plots: Plotl, 2, 3 and 4

Asslstant Consarvator of Forgsts,
-~ Kachchh Easy-2 <




Pl?t 1 Y 120 Ha ’ b Legend

Mangrove rpgge 73 170582°N 70 339240°E
23 1EA751°M 70 I07 21
PIIELYTT 10 31464
Z3NV72E08M T IZIIEE

Wangioee Restaration Plot |

f3ton as per Hon NGT order dated 160092020

- seeted Legend
PIDI 2 - 120 Ha : . Ry 923”5232“70.5”@?
‘Mangrove restoration as per Hon. NGT order dated 1609/72020 : e S nias s ool B FON G
© 23.178577°N 70 332203°E
) 23181910°N 70 344623°E
tangrove Restoration Plot 2

Dy. e
"N Kachehh (East)-2 Xachch




Legend

23.173489°N 70 352694 E

A 23174353°N 70 363000 °E

23 1772608°N 70 351013°E

@ 23178577°N 70 363040°E
Mangrove Rastoration Plot 3

Plot4 - 50 Ha

Mangrove restoration as per Hon NGT order dated 16/09/2020 23.169369°N 70 346419°E

23 170835°N 70 339653°E
23.173269°N 70 352082 °E
@ 23.176032°N 70 350220°E

. Mangrove Restoration Plat 4

Asslstant Conservator of Forests,
“~ Kachchh (East)-2
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" The area targetted to restore mangrove species was same as found destructed due to illegal earth
und during the visit of Joint Inspection Committee. Satellite imagery has been shown in below picture of
said location: Nani Chirai, Moti Chirai and Khersapir creek area of Deendayal Port Trust.

Map of Kac Visifor Baltpan Activities, — — 7
Nam Chiral,Mot) Chiral Area.Disti- Knchihh) Year - Jan2024
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Assistant Consarvator 0f Foissis,

-~ Kachchh (East)-2
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Assistant Conservator of Forests,
Kachchh (East)-
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Raised Bed Prepared for Direct Seed Sowing to Restre ngroves
Asslstant Conservator of Forests, Dy. Gonse!
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Assistant Conservator of Forests,
Kachchh (East)-2 -
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Arrmexore 16
Offi@(;stﬂ Deputy Conservator of Forests
Kachchh East Forest Division, Forest Complex
Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: defkachchheast@gmail.com
Phone: 02832-250227
Fax: 02832-229630

_‘RefNo.: PVY/6/A/138-39 /2022-23
Date: 02/05/2022

To

Chief Conservator of Forests
Kachchh Forest Circle
Bhuj-Kachchh

Subject: Implementation of Hon’ble National Green Tribunal Order in E.A. No. 12/2020 in
" Original Application No. 111/2018

Kachchh Camel Breeders Association vs. Union of India & Others

Reference:

1. Your office letter No. B/IMN/T12/3156/2021-22 dated 20/11/2021
2. This office letter No. PV'Y/6/A/953/2021-22 dated 17/12/2021
3. Your office letter No. B/JMN/T12/3866/2021-22 dated 11/01/2022

With reference to the above subject and correspondence, it is res pectfully stated that as per
Reference-3, you requested a chronological Action Taken Report regarding the implementation of the
Hon’ble National Green Tribunal’s order in E.A. No. 12/2020 in O.A. No. 111/2018. Accordingly, the
detailed Action Taken Report is enclosed herewith in two copies for your information and records.

Enclosure: As above

(G.D. Sarvaiya)

Deputy Conservator of Forests
Kachchh East Forest Division, Bhuj

Copy forwarded to:
Forest Range Officer, Bhachau Range, Bhachau-Kachchh — for information regarding their letter No.
A/Mangrove/File No. 56A/33/2022-23 dated 30/04/2022

Please Note : Original Letters are in Gujarati. This is a manual atgempt to translate them in English.

&ﬁ'istsni'cénsmat@r of Forests,

2 3 3 . £ 5 e -
™ Kachchh (Eash)-2 Dy, Laos / orosté
Kachriy .

sion. Bhul




635

- 09.11.2019 |Collector Has dirccted the Dy. Conservator of Forests, Kutch(East) along with other
Kachchh to Forest members of the District Level Committee to carry out site visit of (he arcas as
Dept alleged in the petition and submit g report within three days,
10.12.2019 |Digtrict Level Site visit was carried outon 10-12-2019 and on | 1-12-2019

Committee

Director (Environment) & Additional Secretary, Govt.of Gujarat constituted a
committee for implementation of Hon'ble NGT order dated 16-09-2020

Implementation
Committee

09.10.2020

05.11.2020 Member -
- |Secretary. GCZM
A

all activities immediately in the said area. To restore the free flow water in
the creeks. Carry out mangrove plantation three times of the man grove destroyed in
the area as reported by the Committee through Forest Department as per the
findings of the committee report, and Deendayal Pon Tryst is directed to deposit
the amount to the Forest Department as Per committee report,

DCF,Kachchh
East to DPT

"2.11.2020 Demand note by Forest Dept to destruct bunds and restore mangrove area

16.11.2020 |Chairman DPT to DPT submission regarding compliance to directions given by GCZMA
Member
Secretary, GCZM
A
Chairman DPT to |Submission of details about amount deposited by DPT to Forest Dept reg.

DCF Kachchh
East

Site Visit by DPT
and Forest

01.12.2020

103.12.2020

as carried out to identify bund destruction locationg precisely for which
order was passed by Hon.NGT on 16/09/2020. So that illegal earth bunds can be

removed immcdiarely and forest dept.can proceed with Mangrove plantations in the
said creek area,

Site visit w

“4.12.2020

|

Bund Destruction Actual bund destruction work has been started in Presence of Range Forest
Officer-Bhachau and Forester Bhachay, Photographs with GPS coordinates are
attached in the Detajled Action Taken Report submitted by RFO-Bhachau to

Kachchh East Division.

27.01.2021 RFO Bhachau to

Range Forest Officer intimated in wrilten to Chief Engineer—DeenciayaI Port Trust
Chief Engineer regarding completion of illegal bund destruction work and to carry out joint
DPT inspection to assess the work done,

09.02.2021 |Joint inspection of [Joint inspection of illegal earth bund removal work has been carried out by
- |bund remova Engineers—DeendayaI Port Trust and ACF Kachchh East Division and RFO
; work

Bhachauy.

ant B Dy. Consan,

7 !\-_,.;,-.-.', T b e “::‘.“"!
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Detailed Action Taken Report

KACHCHH CAMEL BREEDERS ASSOCIATION VIS UNI-ON OF INDIA & OTHERS [O.A. NO. 111!2018ﬂ

0O.A.No. KACHCHH Alleged violation of provisions of Coastal Regulation Zone Notification, 2011
111/2018 CAMEL (CRZ Notification) and Forest Conservation Act, 1980 by clearing of the
BREEDERS mangroves by Deen Dayal Port Trust (DPT) in Nani Chiraj and Moti Chirai areas

ASSOCIATION of Bhachau Taluka in District Kutch, Gujarat.
V/S UNION OF
INDIA &
OTHERS

14.03.2018 |Sub Committee Sub-committee headed by the DCF, Kutch (east) and comprised of representative
headed by DCF from DILR, GPCB, GUIDE, Fisheries Department,Mam|latdar - Bhachau and
Kachchh East NGO, ete visited the site on 14-03-2018

Forest Div

- 9.03.2018 |Ordered by To maintain status quo and to carry out joint inspections by GPCB and CPCB and a
Hon.NGT report to be filed in this regard.

28.03.2018 |District Level Collector and District Magistrate & Chairman of the District Level CRZ
CRZ Committee  |Committee has issued Advisory letter to M/S Deendayal Port Trust

27.04.2018 |Joint Inspection  |As the posscssion letters arc not yet given by the DPT to allottees (salt industrics),
Report it is opined that the responsibilities lie with DPT for such activities and violations.
Gujarat Coastal Zong Management Authority (GCZMA) should take appropriate
action.

12.06.2019 |[Hon.NGT order  [Directions Under Section 5 of Environment Protection Act, 1986 were issued to
Deendayal Port Trust, to remove all the bunds and prepare mangrove restoration
plan

03.07.2019 |Affidavit filed by [Regarding compliance wrt Hon.NGT order dated 24.05.2019 statiing that with the

GPCB assistance of the Collector and District Magistrate, Kachchh completed the work of
demolition of bunds and removal of all obstructions to the satisfaction of the

T complainant. '

11.09.2019 |Hon. National The Forest Department, Government of Gujarat, GCZMA and Revenuc Officials
Green Tribunal will jointly inspect the area to find out the persons who were responsible for

has passed an obstruction of creeks and take action in accordance with layw including recovery of
" lorder environmental dama ge and cost of restoration of mangrove damage,

04.10.2019 |45th meeting of |1t was decided that to constitute committee of following members from GCZMA
Gujarat Coastal along with other members from Forests and Revenue Department for compliance
Zone of Hon.NGT order dated 1] .09.2019
Management

| . I

i F oo T
h <+ T aemabe L}y LONES

'-.wéoi{;,"'"""- AN T WDy 7 _ )
ABSIs: Lacheni o




637

20.07.2021 |RFO Bhachauto |Treatment map prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in 350 Ha area.
East '

July-Augus [Sced Collection Sced collection season and raised bed creation on Khersapir - Moti Chirai creck

12021 Season area to restore mangroves as per Direct Seed Sowing-Raised Bed plantation profile.

27.08.2021 [DCF Kachchh Treatment maps were approved to carry out mangrove plantation in 350 Ha area.
East to RFO
Bhachau

September |[Seed sowing Direct seed sowing on the raised bed created on Mangrove Restoration Site and

2021 carried out mangrove plantation.Photographs with GPS coordinates are attached in

the report.

04.09.2021 [RFO Bhachau to RFO Bhachau sought approval from DCF Kachchh East Forest Division to carry
DCF Kachchh out 145 Ha additional mangrove plantation from the available fund.
East

123.09.2021 |RFO Bhachau to  [Treatment map prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in an additional 145 Ha area.
East

24.09.20221 [DCF Kachchh DCF Kachchh East has given written consent to RFQ Bhachau to carry out
East to RFO mangrove plantation in limi( of allocated budget by DPT for Mangrove
Bhachau Restoration.

29.09.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in an additional
East to RFO 145 Ha area.
Bhachau

Oct-Noy Additional 145 Ha |Forester Bhachau-RFQ Bhachau-Forest Dept carry out additional 145 Ha

2021 Mangrove mangrove plantation at Khersapir - Moti Chiraj creek area as per approval from
Plantation DCF Kachcehh East Forest Division.

_ 0.12.2021 |Submission of RFO Bhachau submitted 2 Detailed Action Taken Report with Annexures to

Action Taken DCF-Kachchh East Forest Division.

| Report by RFO

P " =% 2 il 4 o e nroaes
- 2f FOrosts, Dy. Consan / rorests
~ 4 N TR

ahrbals D - ;
Kachchh Bzt D
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Demand note for compliance work :

Demand note preparcd by DCF Kaghehh East Div; Forest Dept to destruct bunds

and restore mangrove area as per the findings of the committee report and sent the same to

Deendayal Port Trust. (Annexure - iii)

Restoration mangrove
plantation (in Ha)

Removing of goj] bund (in
RMT)

‘Total Amount

Submission by Deendayal Port Trust in compliance of the direct_ions issued to
the DPT dateq 05/11/2020 -

Chief Engineer DpT made a submissiop s approved by Chairman DpT regarding
compliance to dircctions given by GCZMA on 16/11/2020. (Annexure - iv)

- To Stop all activitieg inmiedial'cly in the said areq and “Status quo gha]] be maintained
Ul further ordeys.” Since then, jt g once again conflirmed (hat there is no activity
going on in the sajd area allotted by the DPT

- DPT has already taken action to comply with the order of Hon’ple NGT dated
16/09/2020 with regard to the area undey Jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dépt reg.;

DPT has deposited an amount of R3A2.42,64,200/- to Forest Dept account for bund

removal and mangrove plantation it regard to the area (Nani Chiraj and Moti Chiraj
only) under jurisdiction of DPT. (Anney ure - y)

However, Ag fur as the Jangi areq iy concerned, there s 5 dispute between DPT and

Revenue Department regarding ownership of the Jang, DPT and Revenue Department

& T

babarn b P o ‘BIS5LS, . - . &
Assistant! A il B
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should immcdiatel‘y carry out an exercise of land demarcation for this arca and bascd on
the decision they may share the cost.

Therefore, for this péu'ticular parcel of land/area (Jangi),after the demarcation of Jand
and ownership of land thercof (DPT or Revenue Dept), further steps would be taken
aceordingly for removal of bund and mangrove restoration,

Direction from district Collector-Kachehh Bhuj has been issued to DILR for survey

of disputed land in Jungi area. (Annexure - vi)

Site visit to mark exact locatiop for bund removal ;
Site visit by Range Forest Officer Bhachay and Engineers of Land Section
Deendayal porg Trust was carried out op 03-12-2020 1o mark the exac( location/area with

GPS where bung removal work needed to be carried oyt and prepared staff rojkam of the

According to joint visit an based on committee reports, 4 site has been selected where

bunds are to pe removed and mangrove restoration can be done,

(- of Forestd

“ion, D
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Site Visit By Forest Dept And DpT Enginee

Bund removal work Started on 14-12-2020 :

Bund remova] work  started on 14-12-2020

Committee ang based on sje Visit with engineers fr
lllegal earth pung approx I metre height h

as been destructed and
and leveled on both sides of bund in approx 10-12 meter width (o
area,

-:)- i '_’._1 "
" tornf Do "“"’SE
Assistent Co  Forests,
b "‘E

at the location Suggested by the Jojnt Ins

om Land Sectjop DPT op 03-12-2020.

r'son 03-12-2020

pection

available soi] hag been spread

allow tidal waler to flush the

SR e
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Bund Destruction Started on ground by Forest Dept. on 14-12-2020

Asslstant Conanruatsr of Forests, By Consarvafor gt Fomes
Kachohh ";,;;.;t)"z
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Hlegal earth bund removal and spreading and leveling of soil on both sides to allow tidal water
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Joint Visit of Forest Dept and DPT Engineers on 09-02-2021:

Sitc visit by ACF Kachchh East Division-2 and RFO Bhachau with Engincers of Land Scetion Dcendayal
Port Trust to inspect the work done so far.
Bund removal work at pre-decided locations has been done and monitored by Forest Dept and DPT
engineers jointly. Peripheral work of about 4000 running meter (RMT) bund removal has been done and
available soil has been spread and leveled on both sides of bund in approx 10-12 meter width to allow tidal

water to flush the area on selected site that is significant to allow tidal water to flush the area and make it

suitable for mangrove restoration.

| T S
s i S v

Joint Visit of bund removal site and monitoring by Forest Dept and DPT engineers on 09-02-2021

o .
Dy. Conas i
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Second Demand Note by Forest Department;

DCF Kachehh East Forest Division sent a second demand note for further bund removal work as per joint
site visit on 03-12-2020 by RFO Bhachau and Engineers DPT. (Annexure - vii)
According to this ground truthing done with engineers DPT by RFO Bhachau, it can be concluded that the total
length of the bund to be removed is 13098 rmt out of which amount has been deposited by DPT for 4240
running meter of length (Letter from DPT office no. LW/PL/3361-1V/84, Dt.01/12/2020.).Thus, for the

remaining 8858 rmt (13098 - 4240) of soil bund, the amount is yet to be deposited.

Demand note

Hon'ble National Green Tribunal Order in E.A. no. 12/2020 O.A.no.111/2018 related.

Removing Soil bund work in compliance with Hon, NGT order dated 16/09/2020.

For, Deputy Conservator of Forest. Kachchh East Forest Divison . Gujarat State, Axis Bank,
Account No. 920010034396773 .
CUST ID. 896822433SBGOS

Sr. No. Work Quantity Rate Total Amount
(A) Removing of soil bund (in RMT) 8858 2000 1.77.16.000/-
Total Amount 1,77.16,000:-

Yadawi ™, N
Asslstant srests,
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Planning of plantation of mangrove species:

According to sced availability, plantation of mangrove will be carried out on a selected site at Nani

Chirai-Moti Chiraj creek area,

Species Months of Seed availa bility Seed storage periods
Avicennia marina July - October Maximum 10 days
Ceriops tagal March -May Maximum 10 days

LRhizopho: a mucronata June - October Maximum 10 days o

So,according to the above seed availability periode, propagules of Ceriops tagal will be available
during the months of March - May. So plantation of C.tagal will be done in the month of April-May
on site on approx 10 Ha area to check the 1'c":ault'o'fp!antation.

Because as far as mangroves in the Gquof’Kachchﬁ region is concerned, A.marina i the dominant
species. Therefore to check site suitability for C.tagal,plantation on a pilot plot of 10 Ha will be done
and the result will be assessed.

Mangrove plantation profiles which are available and practiced by the Forest Dept. are as under-

(1) Raised Bed plantation and (2) Direct Seed Sowing plantation

/ -orestd
- Forests, DV(_ Y Laion, B
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Raised Bed Plantation (A.marina) Plantation Profile

No. of Raised Bed 400/Ha

Size of Bed 1.00 Mtr*1.00 Mtr<0,30 Mtr

No. of Seeds 40/Bed

Space 5 Mtr * 5 Mtr

Sr.N : . . . Unit Rate As per Daily
5 Item of Work Unit Wage Rate 340.20 Cost/Ha
| Preparation of bed [Mtr * | My * 0.30Mtr No. 34.66/- (Per Bed) 13864
2 Collection of Seed No. 17.89/- (Per Bed) 7156
3 Alignment No. 6.93/- (Per Bed) 2772
4 Seed Sowing No. 2.90/- (Per Bed) 1160
5 .IBTTISUCU‘ELIH?'OUS ) EXJ)(:I.]dIture including N, $.66/- (Per Bed) 3464
transportation of labours etc.
Protection / Maintenance Removal of
6 algae, Repairing of Raised Bed and Ha. 3355/- (per Ha.) 3355
Protection
31771
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3 "{

NMarine Natonal Park Jomnagar-
Mangroyve Plantation Throuph Direct Seecl Sowing
' Model : DSS

b e bl o

Spacement - 2ot I omit
Nos, ol Propegules - (1) Ceriops 1730 14 upegules ¢ ha.
WA, B

(2) Rhizophora 750 Propeyules 7 ha, .

Mangrove Associates (1) Salvadora Persica (Pilu} 500 gin. / ha.

(2) Suaeda Nudiflora (Unt NMorad) | kg. / ha.

Items s Rte A,
Ceriops
(1) Collection. ransport with bandling charge 1730 Lo 1750.00
(2) Sowing of seeds on mudilat el aligmment 750 2.00 IZO0 0]
() Toutal — 1730 3.00 S250.60
Rhizophora
(1) Collection. transport with handling charge 730 [.3 11235 0y
(2) Sowing of Propegules on mudtlat with aligiument 730 2.4 1875 00
(13) Total ;- 730 -0 3 b
Mangrove Associntes
Salvadors Persien (Piluy & Suneda Nudiflora (Uint Dorad)y
o (1) Collection &- bansport ol seeds with handhne charue - - 25
{2) Sowing ol secds on it 11al % : T
= (45} Y] - LIS 2080
— Craud Lot o (AFBHCY 2500 U137 0

Direct Seed Sowing Scheme (C.tagal) Plantation Profile




648

Mangrove Restoration:

Treatment map prepared and sent for approval to DCF Kachchh East Forest Division to carry
out mangrove plantation in 350 Ha area and treatment maps were approved by DCF Kachchh East to carry
out mangrove plantation in 350 Ha area (Annexure - viii). Plantation of Mmangrove has been carried out by
forest department at the said location where illegal carth bund was removed previously at Khersapir Creek,
Nani Chirai and Moti Chiraj area - lands under ownership of Deendayal Port Trust, |

Total of 350 hectare area covered under mangrove plantation as per raised bed mode| for
Avicennia marina spp. This is in compliance with Hon.NGT order dated 16/09/2020, as the order stated that

three times the total area of mangrove destruction can be restored by the forest department as nodal agency.

Sr.No. Plantation Plots | Area (Ha) | Mangrove Species Model

1 Plot 1 120 Avicennia marina Raised Bed Plantation
2 Plot 2 120 Avicennia marina Raised Bed Plantation
3 Plot 3 60 Avicennia marina Raised Bed Plantation
L4 Plot 4 50 Avicennia marina Raised Bed Plantation

; Plot 1.
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rgeted to restore mangrove species was destroyed due to illegal

carth bund during the
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Mangrove Seeds Sowing (Avicennia marin area

a spp.) which were collected from the local creek
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Additional Mangrove Plantation on 145 Ha land:

Treatment map prepared by RFO Bhach

au and sent for approval to DCF Kachchh East Forest Division
to carty out mangrove plantation in an additional 145

Ha area. Treatment maps were approved by DCF Kachchh East
Forest Division to calty out mangrove plantation in additional 145 Ha area.(Annexure

- ix)
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Annexures: ’ I
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(iii) i
(iv) |
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The Principal Chief Conservator of Forest a4
Head of Forest Force,

Aranya Bhavan,

Sector -~ 10/A, Gandhinagar.

Sub:- Constitution of Committee for impizmentation of Hon’ble National Green Tribunal
Order in E.A. no. 12/2020 in O.A. ne. 11172018
Ref:~ This Departiment email dated 18/05/2020.

Respected Sir,
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ENV-10-2020-NGT-3-T
GOVERNMENT OF GUJARAT
Foreats & Em'irf\:u“cm' Depurtnient
Black no. 14, § fluor

Sachivalaya, Gandhinagar - 382 010
: Gujarat, INDIA

S. M. Saiyad. IFS E:::; 79 25281 'f.:_?

Birecter (nvironment) and la
Member Secretary, GCOZMA 1 4 di

Bate: Novemher 08, 20260

Dircctions under section 5 of the Fovirn- iment {Profectivn) Act, 1986.

3
\,k lw"eni { h. \Ialit‘v“‘{ of Envivenment, Forests and Clinste Chanpe, Uovertiment of In i
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) No. B/IMN/T.9/5 LU 63 ~6 4 /2020221,

Office of the Deputy Conservator of F Forests,
e Kachehh East forest Division,

B, Bhuj- Kuteh, Dt.12/11/2020

e Chadrman,
Mes Deendayad Port Trust,
.0.Box..No.50. Admin Office Building,
Fagor Rozd. Gandhidham,
phist.Kuteh.

Sub: - Hon'ble -National Greeen Tribunal Oder in E.A. no. 12/2020
O.An0.11172018

Ref. : (1) Director (Enviroment) & Additional Secretary, Forest & Environment
Department, Government ofGLmr at, Gandhis

o

agar letter no,
ENV-10-2020- NGT-4-T, dated 09/10/2020. And (2) ENV-10-2020-NGT-
4-T, dated 05/11/2020.

(3) Jeint Commiltee Site Inspection Report dated 10-11/12/2019.

Respected Sir,

fith reference 1o above subject and cider of Hon. Nztiona Green Tribural, New Delhi,

dated 1670972020 in E.A. No. 12/2020 in O.A, No.l11/2018 - Kachchh Camel Bresders

\ssociwion VS Union of India & ois, on 16/39/2020, it is directed 1;; Hon. NGT that let further

sieps be taken for enforcement of the order of the Tribunal dared 11/09/2019. The amount

i

icterminned to be recovered expeditiously and restoration work be executed w hich may be
_— e £
overseen by a joint committee comprising Forest Depariment and GCZM A

According to site inspection by the comimitiee on Di.'10-11/12z’2019, wWiose report has

been epproved by the GCZMA on 05/09/2020 as observed by Hon. NGT, it is found that
mangroves have been destructed in approximate 148.96 ha. area of Nanj Chirai-Moti Chirai
ngi and Kherasha pir of Bhachau tatuka. With respect to the report cited in Ref, no. (3) above,
e commitee recommended st me mgrove restoration sork has to be carried out thyee times the

b ey of ma ngrove destruction reporied which is approximate 447 ha, (148.96 X 3= 346.88).

Phe commitce concluded that per Ha. cost of mangroves plantation is Rs.45000 considering

Nantation models of GEC and Torest Department, Thus,

total amount of

- (Two crore one lacs (ifleen thounsand fus pecs only) has 1o be recovered [or
FREeve plantation in 447 ha. of area,

In addinin. e i I
“<ai0n, for remaoving the soil bunds 1o ¢ huﬁ tldﬂ! Waler, the rates suggexlpd by the

Lali 1)

o estruction of "“Il bunds. To remove soil bund in

Tius Ing

f Forests,

ey #
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g o R< L60,00.000 - (One crore sixiy lakh ru pees only). Thus, it is requested 1q de.r*-rqile
Wl amount of Rs.3.61.15.000. (Three Crope sixty one lakh fifteen thoused only) for by :d
duesirsction and mangroves plantatjon 4 ff‘uO\xnm Bail account (As per Derand A
AT ith expeditc mangroves restoration work and complay with Hon.NGT order dated

?l\ La_( l.’

71(.‘0}(:; ) ;

DLp.m. C ons« ry amrwfl orests,
Kachehh East forest Division,

Bhuj- Kutch.
Copy respectediuliy submitted (o ; Chief Conservator of Forests. Kachchh Cirele. Bhuj and
Member/Convener of the Committee.
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Demand note
Hon ble Nattonal Greeen Tribunal Oder in E AL no. 12/2020
O.Ano. 11172018 related.
Remoying Soil bund & mangrove restoration work in compliance with Hon.NGT |
order dated 16/09/2020. '5
lor, bmwm\' Conservator of Forest. Kachchh Cast Forest Div JSOH Glljclf"t State
Axis Bank.
Acccount No. 920010034396773 ,
CLST 1D, 896822433SBGOS D
| e e
" Wark Area : Rate | Total Amount
e ’\L‘\I()ISI'OH }\r’idnﬁl ove - “"—'"--'-—"- Ih o f[_ o -
| 23] _ i
plantation (in ha.) 447 © 45000 | 15,000/-
N 2“ ‘ Bl S g e L
(131 Remaon }HL ohml bund (m rmt) 8000 EOOQ--_L-— _1_60 00,000/~ |
i | 3.61,15,000/- |

ozl Amoumt

Dy C o valor of Forest
Kachchh East Division, Bhuj.

s W
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|
(a)
1

) In light of the above background, it is requested that, the submission
rom the Deendayal Port Trust as mentioned above

considered in compliance of the directions issued to the DP’T d
5/11/20620.

i

i '“"j"".i-j' :
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Copy of Earlier Detailed Submission C/
Already Made by DPT : 0

Administrative Office Building
Post Box NO. 50
IS0 9001:2008 PORT GANDHIDHAM (Kutch).
: Gujarat: 370 201.
Fax: {02836) 235982
www.deendayalporf.gov.in Ph.: (02836) 233001, 234601
***#***h‘:*)Z:-‘4’-%:&:*******x:&:&::ﬂ**#x-\"ﬂi:#%*****3:***#***#*********%*&*****

Mo. LW/ PL/3361-1v/316 _ Date: 24-06-2018
01-07

Dr. Rajiv {umar Gupta, LAS.,

Additional Chiief Secretary,

Government of Gujarat,

Forest & Envirenment Department,

Block No.14, 8" Floor,

New Sachivalava,

Gandhinzoar-282 210,

Gujarat State.

Email: secfed@auiarat,acv.in

Sub: Directions u/s 5 of the Environment {Protection) Act, 1986.
Ref.: ENV-10-201R-20-N&T-27 dated

Al

4 }
Sir, Reaps Nl ‘
Please refer to the above dited reference for the subject matter,;

wherein directions u/s 5 of the Environment{Protection) Act, 1986 have
been issued to the Deendayal Port Trust, based on the site visit report of the
sub-committee of District Level Committee, Kutch, constituted by the State
Government, in context of the unaithorized occupation of DPT Land,
attempt of encroachment, illegal activities and violations of Environment
Laws taking place in the subject lands

0z2. At the outset, the Deendayal Port Trust would like to emphasize
on the fact that DPT has never been engaged in any activity which disrupts
the ecologically sensitive areas. In Tact, as a responsible Government body,
all efforts are taken at DPT for strict compliances of the all the statutory
rules, regulations and laws.

03. It is submitted that, in this subject matter, the DPT has neither
been given a hearing to submiit its stand nor bean provided with the copy of
the said report of the sub-committee. Also, it may kindly be noted that even
during the said inspection of the sub-committee, the DPT was not intimated.

)

enladmmd Mawan s mesi
ﬁ.\.’\'}‘&‘l.-l LY .

T y. Lof
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04, It is further to state that the so calied complainant Kutch Camel
Breeder Association, admittediy themselves, are responsibie for destruction
of mangroves by grazing of their animals unauthorizedly in the vacant DPT
land. The complainants have repeatedly affirmed in the tribunal proceedings
also that camel herders graze their animals inside the mangrove plantations
of subject lands unauthorizedly. They have filed the subject complaint with
malice intentions and ulterior motives. The DPT believes that complaints
from the Kutch Camel breeders have been filed at the behest of persons
who want to illegally occupy lands belonging to DPT for salt manufacturing.

G5, It is briefly submitted that the alleged destruction of mangroves
or blockage of creeks as complained by the Kachchh Camel Breeders
Association is not done by the DPT. It is further submitted that Kandla Port
water front land from village Jangi to village Veéra extends in a length of
about 110 kms. Due to inaccessibility by vehicles to most of these lands, it
is practically not possible for any organization to monitor these lands on day
to day basis.

0g. Further, it may be noted that in this particular region, a
peripharal boundary length of about 110 kms is disputed as to which parcel
of land belongs to the DPT or the Govt. of Gujarat (revenue land). As such,
till date, there have been no clearly demarcated boundaries of lands
belonging to the DPT and those belonging to the State Government.

As a result, there exist many cases wherein the State
Government has allotted lands to the salt manufacturers, which even
extends to the lands belonging to the D.P.T. Further, due to lack of
demarcation, there have been many tases of illegal encrcachments over
D.P.T. lands by miscreants. That whenever D.P.T. officials try to remove the
encroachers/trespassers from its land, they claim to be the allottees
from the State Government and do not allow the D.P.T. officials to aven
enter into the subject lands. In this regard, D.P.T. has made several
cemplaints (Annexed) to the offices of the DILR as well as to the PSI,
Bachchau, the PSI Samakhiyali and the Superintendent of Police (Kutch).
Even till date, it i8 not clear that land alleged by the complainant
comes under the jurisdiction of the D.P.T. of the GoG revenue land. This
aspect has also been placed before the Hon'ble NGT, New Delhi, in
response to the similar complaint filed by the same complainant in the
NGT, New Delhi.

07. That the D.P.T. has been.taking up the issue of survey and
demarcation of the boundarias of D.P.T. land and land belonging to the state
government since the year 2009 from the DILR to the Collector office to the
Office of the Chief Secretary, GoG. However, these efforts have now
started  giving the fruits very recently and - the joint  land
demarcation process has been started recently and envisaged to be
completed in the near future, which shall eliminate /curb the possibilities of
future such tvpes of illegal activities.

Asslstant Conaservetnr of Forls

T e 3
Hs{-..il;f_._ ey

31\

R i o
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08. It is to state that, if at all, any destruction of mangroves has
taken place, as compliant by the complainant, the same has been done by
the encroachers, who have illegally entered upon the lands belonging to
D.P.T., the same being rightly mentioned in the directions u/s 5 dated
12/06/2019. The lands belonging to D.P.T. in the subject areas, referred by
the complainant, are under the possession of the D.P.T. on record. These
lands have not been allotted by the D.P.T. to any salt manufacturer till date
and no permission has been given by the D.P.T. to any party t© anter upon
Tts land and do any kind of activity on the subject lands and nence g L
not a party to any such destruction of mangroves or blockage of creeks.

93. That such types of repeated complaints, with the uiterior
motives, against the DPT/its lessees, regarding violation of the various
statutory norms, are detrimental to the reputation of the esteemed
organization such a5 DPT, the no. 1 Major Port of the Nation. The same is
being misused by some miscreants, in order to harass a Government of
India organization to fulfill their vested commercial interests.

1o, ~The point-wise submission from Deendayal Port Trust side, with
regard to the directions issued dated 12/06/2019, is as under:-

10.1. To stop carrving out
areas whigh are affect
and disturbing the naty
without chtaining prios mpetent ¢
and are in violation of | Notification.

It is relevant to submit once again here that, the subject lands have not
been allotted by the D.P.T. to any salt manufacturer till date and no
permission has been given by the D.P.T. to any party to enter upon its
land and do any kind of activity on the subject lands and hence D.P.T.
is not a party to any such destruction of mangroves, blockage of creeks
, disturbing the natural flow of tidal waters etc. The same has been
done by the encroachers, who have illegally entered upon the lands
belonging to D.P.T., the same being rightly menticned in the directions
u/s 5 dated 12/06/2016.

The Deendayal Port Trust would like to emphasize on the fact that DPT
has never been engaged in any activity which disrupts the ecoiogically
sensitive areas. In fact, as a responsible Government body, all efforts
are taken at DPT for strict compliances of the statutory rules,
requlations and laws.
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] P oeu. Eom guw Tte x 3
0.2. Remove all the ing the Creeks and all
§ o BT Bew e bpm & Booe 2% — 5
tie expendilure in th na by the DPT.

It is once again to submit here that, the subject lands have not been
. ailotted on lease basis by the D.P.T. to any salt manufacturer till date
and no permission has been given by the D.P.T. to any party to enter
upon its land and do any kind of activity on the subject lands and hence
D.P.T. is not a party to any such construction of bunds which are
blocking the creeks. The same has been done by the encrcachers, who
have illegally entered upon the lands befonging to D.P.T., the sarie
. being rightly mentioned in the directions u/s 5 dated 12/06/2019,

However, it is hereby assured that, DPT will take immediate action for
¥+
ta

removal of all the bunds which are blocking the creeks and action taken
report i this regard will be submitted in due course.

=

ad anywhere within

The subject lands have not been aliotted by the D.P.T. to any salt
manufacturer till date and no permission has been given by the D.P.T.
to any party to enter upon its land and do any kind of activity on the
subiect lands and henge D.P.T. is not a party to anv such construction
of bunds. Further, it is also relevant tc mention here that, DPT is a
renowned No. 1 Major Port of India and as a responsible Government
‘organization, whenever such complaints are received, the officials of
the Land section along with security staff visit the site and stop all such
activities immediately along with making official complaints to the
rélevant Police stations. In the present case also, after site inspection,
the illegal activities at the vacant land in Jungi was also reported to the
SP {East Kachchh) vide communication dated 6/5/2019.

Due to efforts taken by the DPT officials, the miscreants/encroachars
have vacated the land with their machinery and currently no activity is

going on at the said land.

10.4. Cancel all the leases ¢ salt manufacturing In the CRZ
~-I (A) area, which is ecologically sensitive sraas as
per CRZ RHNotification, are in violation of CRZ

{otification.

vty

It Is once again to submit here that, the subject lands have not been
allotted on iease basis by the D.P.T. to any salt manufacturer till date
and no permission has been given by the D.P.T. to any party to enter
upon its land and do anv kind of activitv on the subiect lands and hence
D.P.T. is not a party to any such destruction of mangroves, blockage of
creeks; disturbing the natural flow of tidal waters etc,

Assistant Consarvatar af Fr ~oo Kachchi Easi Livision, Bhug
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However, as a responsible government organization, whenever such
complaints are recaived. the officials of the Land Section along with
security staff visit the site and stop all such activities immediately aleng
with making official complaints to the relevant Police stations. The

1, . 3 - . =

It is hereby assured that in future developments also, D.P.T. shali
ensure that necessary permissions l.e. CRZ/ENV. Clearances are
obtained by the respective parties before carrying out any activity. And
if, authority grants statutory permission/s, thén only, salt
manufacturing activity will be started on the said lands.

10.5. Prepare a restoration Plan Tor the impacted and surrounding
mangrove areas a i\ MmMer & irouk
by the DPT with an appropriate mis

It is submitted that, for sustainable development, the Deendayal Port
Trust is equally concerned about the protection of Coastal Environment
& Mangroves. The Deendayal Port Trust wouid like to emphasize on the
fact that DPT has never been engaged in any activity which disrupts the
ecologically sensitive areas. In fact, as a responsible Government body,
all efforts are taken at DPT for strict compliances of the statutory rules,
regulations and laws.

As per the stipulations in Environmental & CRZ Clearances accorded by
the MoEF&CC,Gol/GCZMA for various developmental projects, the DPT
has undertaken mangrove afforestation in an area of 1350 Ha., tili date
through various agencies like Forest Department/GEC etc. & presently,
50 Ha. Mangrove Plantation is in progress through the Gujarat Ecology
Commission.

However, as already submitted under compliance at Para 10.2, the DPT
viil take immediate action for removal of all the bunds which are
blocking the creeks for the subject lands and thereafter If any
restoration measures will be required, the DPT is ready to implement
the same as per the suggestions of the GCZMA or other concerned
regulatory authority.

10.6. An =

LE -
=Lt
R S . o T w
iminiadiately.

A copy of action taken report is attached herewith as Annexure-I.

In addition to above, it Is respectfully submitted that, Deendayal Port
Trust is equally concerned with the protection. of Environment including of
the coastal area and have made all efforts o ensyre that there Is minimum
impact on the environment by any of the activities that may be undertaken
by Deendaval Port Trust. Furthermore, Deendaval Port has always taken
proactive steps on Environmental issues like Mangrove Plantation 1300 Ha.,

rosls, idy, Consz

5 ' " -k 4 -
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protect from pollutants while handling coal including installation of Air
sprinkling system, CSR activities as per the Guidelines issued by Ministry of
Shipping, Gol etc. Further, as per the stipulated conditions mentioned in
the EC & CRZ Clearance accorded by the MoEFRCC. Gol. DPT has appainted
renowned agency lLe. M/s GUIDE, Bhuj for regular monitoring of marine
ecology, comprehensive & integrated Conservation plan for DPT Marine
environment , studies on Dredged Material for presence of contaminants,
Regional Strategic Impact Assessment study etc., Biodiversity Action Plan,
etc. Further, DPT is already having full fledged Envircnmental Management
Cell to maintain healthy Environment in the Port.

Once again, let me assure you that, Deendayal Port Trust is
equally concerned about the protection of Coastal Environment & Mangroves

and would ensure , being a responsible Government Organization, that, we

have abide by the extant provision of law and rules.

In light of the above background, it is requested that, the
submission from the Deendayal Port Trust as mentioned above may kindly
be considered in compliance of the directions issued to the DPT dated
12/6/2019,.

Thanking you,

WL e fwgmﬂﬁ Yours faithfully,
2,
ra
3/
&, K. Mehta, IFS
Chairman,

;
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No. BAIMN/T.9/34396-97/2020-21.
Otftice of the Deputy Conservator of orests,
Kuchehh Kast forest Division,
Blhinj- Kuteh. D 31/12/2020

Te.

Executive Engincer (K1),

Mis Decndayal Port Triist,
P.O.Box.NO.S0, Admin Office Building.
Tagor Road, Gandhidhan.

Dist. Kutch,

Sub: - Hon’ble National Grecen Tribunal Order in E.A. no. 12/2020 O.A. no.
11172018 reg.

Ref. : (1) This office letier no. B."Jf‘rTN/T.()/Eﬁii(;3—6'4/2020—:I, Dt. 12/11/2020.
(2) Letter from your office no. LW/PL/3361-1V/84. DL.O1/12/2020.
(3) Letter of RFO Bhachau no. A/PVY/FaNo./419-23, Dt. 08/12/2020.
Sir,

With reference to above cited subject and letter at ref. no. (1). a demand note has been
issued to the DPT (Deendayal Port Trust) on 12/11/2020 in which "Removing of seil bund® (in
rmt.) was caiculated for 8000 rmt for 148 ha. area. It was also mentioned in that leter thar the
tetal length of the soil bund to be destructed is approximate and it may vary after ground
truthing. In response to the demand note, your’ office has deposited an amount of
Rs.2,42,64,200/- for bund removal and mangrove plantation w.r.t. area under Jurisdiction of
DPT. As per the Annexure B — Calculation sheel of that letier total length of the bund was
caiculated as 4240 rmt Lo be removed which excludes (he area of Junai of which the ownership is

in dispute,

Please refer the letter of RFO Bhachay (refno.(3) atiached herewith) to vour oflice which
states that RFO Bhachau, Forester Bhackay and engineers of Land section of DPT have visited
the area on 03/12/2020 and done the Rojkam accordingly lor the grea of which the bund has o
be removed under the Jjurisdiction of DPT. Accarding o this ground truthing done with your
engineers by RFO Bhachau, il can be concluded that the (otal length ol the bund to be removed is
13098 rml out of which amount has been deposited by DPT Tor 4240 ping of length (rel. no.(2)).

Thi.ls, for the I'C‘.ﬂ“é?!%ﬂing 8858 rimt ( [30U8 — ‘-l?'—{(l) ol soil b the amount s yol Lo he (.{L"{:'\T‘Si[ﬁ‘d.

foztar of Fores's
chin East Division, Bhut

POTHES | echon g}
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WA

It is requested to deposit the remaining amount for bund destruction i the

Jurisdiction of DPT i.e. 8858*200 0 = 1.77,16,000/-

Thousands only) in followin 2 bank

area unde
(One Crore Seventy Seven Lakh Sixteen

account (as per Demand -note altached herewith).

Attachment :- As above

YOLI*b "7[“(.(,I'L

W/ /A

Deputy 7 Conservator of FOI‘;.:)?S,
Kachcehh East forest Division,
Bhuj- Kutch.

— Copy respectedfully submitted to : Chief Conservator of Forests, Kachchh Circle, Bhuj

and Membe; /Convener of the Committee,
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™ , ..-'. 0
Demand note

Hon’ble National Green Tribunal Oder in E.A. no. 12/2020
O0.Amo.111/2018 related.

g Re.movmg Soil bund work in compliance with Hor. NGT order dated l(/09/2020

E . _!

| For, Deputy Conservator of Forest, Kachchh East Forest Divison, Gujarat State,

[ Axis Bank,

I Acccount No. 920010034396 773,

'CUST ID. 896822433SBGOS
oL

-No ’ Work ! Area ‘ Rate Jf Total Amount
= | s‘

(A) | Removing of soi] bund (inrmt) | g8 | !
'—-‘-1____________‘_._______________ et A B - sl iy

otal Amount

i
e —— —__,,___-—-——-—r_______-.-———-—__,___ —-——.‘II
'

Dy: Consewqtor of Forests
Kachchh East Division, Bhuj.

5 a 411 3518,

fncat)
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18 of the Principal Chief Conservator of Forests
Government of Gujarat
A-Wing, 3rd Floor, Aranya Bhavan

Sector-10A, Gandhinagar
Letter No.: IMN/CourtCase/21.1/B/ 847/2022-23

Date: 15/12/2022

To,

Additional Chief Secretary

Forest and Environment Department
Government of Gujarat, Gandhinagar

Subject: Implementation of Hon’ble National Green Tribunal order in E.A. No. 12/2020 in

0.A. No. 111/2018

Reference:

(1) Letter No. ENV-10-2020-NGT-04-T dated 27/02/2022 from Forest and Environment

Department, Government of Gujarat, Gandhinagar
(2) Letter No. PVY/6/B/640 dated 30/11/2022 from Deputy Conservator of Forests, Kutch East

Forest Division, Bhuj
Sir,

With reference to the above subject and correspondence, this is to inform you that in compliance
with the Hon’ble National Green Tribunal’s order in E.A. No. 12/2020 in O.A. No. 111/2018, the Deputy
Conservator of Forests, Kutch East Forest Division, Bhuj has submitted detailed Action Taken Report
which is enclosed herewith for your kind information.

(Dr. Jaipal Singh)
Additional Principal Chief Conservator of Forests (Land)
Government of Gujarat, Gandhinagar

Please Note : Original Letters are in Gujarati. This is a manual attempt to tra nslate them in English.

Assistant éensen.rator ot bursats,

—w, Kachchh (East)-2
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Office of the Deputy Conservator of Forests

Kachchh East Forest Division, Forest Complex,

Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: defkachchheast@gmail.com |

Phone: 02832-250227 |

Fax: 02832-229630

Ref No.: PVY/6/B/940/2022-23 Date: 30/11/2022

To,
Additional Principal Chief Conservator of F orest,
Land, Gujarat State, Gandhinagar.

Subject: Implementation of Hon’ble National Green Tribunal Order in E.A.No. 12/2020 in
original Application No. 111/2018 regarding
Kachchh Camel Breeders Association versus Union of India & others
Reference: R.F.O, Bhachau Range letter No. A/Mangrove/349/2022-23, dt.30/11/2022

With reference to the above subject and context, it is respectfully submitted that, in compliance with
the Hon’ble National Green Tribunal’s Order in E.A. No. 12/2020 in O.A. No. 111/2018, the Detailed
Action Taken Report has been prepared and is hereby submitted in two copies enclosed herewith for your
kind information and necessary record

(G.D.Sarvaiya)
Deputy Conservator of Forests
Kachchh East Forest Division, Bhuj
Copy to:

*  Chief Conservator of Forests, Kutch Circle Bhuj for Information.

o ij‘," {‘J‘C-E_'!‘.:'f_';'.,e "3 of Porsst

o g P :
letant Pansamtar of Fargsts, ol ; i
Asslstant C Kachchn £03. Ciufsion, Bhul

Please Note : Original Letters are in Guijarati. This is a manual attempt to translate them in English.
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REPORT ON NANI CHIRAI AND MOTI CHIRAI TALUKA: BHACHAU, DIST:
KACHCHH IN COMPLIANCE OF ORDER OF HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN THE MATTER OF KACHCHH
CAMEL BREEDERS ASSOCIATION V/S UNION OF INDIA & OTHERS [O.A. NO.

111/2018]

DECEMBER 2019

’ 1.0 BACKGROUND
Member Secretary, Gujarat Ecology Commission (GEC) through its letter dated 21
August-2018 informed to GCZMA about destruction of mangrove at Nani Chirai and
Moti Chirai areas of Bhachau, Dist: Kutch based on representation made by Prof.
Nagar, M S University to GEC.

Based on this, GCZMA directed Collector & Chairman, District Level Committee, Kutch
and Regional Officer and MS, District Level CRZ Committee, Kutch through latter
dated 26-02-2018 to get the matter verified and initiate suitable actions ensuring that
no destruction of mangrove had taken place. They were also requested to take
necessary actions and submit an action taken report to GCZMA.

The Gujarat Pollution Control Board, Gandhinagar submitted a letter dated 03-04-

P

Assistant Consarystor ol D188,

w -
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2018 along with a copy of an inspection report dated 14-03-2018 carried out by the

Sub-Committee of District Level Committee, Kutch based on the representation

received and as requested by the GCZMA.

It was mentioned that the sub-committee headed by the DCF, Kutch (east) and

comprised of representatives from DILR, GPCB, GUIDE, Fisheries Department,
Mamlatdar - Bhachau and NGO, etc visited the site on 14-03-2018. The committee

visited five plots and surrounding areas.
The observations were as under:

. Representative of Deendayal Port Trust (DPT) informed that the said area of total
five plots admeasuring an area of 3500 acres, is leased out for salt production
activity to M/S. Shree Jyoti Salt Industries and M/S Shri Ram Salt Supply

It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the
very survival of mangroves in a vast area and its associated biodiversity

- Uprooted mangroves were evident from the cutting and remains of mangrove plant
parts in the visited areas

. Land levelling was noticed which affects the minor creek system within the area -

All the above activities resulted in destruction of mangroves habitat and removal of

mangroves in area of @ 750 acres. Out of which, 250 acres area can be classified as

moderate mangrove and balanced 500 acres can be classified as open
mangrove(sparse mangrove)

. The Committee has also noticed extensive construction of earthen bunding even
beyond the five above said plots. Since the length of bunds were extensive it was
very difficult to predict the exact impact area due to bunds. Nevertheless, this

could impact several folds of the lease areas as mentioned above

- The bunding’s/leveling activity was carried out since two—two and half months -
Since the area falls under mangrove i.e CRZ-IA, any activity without prior
permission on habitat alteration or removal of mangroves is a case of clear violation

of CRZ Notification 2011 as amendment thereofl

The Sub-Committee recommended following actions:
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4

1. To stop all activities immediately in the said area

2. To restore the free flow water in the crecks/creek lets by removing all the earthen
bunds/roads

3. Since areas falls under CRZ Category I-A, all the leases should be canceled with
immediate effect and legality should be followed

4. The restoration plan needs to be prepared for the impacted and surrounding
areas and effective implementation should be envisaged with appropriate

monitoring mechanism

Based on the Sub-committee report, Collector and District Magistrate & Chairman
of the District Level CRZ Committee has issued an advisory letter to M/S Deendayal
Port Trust on 28-03-2018. The District Collector has also requested to take all the
actions under Environment (Protection) Act 1986 and also requested to appraise

the State Government accordingly.

Based on the DLC report and request from Collector, Kutch, Directions under

Section 5 of Environment (Protection) Act, 1986 were issued on 20-04-2018 to M/S
Deendayal Port Trust as follows;

1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by removing all the
earthen bunds/roads

3. Since areas falls under CRZ Category I-A, all the leases should be
canceled with immediate effect and legality should be followed

4. The restoration plan needs to be prepared for the impacted and

surrounding areas and effective implementation should be envisaged with

appropriate monitoring mechanism

In the meantime, the Kachchh Camel Breeders Association has filed an Original
Application No 111 of 2018 versus Union of India ,through Secretary,
MOEF&CC and Others against the violations CRZ Notification 2011 issued by
the Ministry of Environment, Forest and Climate Change, Government of India
as well as the violations of Forests Conservation Act, 1980 by rampant clearing
of the mangroves in Nani Chirai and Moti Chirai area of Bhachau Taluka in
Kutch District by Deendayal Port Trust.

The Hon’ble National Green Tribunal vide order dated 19th March, 2018

directed that status quo be maintained till further orders in order to stop the

& L ¢ . Fh F S s
Asslstant Cr= sme af Povacts Dy, Cengonpet
HA G 378515, 3 3
. . o ol
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destruction

of i

- mangroves. The Tribunal had also ordered Joint Inspection to be

o and a report in this regard to be filed by the Gujarat State Pollution
ol Board (GPCB) and the Central Pollution Control Board (CPCB).

Joint Inspection of the site was conducted on 13t April, 2018 by officials of the

GPCB and CPCB and the report was filed on 27th April, 2018:

On 28th April, 2018, it was noted that obstructions caused in the creek
resulted in depletion of the water in the areas where mangroves were growing

and if this position continues, es, if the water

is not allowed to pass through the creeks,
exposed to reclamation which may be t

s have

destruction will be complete. Besid
it will destroy all the mangroves and

he intention of the vested

the area will be
The Gujarat State Pollution Control Board (GPCB) assisted by the
it the spo

f water to the area where
liance within ten (10) days

interests.

District Magistrate was directed forthwith to vis
ow 0

t and remove all

obstructions from the creeks to ensure fl
mangroves exist. The GPCB was asked to report comp

from 24th May, 2019.
led an affidavit in 3rd July, 2019 in

e to Hon'ble NGT order dated 24-05-2019 stating that

d District Magistrate, Kachchh completed
al of all obstructions to the

The Gujarat Pollution Control Board fi

compliance with referenc

with the assistance of the Collector an

the work of demolition of bunds and remov

satisfaction of the complainant.

The Kachchh Camel Breeders Associ
O.A. No-111 of 2018 on 08-01-201
destruction in and nearby creeks in Jangi Village areas.
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Kanori i i i
) a Chemicals near Village Jangi. The Committee Directed DPT on 02-05-
019 for removal of bunds at Jangi Village.

The Forests and Environment Department filed an affidavit on 01-02-2019

before the NGT with a request that a subcommittee would be visit the site and

take necessary action; DPT also filed a reply on 24-01-2019

Further to this, based on Hon’ble NGT oral order on 08-05-2019, Directions

Under Section 5 of Environment Protection Act, 1986 were issued on 12-06-

2019 to Deendayal Port Trust as follows:

any activity in and around the intertidal areas which

1. To Stop carrying out
the

are affecting the mangroves, blocking the creeks and disturbing
natural flow of tidal waters, and commenced without obtaining prior

clearance from the competent Authority and are in violation of the
provision of the CRZ notification
2. Remove all the bunds which are blocking th

expenditure in this regard shall be borne by the DPT
ere within CRZ areas of

e Creeks and all the

3. Stop the construction of bunds of any kind anywh
this region as well as in DPT areas

4. Cancel all the leases granted for sal
gically Sensitive areas as per

t manufacturing in the CRZ-I(A) area ,

which is classified as ecolo CRZ Notification,

and who are in violation of CRZ Notification
n Plan for the impacted and surrounding mangrove
PT with an

5. Prepare a restoratio areas
and effective implementation should be done by the D

appropriate Mechanism
rt in this regard shal

ttee was also re
for destruction of mangroves

1 be submitted immediately

quested to file FIRs against
and violating

6. An Action Taken repo
The District Level Commi
known unknown persons
the Environmental Laws.

d an order on 11-09-2019 as

The Hon'ble National Green Tribunal has passe

follows:

1. There shall be no obstruction of any
n the creeks will be ensured. 2. The

kind in the creeks, and, frec and
continuous flow of estuarine water i
Gujarat, GCZMA and Revenue Officials

Forest Department, Government of
ut the persons who were responsible for

will jointly inspect the area to find o
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obstruction of creeks and take action in accordance with law including

recovery of environmental damage and cost of restoration of mangrove

damaged. This may be donc within a period of one month. 3. If therc has
been any activity that is in violation of CRZ Notification 2011, the GCZMA

will immediately take actions in accordance with law. 4. If there has been any

activity in the mangroves arca which are in contravention of the Forest

(Conservation) Act, 1980 or any other law, the Forest Department will

immediately take action in accordance with law. 5. There shall be no salt

manufacturing activity in CRZ - 1 area without following the due procedures

provided under law/notification. If such activity is found the GCZMA will
take action immediately to stop forthwith and initiate appropriate
proceedings.

6. The quantum of damage caused to the mangroves shall be as
s and the same shall

sessed by

the GCZMA in accordance with laid down procedure

be recovered from the persons responsible for the same within a period of

one month from today.
7. The Forest Department, Government of Gujarat will take immediate action

to restore the mangroves which are damaged within a period of six (6)

months from hence.
The matter was disposed of with above directions.

This matter was discussed in the 45% meeting of Gujarat Coastal Zone

Management Authority, which was held on 04-10-2019, During the meeting the
Anthony deliberate the issues and after detailed discussion, it was decided that
to constitute committee of following members from GCZMA alongwith others

members from Forests and Revenue Department and carry out visit and submit
report about actions required to taken incompliance NGT order dated 11-09-

2019

1. Director , BISAG, Member GCZMA
2. Representative of MS, GPCB, Member GCZMA.

3. Shri Nischal Joshi, GEC
4. Representative of PCCF(WL), Member, GCZMA.

5. Shri H.B.Chauhan. Member, GCZMA.
However, due to the preoccupation of the Director, BISAG, It was decided to

include Dr. Manan Shukla, Manager (Environment), Gujarat Maritime Board as a
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member of the Committee.

The Collector, Kutch vide
Conservator of Forests. Kutch(East) along with other members of the District Level
d in the petition and submit

its letter dated 09-11-2019 has directed the

Commiittee to carry out site visit of the arcas as allege
a report within three days.
Attempts were made to carry out site visits by the GCZMA committee and DLC,

however due to pre-occupancies, it was not materialized. However, finally, the site

visit was carried out on 10-12-2019 and on 11-12-2019

2.0 SITE VISIT.
As decided, the site visit was carried out during 10-12-2019 and 11-12-2019 by

the Committee of GCZMA and District Forest Officials and District Revenuc
Officials and members of DLC.

In the beginning of the visit, the committee started with meeting all stakeholders.
Meeting with all stakeholder was conveyed on 10-12-2019 under Chairmanship
of SDM, Bhachau, Kutch at SDM, Office, Bhachau, along with the District level
Forests officials, Committee members , Representative of Deendayal Port Trust

and representative of the Petitioner wherein the following officials remained

present during meeting:
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During discussion with the representatives of the alica.ntt was informed that
process of bunding and destruction of mangrove has taken place at two places, namely
1) the area where DPT has given lease for salt work and 2) near Jangi area.
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APPLICANT BEING HEARD IN THE MATTER BEFORE SITE VISIT

After meeting, site visit of the Deendayal Port Trust area was carried out by the above

_____

officials and observations were as under:

3.0 SITE VISIT ON 10-12-2019

OBSERVATIONS:
Committee visited the area on 10*" December 2019 allotted by DPT on lease for

the salt pan work to Shri Jyoti salt industries and Shri Ram salt supplies. It was not
possible to approach the exact location due to inaccessibility of that area. Members

were able to approach the nearest possible point and from there members observed the

affected area. The corresponding site visit photographs are as following:

PLOTS LEASED BY DPT FOR SALT PANS LEADING TO DESTRUCTION OF
MANGROVES

Allotment of 06 nos. of plot of various sizes admeasuring a total area of 4000 acres
between village Bhachau and village Jangi were leased by DPT for production of salt on

30 years lease.
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—E70°2235:40864(LONG).

01:44:10 PM Tuesday,10 Decembers

DRYING OF ENTIRE AREA DUE TO BLOCKAGE OF CREEKS FOR SALT
PRODUCTION
4.0 SITE VISIT ON 11-12-2019
OBSERVATIONS

" On 11" December 2019, committee visited the Jangi area, at this place also it
was not possible to reach the exact location due to inaccessibility of the area,
committee members observed the location from the nearest point at bank of the creek.
After visiting the place, all present stake holders had put their views to the committee.
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MEETING HELD WITH APPLICANT AFTER SITE VISIT ON 11-12-2019
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5.0 OBSERVATIONS OF THE FIELD VISIT Dated 10t" December-2019

Following observations made by the committee during the field visit :

1. Bunds in intertidal areas were observed in the areas leased by DPT.

2. It was also informed by the GPCB & Forest Department officers that Mangroves
were destructed in this area, however due to inaccessibility of areas the
committee was not in position to reach the mangrove destructed areas.

3. One of the petitioners has showed another area [near Khersa Pir mosque,
Ambaliyara] in which bunds are created about 1 KM length by some unknown
persons, however it was confirmed by the DDP|T officers that this land belongs

to DPT. Committee observed the bunds created and also saw that due to that
mangroves destruction took place.

OBSERVATIONS OF THE FIELD VISIT Dated 11'* December-20 19

1. The sites under question are inaccessible hence; the committee was not able to
observe any destruction during site visit. Therefore, the committee has decided
to review the site using satellite images to find the period of bund construction

activities and destruction of mangroves, if any. It was also decided to use time
series satellite data for the same, '

The Detailed satellite images after duly superimposition of the sites in questions

o Fores's
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are received from BISAG on 13t July, 2020.
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PRODUCTION
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6.0 Findings of the Committee:

Followings are the findings of the Committee:

- Representative of Deendayal Port Trust (DPT) informed that the said area near by

Nani Chirai & Moti Chirai villages contains of total five plots admeasuring an

ERCHLN
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area of 3500 acres, is leased out for salt production activity to M/S. Shree Jyoti
Salt Industries and M/S Shri Ram Salt Supply

+ It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the
survival of mangroves

- Total Mangrove area is 159.26 Hectares as per the satellite imagery of year 2016
before allocation by DPT for salt pan work

- The same area satellite imagery of year 2020 shows creation of bunds all around
and reduction in mangrove area to 127.34 Hectares

+ The total length of the bunds is 4240 Rmt for Nani Chirai — Moti Chirai area.

Based on the study of the satellite imageries, the approximate destruction of the

mangrove in Jangi area is 32 Ha and the total length of the bund is about 5271 Rmt.

- Along the way of the site visit, it was found that Mangroves are withered and dried
due to bund construction due to the salt pans activities

- No construction activities noticed which affects the minor creek system within area

- It was found that long earthen bund has been constructed near Khershah Pir
Mosque and the same has been impacted over the Mangroves growth in the
particular area. It is estimated that a total of 85 Ha. Mangroves area is impacted.

It was also confirmed that the area belongs to the DPT.

- The earthen bunds are created in CRZ -1A area

Study of Satellite imageries shows that destruction of Mangroves and
constructions of earthen bunds are currently existed in Jangi disputed area - The
area at Jangi is disputed with respeét to ownership between DPT & Revenue

Department; Hence, actual ownership is not able to confirmed by the Committee

7.0 CONCLUSION :

- It was concluded that the destruction of the mangrove at Nani &
Moti Chirai villages area is about 31.92 ha ,thc arca of Jangi where the
mangroves have been destructed is about 32 Ha. And another 85 Ha arca has been

destructed near Khershah Pir mosque
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The land in which mangroves destructions happened near Moti

Chirai & Nani Chirai as well as near Khershah Pir belongs to the DPT.

However, DPT has leased out to third party. Hence, it is concluded that DPT is the
preliminary responsible for above stated destructions
- DPT was not able to provide the details of culprit therefore, it was

difficult for the committee to identify the exact name of the
culprit

- As far as the Jangi area is concerned, there is dispute between DPT

and Revenue Department regarding ownership of the land

DPT and Revenue Department should immediately carry out exercise
of land demarcation for this area and based on the decision they
may share the cost or recover from the culprit to be incurred
for restoration of mangroves and clearing the bunds

The Committee concluded that per Ha cost for mangroves

plantation is Rs.45000 considering the prevailing plantation model of GEC and
the Forest Department. Whereas the cost of demolition of bund is approximately

Rs.2000/rmt. However, it may be depending upon the site conditions and the approach
8.0 RECOMMENDATIONS :
In view of the NGT order, the committee recommendations are as follows:

1. It is recommended that three times of total mangrove destruction as reported above
should be carried out by DPT.

2. It is recommended that DPT should immediately remove the bund at Mota  Chirai and
Nani Chirai to ensure the free flow of water.

3. GCZMA may direct DPT and Revenue department to identify the real culprit

and recover the cost of Mangrove destruction and bund removal.

4. GCZMA may direct the Revenue Department and DPT jointly to take the actions for
removal of bunds at Jhangi site immediately for ensuring free flow of water.

5. GCZMA may also issue suitable dircctions to DPT and Revenue Department

as well
as to the Forest Department to initiate immediate actions for removal of bunds at all the

disputed sites.

Assistant Cons
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9.0 Way Forward :

Honorable National Green Tribunal order dated September 16,2020 :

Learned counsel for the State of Gujarat and GCZMA submitted that in compliance
with orders of Hon’ble NGT, a joint committeec was constituted which gave its report that
has been approved by the GCZMA on 05/09/2020.

Hon’bleNGT passed an order in Execution Application No.12/2020 In Original
Application No.111/2018 on 16/09/2020 stating,

- blocking/bunds to be removed on priority, so that mangrove arcas get water and survive.
There shall be no obstruction of any kind in the creeks and free and continuous flow of
estuarine water in the crecks will be ensured.

-The amount determined be recovered expeditiously and restoration work be executed
which may be overseen by a joint Committee comprising Forest Department and GCZMA.
The joint Committee may ensure compliance of directions, including stopping and
remedying violation of CRZ Notification, including any salt manufacturing activity and
Forest Conservation Act, 1980.

- The Forest Dept; Govt.of Gujarat will take immediate action to restore the mangroves.

Forest Dept will be the nodal agency for compliance.

Constitution of Committee :

-Director (Environment) & Additional Secretary, Forest & Environment Dept. Govt. of
Gujarat constituted a committee for implementation of Hon’ble NGT order in
E.A.No.12/2020 in O.A.No.111/2018 on 09-10-2020. (Annexure-i)

-Committee comprises of members of Forest Dept; GCZMA,Gujarat Ecology
Commission,GPCB and a representative of District Collector, Kachchh with condition that
the committee may file its report to Hon’ble Chiefl Secretary, Govt.of Gujarat before 06th

December,2020.

Directions under Section 5 of the Environment (Protection) Act,1986:

Director (Environment) and Member Sccretary, GCZMA issued dircctions under Section 5
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of the Environment (Protection) Act,1986 to DPT dated 05/11/2020. (Annexure-ii)

- To stop all activities immediately in the said area. To restore the free flow water in the
creeks.

- To restore the free flow of water in the creeks lets by removing all the carthen bunds
through Forest Dept and deposit the amount to the Forest Dept as per the committee
report.

- Carry out mangrove plantation three times ofthe mangrove destructed in the area as
reported by the Committee through Forest Department as per the findings of the
committee report, and Deendayal Pon Trust is directed to deposit the amount to Forest

Department as per committee report.

Detailed Action Taken Report

KACHCHH CAMEL BREEDERS ASSOCIATION V/S UNION OF INDIA & OTHERS [C.A. NO.

111/2018]
0.A.No. KACHCHH Alleged violation of provisions of Coastal Regulation Zone Notification, 2011
{111/2018 |CAMEL (CRZ Notification) and Forest Conservation Act, 1980 by clearing of the
BREEDERS mangroves by Deen Dayal Port Trust (DPT) in Nani Chirai and Moti Chirai arcas

ASSOCIATION  |of Bhachau Taluka in District Kutch, Gujarat,
V/S UNION OF
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e
INDIA &
OTHERS
14.03.2018 [Sub Committce  |Sub-committee headed by the DCF, Kutch (east) and comprised of representative
headed by DCF  |from DILR, GPCB, GUIDE, Fisherics Department,Mamlatdar - Bhachau and
Kachchh East NGO, etc visited the sitc on 14-03-2018
Forest Div
[19.03.2018 (Ordered by To maintain status quo and to carry out joint inspections by GPCB and CPCB and
Hon.NGT a report to be filed in this regard.
28.03.2018 (District Level Collector and District Magistrate & Chairman of the District Level CRZ
CRZ Committee  |Committee has issued Advisory letter to M/S Deendayal Port Trust
27.04.2018 |Joint Inspection  [As the possession letters are not yet given by the DPT to allottees (salt industrics),
Report it is opined that the responsibilitics lic with DPT for such activitics and violations.
Gujarat Coastal Zone Management Authority (GCZMA) should take appropriate
action.

12.06.2019 [Hon.NGT order |Directions Under Section 5 of Environment Protection Act, 1986 were issued to
Deendayal Port Trust, to remove all the bunds and prepare mangrove restoration
plan

03.07.2019 |Affidavit filed by |Regarding compliance wrt Hon.NGT order dated 24.05.2019 statiing that with the

GPCB assistance of the Collector and District Magistrate, Kachchh completed the work of
demolition of bunds and removal of all obstructions to the satisfaction of the
complainant.

11.09.2019 |[Hon. National The Forest Department, Government of Gujarat, GCZMA and Revenue Officials

Green Tribunal  |will jointly inspect the area to find out the persons who were responsible for
has passed an obstruction of crecks and take action in accordance with law including recovery of
order environmental damage and cost of restoration of mangrove damage.

74.10.2019 |45th meeting of  |It was decided that to constitute committee of following members from GCZMA

Gujarat Coastal  |along with other members from Forests and Revenue Department for compliance
Zone Management|of Hon.NGT order dated 11.09.2019
Authority
09.11.2019  |Collector Kachchh|Has directed the Dy. Conservator of Forests. Kutch(East) along with other
to Forest Dept ~ |[members of the District Level Committee to carry out site visit of the areas as
alleged in the petition and submit a report within three days.
10.12.2019 |District Level Site visit was carried out on 10-12-2019 and on 11-12-2019
Committee

poslatont |
PSSO L
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-
09.10.2020 Implementation | Dircctor (Environment) & Additional Secretary, Govt.of Gujarat constituted a
Committee committee for implementation of Hon'ble NGT order dated 16-09-2020
05.11.2020 |Member To stop all activities immediately in the said arca. To restore the free flow water in
Secretary, GCZM [the crecks. Carry out mangrove plantation three times of the mangrove destroyed in
A the area as reported by the Committee through Forest Department as per the
findings of the committce report, and Deendayal Pon Trust is directed to deposit
the amount to the FForest Department as per committee report.
12.11.2020 |DCF,Kachchh Demand note by Forest Dept to destruct bunds and restore mangrove arca
East to DPT
16.11.2020 |Chairman DPT to |DPT submission regarding compliance to directions given by GCZMA
Member
Secretary, GCZM
A
01.12.2020 |Chairman DPT to |Submission of dctails about amount deposited by DPT to Forest Dept reg.
DCF Kachchh
East
03.12.2020 |Site Visit by DPT |Site visit was carried out to identify bund destruction locations precisely for which
and Forest order was passed by Hon.NGT on 16/09/2020. So that illegal earth bunds can be
removed immediately and forest dept.can proceed with mangrove plantations in the
said creek area.

14.12.2020 (Bund Destruction |Actual bund destruction work has been started in presence of Range Forest Officer-
Bhachau and Forester Bhachau. Photographs with GPS coordinates are attached in
the Detailed Action Taken Report submitted by RFO-Bhachau to Kachchh East
Division.

27.01.2021 |RFO Bhachau to |Range Forest Officer intimated in written to Chief Engineer-Deendayal Port Trust
Chief Engineer  [regarding completion of illegal bund destruction work and to carry out joint
DPT inspection to assess the work done.
09.02.2021 |Joint inspection of |Joint inspection of illegal earth bund removal work has been carried out by
bund removal Engineers-Deendayal Port Trust and ACF Kachchh East Division and RFO
work Bhachau. _
20.07.2021 |RFO Bhachau to |Treatment map prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in 350 Ha area.
East
July- Seed Collection  |Seed collection season and raised bed creation on Khersapir - Moti Chirai creek
August Season area to restore mangroves as per Direct Secd Sowing-Raised Bed plantation profile.
2021
2,.08.2021 [DCF Kachchh Treatment maps were approved to carry out mangrove plantation in 350 Ha arca.
East to RFO

A%‘“é%: o T
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Bhachau B

September |Seed sowing Direct sced sowing on the raiscd bed created on Mangrove Restoration Site and

2021 carricd out mangrove plantation.Photographs with GPS coordinates are attached in

the report.

04.09.2021 |RFO Bhachau to |RFO Bhachau sought approval from DCF Kachchh East Forest Division to carry
DCF Kachchh out 145 Ha additional mangrove plantation from the available fund.
East

23.09.2021 |RFO Bhachau to |Treatment map prepared and sent for approval to DCF Kachchh East Forest \
DCF Kachchh Division to carry out mangrove plantation in an additional 145 Ha area.
East l

24.09.20221 (DCF Kachchh DCF Kachchh East has given written consent to RFO Bhachau to carry out
East to RFO mangrove plantation in limit of allocated budget by DPT for Mangrove
Bhachau Restoration.

29.09.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in an additional \
East to RFO 145 Ha area. -
Bhachau |i

Oct-Nov  |Additional 145 Ha [Forester Bhachau-RFO Bhachau-Forest Dept carry out additional 145 Ha

2021 Mangrove mangrove plantation at Khersapir - Moti Chirai creek area as per approval from
Plantation DCF Kachchh East Forest Division.

10.12.2021 |Submission of RFO Bhachau submitted a Detailed Action Taken Report with Annexures to DCF-
Action Taken Kachchh East Forest Division.
Report by RFO

02.08.2022 |DCF,Kachchh Demand note sent to Executive Engineer (Land) Deendayal Port Trust by DCF
East to DPT Kachchh East Div to carry out mangrove restoration work in remaining area of

Jangi Round-Bhachau Range.

30.08.2022 |DCF,Kachchh Instructions given by DCF to RFO Bhachau to carry out casualty replacement work
East to RFO at Nani Chirai-Moti Chirai creek area where mangrove restoration has been done in
Bhachau 2021-22.

Demand note for compliance work :

Demand note prepared by DCF Kachchh East Div; Forest Dept to destruct bunds

and restore man

Deendayal Port

grove area as per the findings of the committee report and sent the same to

Trust. (Annexure - iii)
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Sr. | WORK AREA RATE TOTAL

No. AMOUNT

(A) | Restoration mangrove | 447 45000 2,01,15,000/-
plantation (in Ha)

(B) [Removing of soil bund (in | 8000 2000 1,60,00,000/-
RMT)

Total Amount 3,61,15000/-

Submission by Deendayal Port Trust in compliance of the directions issued to

the DPT dated 05/11/2020 :

Chief Engineer DPT made a submission as approved by Chairman DPT regarding

compliance to directions given by GCZMA on 16/11/2020. (Annexure - iv)
- To Stop all activities immediately in the said area and “Status quo shall be maintained
till further orders.” Since then, it is once again confirmed that there is no activity

going on in the said area allotted by the DPT.
DPT has already taken action to comply with the order of Hon’ble NGT dated

16/09/2020 with regard to the area under jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dept reg.:

DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund
removal and mangrove plantation with regard to the area (Nani Chirai and Moti Chirai
only) under jurisdiction of DPT. (Annexure - v)

However, As far as the Jangi area is concerned, there is a dispute between DPT and
Revenue Department regarding ownership of the land. DPT and Revenue Department
should immediately carry out an exercise of land demarcation for this area and based on
the decision they may share the cost.

Therefore, for this particular parcel of land/arca (Jangi),after the demarcation of land
and ownership of land thereof (DPT or Revenue Dept), further steps would be taken
accordingly for removal of bund and mangrove restoration.

Direction from district Collector-Kachchh Bhuj has been issued to DILR for survey

of disputed land in Jungi arca. (Annexure - vi)

racte
3179y
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Site visit to mark exact location for bund removal :

Site visit by Range Forest Officer Bhachau and Engincers of Land Section
Deendayal Port Trust was carried out on 03-12-2020 to mark the exact location/arca with
GPS where bund removal work needed to be carried out and prepared staff rojkam of the
same.

According to joint visit and based on committee reports, a site has been selected where

bunds are to be removed and mangrove restoration can be done.
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) Site Visit By Forest Dept And DPT Engincers on 03-12-2020

Bund removal work started on 14-12-2020 :

Bund removal work started on 14-12-2020 at the location suggested by the Joint Inspection
Committee and based on site visit with engincers from Land Section DPT on 03-12-2020.

Illegal carth bund approx 1metre height has been destructed and available soil has been spread
and leveled on both

sides of bund in approx 10-12 meter width to allow tidal water to flush the area.

e hestioratiemn Flicvsl g

Bund Destruction Started on ground by Forest Dept. on 14-12-2020
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Approximately 4000 Running Meter bund has been destructed till the end of January
2021

Joint Visit of Forest Dept and DPT Engineers on 09-02-2021:
Site visit by ACF Kachchh East Division-2 and RFO Bhachau with Engincers of Land Section Deendayal

Port Trust to inspect the work done so far.

Bund removal work at pre-decided locations has been done and monitored by Forest Dept and DPT
engineers jointly. Peripheral work of about 4000 running meter (RMT) bund removal has been done and
available soil has been spread and leveled on both sides of bund in approx 10-12 meter width to allow tidal

water to flush the area on selected site that is significant to allow tidal water to flush the area and make it

suitable for mangrove restoration.
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Joint Visit of bund removal site and monitoring by Forest Dept and DPT engineers on
09-02-2021 '

Second Demand Note by Forest Department:

DCF Kachchh East Forest Division sent a second demand note for further bund removal work as per joint
site visit on 03-12-2020 by RFO Bhachau and Engineers DPT. (Annexure - vii)
According to this ground truthing done with engincers DPT by RFO Bhachau, it can be concluded that the total
length of the bund to be removed is 13098 rmt out of which amount has been deposited by DPT for 4240
running meter of length (Letter from DPT office no. LW/PL/3361-1V/84, D1.01/12/2020.). Thus, for the
remaining 8858 rmt ( 13098 - 4240) of soil bund, the amount is yet to be deposited.

¥
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Demand note
Hon'ble National Green Tribunal Order in E.A. no. 12/2020 O.A.no.11 1/2018 related.

Removing Soil bund work in compliance with Hon. NGT order dated 16/09/2020.

For, Deputy Conservator of Forest, Kachchh East Forest Divison , Gujarat State, Axis Bank,
Account No. 920010034396773 ,

CUST ID. 896822433SBGOS

Sr. No. Work ' Quantity Rate Total Amount
(A) Removing of soil bund (in RMT) 8858 2000 1,77,16,000/-
Total Amount 1,77,16,000/-

Planning of plantation of mangrove species:

According to seed availability, plantation of mangrove will be carried out on a

selected site at Nani Chirai-Moti Chirai creek area.

Species Months of Seed availability Secd storage periods
Avicennia marina July - October Maximum 10 days
Ceriops tagal March -May Maximum 10 days
Rhizophora mucronata June - October Maximum 10 days

So,according to the above sced availability periode, propagules of Ceriops tagal will be

takmnt MPanso
AssistoniLons
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h - May. So plantation of C.tagal will be done in the month of

he result of plantation.

available during the months of Marc

April-May on site on approx 10 Ha arca to check t

Because as far as mangroves in the Gulf of Kachchh region is concerned, A.marina

al,plantation on a pilot plot of 10

is the dominant species. Therefore to check site suitability for C.tag
Ha will be done and the result will be assessed.
Mangrove plantation profi

under:
(1) Raised Bed plantation and (2) Dircct Seed Sowing plantation

les which are availablc and practiced by the Forest Dept. arc as

Raised Bed Plantation (A.marina) Plantation Profile

No. of Raised Bed 400/Ha

Size of Bed 1.00 Mtr*1.00 Mtr*0.30 Mtr

No. of Seeds 40/Bed

Space 5 Mtr * 5 Mtr

Assistant Congeryaiar ot Forests, e _
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Unit Rate As per Daily

?.N Fmiat e Uit Wage Rate 340.20 Coptia
1 Preparation of bed {Mtr * 1Mtr * 0.30Mtr No. 34.66/- (Per Bed) 13864
2 Collection of Seed No. 17.89/- (Per Bed) 7156
3 Alignment No. 6.93/- (Per Bed) 2772
fi Seed Sowing No. 2.90/- (Per Bed) 1160
| M Eedune b | No | set 0B s
Protection / Maintenance Removal of
6 algae, Repairing of Raised Bed and Ha. 3355/- (per Ha.) 3355
Protection
31771

Assistant Consorvatar ol Corosts,
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Mangrove Restoration:

Treatment map preparcd and sent for approval to DCF Kachchh East Forest Division to carry
out mangrove plantation in 350 Ha arca and trcatment maps were approved by DCIF Kachchh East to carry
out mangrove plantation in 350 Ha arca (Annexure - viii). Plantation of mangrove has been carricd out by
forest department at the said location where illegal carth bund was removed previously at Khersapir Creek,
Nani Chirai and Moti Chirai area - lands under ownership of Deendayal Port ‘Trust.

Total of 350 hectarc arca covered under mangrove plantation as per raised bed model for
Avicennia marina spp. This is in compliance with Hon.NGT order dated 16/09/2020, as the order stated that

three times the total area of mangrove destruction can be restored by the forest department as nodal agency.

Sr.No. Plantation Plots | Arca (Ha) | Mangrove Specics Model

1 Plot 1 120 Avicennia marina Raised Bed Plantation
2 Plot 2 120 Avicennia marina Raised Bed Plantation
3 Plot 3 60 Avicennia marina Raised Bed Plantation
4 Plot 4 50 Avicennia marina Raised Bed Plantation

Plot1, 2, 3and 4

§ Mangrove restoraton as per Hon.NGT order dated 16/02/2020

= o




Plot 1 - 120 Ha

Mangrove restoration as per Hon NGT order dated 16092020

Google Earth .

Thweghe = . Y
T34 5 2001 Mastar Techaskega

Plot2 - 120 Ha

Mangrove restorationas per Hon NGT order dated 16/09/2020

721

Legend
23 170582°M 70 339240°E
23160751 N 70 330/ 217E
23 1662393°M 70 319484 °E
23 172608°M 70 379356 °E
Mangrava Restoration Plot 1

Legend

@ 23178282°N 70.351080°E
@ 23170727°N 70.336312°E
© 23178577°N 70 332208°E
23 1B1310°N 70 344623°F
o MWangrove Restaration Plot 2
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k.

Plot 3 - 60 Ha \ : Legend

Mangrove restoralion as per Hon.NGT order dated 1643/2020

23.173483°N 70 352604 °E
@ 23.174353°N 70 363990°E
23177265 70 351013 °E
@ 23 170677°N 70 363040°E
Mangrove Restarabon Plat 3

1o gt'® 2001 Macar Technols gias

A!Otd» ~ 50 Ha Aeaaf/ i 7 ¢35 % d Legend
Mangrove restoration as per Hon NGT o:der dated 16/0%/20 * F— e J < 23.169369°N 70.346419°E

. . . ¢ 23.170835°N 70.339655°E

@® 23173289°N 70.352082°
23.176032°N 70.350920 €
¢? Mangrove Restoration Plot 4
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visit of Joint Inspection Committee. Satellitc imagery has been shown in the below picture of said location:

Nani  Chirai, Moti  Chirai  and Khersapir  creck  arca  of Decndayal ~ Port

Trust,

dap of Rachchh Vislt for 5a pan Acllivitios,

(Nanl Shital, Mot} Chiral Area.ﬂlpt:-_ﬁnchchh)_\:gn;:- Jan202Q
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Latitude: 23:170823
‘Longitude;70.340701
|Elevation: 59.78+14 m
sAccuracy: 1.7.m
iIlme: 11-08-2021 D8:32
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Additional Mangrove Plantation on 145 Ha land:

)~

Assistant Consoryatar of F

by P

; ,g&@ﬂgmﬂuaﬁﬁhﬁuﬁaﬁge:
P e ]

6103364, S60m, 397
s - '22:




s = )

729
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Treatment map prepared by RFO Bhachau and sent for approval to DCF Kachchh East Forest Division
to carry out mangrove plantation in an additional 145 Ha arca. Trcatment maps were approved by DCF Kachchh East
Forest Division to carry out mangrove plantation in additional 145 Ha arca.(Annexure - ix)

Plot § - 50 Ha 3 iy P Legend
Mangrove Restoration as per Hon NGT order dated 16/09/2020 B ' ; A : £

@ A23.169143°N 70.345852°E
B 23.163698°N 70.343234°E
@ C 23 166164°N 70 335513°E
D 23.170717°N 70 3394B7°E
() Mangrove Restoration Plot 5

Google Earth

2021 Maxcar Techno
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Plot 6 - 50 Ha
Mangrove Restoration as per Hon NGT erder dated 16/00:2020

Plot 7 - 45 Ha

Mangrove Restoraton as per Hon NGT order dated 16/03/2020

730

Legend
@ A23163437°M 70 343355
@ B 23158716 70 3%

@ O 73 IBRIAN'Y 70 35547°F
(7 Mangrave Restaration Plot f

@ A23158452°N 70 339551 °E

C 23 159179°N 70 329650°E
D 23.162230°N 70 332053°E
( Mangrove Restoration Piot 7
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Casualty Replacement Work:

Casualty replacement work has been carricd out in September-2022 at Nani Chirai,Moti

Chirai,Khershapir creek arca where mangrove restoration work has already been carried out in the year 2021-22 as

instructions received from Dy.Conservator of Forest-Kachchh East Division to complete the work urgently vide letter
dated 30/08/2022.

4
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» (NGT) MangrowPlantation Expenditure Detail Bhachau Range

achehn E

. [FAccount Location Area Work Detail Work date work | Expenditure | Saving
Month | (Ha) Quantity
01/2021 | Bhachau Nani-moti | 450 matipala todi jamin 14/12 to 450 rmt 899160
chirai creek area rmt samthal karvani | 20/12/2020
! - kamgiri ) N
05/2021 | Bhachau Nani-mdti [3765 rmt | matipala todi jamin 21/12 to 3765 rmt 7530000
chirai creck area sattithal karvani 29/12/2020
. kamgiri
: SOIL BAND Total Grant 8480400 8429160 .
09/2021 | Bhachau Nani-moti 120 Mangruve restoretion 109/2021 48000 3408000 !
chirai c¢reek arca (1) Work : Otta Bed
=) Ha. (All Work) . !
2 Bhachau Nani-moti 120 Mangruve restoretion 109/2021 48000 3408000 .
chirai creek area 2 Work Otta Bed i
Ha, (All Work)
Bhachau Nani-moti 50(1) Mangruve restoretion 09/2021 20000 1420000 '
chirai creck arca Ha. Work Otta Bed :
(All Work) - - . |
Bhachau Nani-mati 60 Mangruve restoretion 09/2021 24000 1704000 ;
N chirai creck area Ha. Work Otta Bed
(All Work) !
9940000 !
12/2021 | Bhachau Nani-moti 50(2) | Mangruve restoretion 10,11/2021 20000 1420000
chirai creek area Ha. © Work ‘ Otta Bed
(A[] WDI‘I() ]
Bhachau Nani-moti 50(3) | Mangruve restoretion 10,11/2021 20000 1420000
’ chirai creek area Ha. Work Otta Bed
vl . (All Work) :
Bhachau Nani-moti 45 Mangruve restoretion 10,11/2021 18000 1278000 |
chirai creek ared Ha. . Work | Otta Bed
# (All Work)
- ; : 4118000
Mangruve restoretion Total Grant 15784200 14058000 j
All Total Grant 24264200 22487160 1777040
: Year 2022-23 Replasment !
11/2022 | Bhachau Nani-moti 120 Mangruve 01/09 to 14400 424080
chirai creek area (1) Replasment Work 05/09/2022 Otta Bed
: Ha. (All Work)
Bhachau Nani-moti 120 Mangruve 01/09 to 14500 427025
chirai creek area (2) Replasment Work 05/09/2022 Otta Bed
Ha. (All Work)
Bhachau Nani-moti 50(1) Mangruve 01/09 to 6100 179645
chirai creek area Ha. Replasment Work 05/09/2022 Otta Bed
(All Work) - : :
Bhachau Nani-moti 60 Mangruve -01/09 to 7400 217930 :
chirai creek area Ha. Replasment Work 05/09/2022 Otta Bed g
. 4 (All Work) ' i
. Bhachau Nani-moti | 50(2) Mangruve 02/09 to 6200 182590 E:
chirai creek ared Ha. Replasment Work 05/09/2022 Otta Bed
i (All Work)
; Bhachau Nani-moti | 50(3) Mangruve 01/09 to 6000 176700
e chirai creek ared Ha. Replasment Work 05/09/2032 -| Otta Bed :
(All Work) :
Bhachau Nanj-moti 45 Mangruve 03/09 to 5400 159030 ]
chirai creek area Ha. Replasment Work 05/09/2022 Outa Bed !
(All Work)
3 i 1767000 10040
( BJYHALA)
RANGE FOREST OFFICER
BHACHAU RANGE
' . Conse

IS it
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Compliance Work As per Hon.NGT Order Dated 16.09.2020

Sr.No. Year Work Quantity Amount
1 2020-21 Budget alloted by DPT 24264200
2 | 2020-21 Ilegal Earth Bund Destruction 4215 RMT 8429160
312021-22 Mangrove Restoration 350 Ha 9940000
4| 2021-22 Mangrove Restoration 145 Ha 4118000
5| 2022-23 Casualty Replacement | 60000 Raised Beds 1767000
Annexures:

() Implementation committee

(ii) Directions under Section 5
(iii) Demand note by Forest Dept
(iv) Submission by DPT

(v) Amount deposited by DPT to Forest

(vi) Available with Kachchh East Forest Division Office.

(vii) Second demand note by Forest Dept

(viii) Treatment Map approved for 350 Ha Mangrove Plantation

(ix) Treatment Map approved for 145 Ha Mangrove Plantation

@)
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f ffice of the,
€ . Stme Office of the
(e 00 - 1856 Principal Chief Conservator of Forests,
Aranya Bhavan, Block No.A/3,

Sector-10/A, Gandhinagar, Dt.] 5 /09/2023

To,
The Director(Environment) &
Member Secretary, GCZMA,

Gandhinagar.
Sub: Action Taken Report(ATR) regarding

Implementation of Hon'ble NGT order Dated
11/09/2019, OA No 111/2018 for Restoration of

mangroves.
Ref: Your office latter No.ENV-10-2018-NGT-27-F,

Dt.11/09/2023

With reference to the above subject and letter the Action Taken Report(ATR)

regarding Implementation of Hon'ble NGT order Dated 11/09/2019, OA No

111/2018 for Restoration of mangroves is attached here with.

T

Attach: As per above. (Dr. Jaipal Singh)

Addl. Pri. Chief Conservator of Forests

% Land

\;\% Guijarat State, Gandhinagar
A
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Office of the Deputy Conservator of Forests

Kachchh East Forest Division, Forest Complex

Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: dcfkachchheast@gmail.com

Phone: 02832-250227

Fax: 02832-229630

Letter No.: PVY/6/B/5082/2023-24
Date: 04/10/2023

To

Regional Officer

Gujarat Pollution Control Board

Regional Office, Kachchh (West)

Katira Complex-1, Near Mangalam Crossroads
Sanskar Nagar, Bhuj — 370001

Subject: Implementation of Hon’ble National Green Tribunal Order in E.A. No. 12/2020 in
Original Application No. 111/2018
Kachchh Camel Breeders Association vs. Union of India & Others

Reference: Your letter No. GPCB/R.O./Kachchh(West)/T-(43)/ dated 22/09/2023

With reference to the above subject, it is respectfully stated that your referenced letter
requested a report on the actions taken under the mentioned case. Accordingly, the detailed Action
Taken Report regarding the implementation of the Hon’ble National Green Tribunal’s order in E.A.
No. 12/2020 in O.A. No. 111/2018 is enclosed herewith for your information and records.
Enclosure: As above

(G.D. Sarvaiya)

Deputy Conservator of Forests
Kachchh East Forest Division, Bhuj

Please Note : Original Letters are in Gujarati. This is a manualf3ttempt to translate them in English.

Rsslstant CEnservator of Foresis,
v Kachehh (East)"z Dy, Consenaff = Foragle
ision, Bhut

wf eyt e %
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FEPORT ON NANI CHIRAI AND MOTI CHIRAI TALUKA: BHACHAU, DIST:
KACHCHH IN COMPLIANCE OF ORDER OF HON’BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN THE MATTER OF KACHCHH
CAMEL BREEDERS ASSOCIATION V/S UNION OF INDIA & OTHERS [O.A.
NO. 111/2018]

DECEMBER 2019
1.0 BACKGROUND '
Member Secretary, Gujarat Ecology Commission (GEC) through its letter dated 21st
August-2018 informed to GCZMA about destruction of mangrove at Nani Chirai and
Moti Chirai areas of Bhachau, Dist: Kutch based on representation made by Prof.
Nagar, M S University to GEC.

Based on this, GCZMA directed Collector & Chairman, District Level Committee, Kutch
and Regional Officer and MS, District Level CRZ Committee, Kutch through latter
dated 26-02-2018 to get the matter verified and initiate suitable actions ensuring that
no destruction of mangrove had taken place. They were also requested to take

necessary actions and submit an action taken report to GCZMA,

The Gujarat Pollution Control Board, Gandhinagar submitted a letter dated 03-04-

2
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2018 along with a copy of an inspection report dated 14-03-2018 carried out by the
Sub-Committee of District Level Committee, Kutch based on the representation
received and as requested by the GCZMA.

It was mentioned that the sub-committee headed by the DCF, Kutch (east) and
comprised of representatives from DILR, GPCB, GUIDE, Fisheries Department,
Mamlatdar - Bhachau and NGO, etc visited the site on 14-03-2018. The committee
visited five plots and surrounding areas.

The observations were as under:

* Representative of Deendayal Port Trust (DPT) informed that the said area of total
five plots admeasuring an area of 3500 acres, is leased out for salt production
activity to M/S. Shree Jyoti Salt Industries and M/S Shri Ram Salt Supply

+ It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the
very survwal of mangroves in a vast area and its associated biodiversity

Uprooted mangroves were evident from the cutting and remains of mangrove plant
parts in the visited areas

* Land levelling was noticed which affects the minor creek system within the area -

All the above activities resulted in destruction of mangroves habitat and removal of

mangroves in area of @ 750 acres. Out of which, 250 acres area can be classified as

moderate mangrove and balanced 500 acres can be classified as open
mangrove(sparse mangrove)

- The Committee has also noticed extensive construction of earthen bunding even
beyond the five above said plots. Since the length of bunds were extensive it was
very difficult to predict the exact impact area due to bunds. Nevertheless, this
could impact several folds of the lease areas as mentioned above

- The bunding’s/leveling activity was carried out since two—two and half months -

Since the area falls under mangrove i.e CRZ-IA, any activity without prior

permission on habitat alteration or removal of mangroves is a case of clear violation

of CRZ Notiﬁc&tioﬁ 2011 as amendment thereof

The Sub-Committee recommended following actions:
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1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by removing all the earthen
bunds/roads

3. Since areas falls under CRZ Category I-A, all the leases should be canceled with
immediate effect and legality should be followed

4.I The restoration plan needs to be prepared for the impacted and surrounding

areas and effective implementation should be envisaged with appropriate
monitoring mechanism

Based on the Sub-committee report, Collector and District Magistrate & Chairman
of the District Level CRZ Committee has issued an advisory letter to M/S Deendayal
Port Trust on 28-03-2018. The District Collector has also requested to take all the
actions under Environment (Protection) Act 1986 and also requested to appraise

the State Government accordingly.

Based on the DLC report and request from Collector, Kutch, Directions under
Section § of Environment (Protection) Act, 1986 were issued on 20-04-2018 to M /S
Deendayal Port Trust as follows;

1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by removing all the
earthen bunds/roads

3. Since areas falls under CRZ Category I-A, all the leases should be
canceled with immediate effect and legality should be followed

4. The restoration plan needs to be prepared for the impacted and
surrounding areas and effective implementation should be envisaged with

appropriate monitoring mechanism

In the meantime, the Kachchh Camel Breeders Association has filed an Original
Application No 111 of 2018 versus Union of India ,through Secretary,
MOEF&CC and Others against the violations CRZ Notification 2011 issued by
the Ministry of Environment, Forest and Climate Change, Government of India
as well as the violations of Forests Conservation Act, 1980 by rampant clearing
of the mangroves in Nani Chirai and Moti Chirai area of Bhachau Taluka in
Kutch District by Deendayal Port Trust.

The Hon'ble National Green Tribunal vide order dated 19th March, 2018

directed that status quo be maintained till further orders in order to stop the

ssistantBr=s N OTCELS,
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destruction of mangroves. The Tribunal had also ordered Joint Inspection to be
conducted and a report in this regard to be filed by the Gujarat State Pollution
Control Board (GPCB) and the Central Pollution Control Board (CPCB).

Joint Inspection of the site was conducted on 13th April, 2018 by officials of the
GPCB and CPCB and the report was filed on 27th April, 2018:

On 28th April, 2018, it was noted that obstructions caused in the creeks have
resulted in depletion of the water in the areas where mangroves were growing
and if this position continues, destruction will be complete. Besides, if the water
is not allowed to pass through the creeks, it will destroy all the mangroves and
the area will be exposed to reclamation which may be the intention of the vested
interests. The Gujarat State Pollution Control Board (GPCB) assisted by the
District Magistrate was directed forthwith to visit the spot and remove all
obstructions from the creeks to ensure flow of water to the area where
mangroves exist. The GPCB was asked to report compliance within ten (10) days
from 24th May, 2019.

The Gujarat Pollution Control Board filed an affidavit in 3rd July, 2019 in
compliance with reference to Hon’ble NGT order dated 24-05-2019 stating that
with the assistance of the Collector and District Magistrate, Kachchh completed
the work of demolition of bunds and removal of all obstructions to the
satisfaction of the complainant.

The Kachchh Camel Breeders Association again filed an I.A. No 20 of 2019 in
O.A. No-111 of 2018 on 08-01-2019 regarding continuation of mangrove

destruction in and nearby creeks in Jangi Village areas.

The District Level CRZ Committee informed regarding this issues, as the
applicant Kachchh Camel Breeders’ Association made a representation on 03-
01-2019 to MS, District Level Committee and submitted that the District level
Committee met on 08-03-2019 in Shri Aadatbhai Bhachubhai Jat, a
representative of Kachchh Came Breeders Associations, who informed that no
activities have been started on that place. Also the site was not approachable.
The DPT informed that they have informed the Superintendent of Police on 26-
12-2018 (east Kutch), Gandhidham for unauthorized occupation, attempt of
encroachment, illegal activities and violation of Environmental norms on vacant

and unutilized DPT land located opposite salt land/ Plot of Ex-lease of M/S
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obstruction of creeks and take action in accordance with law including
recovery of environmental damage and cost of restoration of mangrove
damaged. This may be done within a period of one month. 3. If there has
been any activity that is in violation of CRZ Notification 2011, the GCZMA
will immediately take actions in accordance with law. 4. If there has been any
activity in the mangroves area which are in contravention of the Forest
(Conservation) Act, 1980 or any other law, the Forest Department will
immediately take action in accordance with law. 5. There shall be no salt
manufacturing activity in CRZ - 1 area without following the due procedures
provided under law/notification. If such activity is found the GCZMA will
take action immediately to stop forthwith and initiate appropriate
proceedings.

6. The quantum of damage caused to the mangroves shall be assessed by
the GCZMA in accordance with laid down procedures and the same shall
be recovered from the persons responsible for the same within a period of
one month from today. '

7. The Forest Department, Government of Gujarat will take immediate action
to restore the mangroves which are damaged within a period of six (6)
months from hence.

The matter was disposed of with above directions.

This matter was discussed in the 45% meeting qf Gujarat Coastal Zone
Management Authority, which was held on 04-10-2019, During the meeting the
Anthony deliberate the issues and after detailed discussion, it was decided that
to constitute committee of following members from GCZMA alongwith others
members from Forests and Revenue Department and carry out visit and submit
report about actions required to taken incompliance NGT order dated 11-09-
2019

1. Director , BISAG, Member GCZMA
2. Representative of MS, GPCB, Member GCZMA.
3. Shri Nischal Joshi, GEC
4. Representative of PCCF(WL), Member, GCZMA.
5. Shri H.B.Chauhan. Member, GCZMA.
Howevef, due to the preoccupation of the Director, BISAG, It was d_ecided to

include Dr. Manan Shukla, Manager (Environment), Gujarat Maritime Bgard as a
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Kanoria Chemicals near Village Jangi. The Committee Directed DPT on 02-05-
2019 for removal of bunds at Jangi Village.

The Forests and Environment Department filed an affidavit on 01-02-2019
before the NGT with a request that a subcommittee would be visit the site and
take necessary action; DPT also filed a reply on 24-01-2019

Further to this, based on Hon’ble NGT oral order on 08-05-2019, Directions

Under Section 5 of Environment Protection Act, 1986 were issued on 12-06-
2019 to Deendayal Port Trust as follows:

1. To Stop carrying out any activity in and around the intertidal areas which
are affecting the mangroves, blocking the creeks and disturbing the
natural flow of tidal waters, and commenced without obtaining prior
clearance from the competent Authority and are in violation of the
provision of the CRZ notification

2. Remove all the bunds which are blocking the Creeks and all the
expenditure in this regard shall be borne by the DPT

3. Stop the construction of bunds of any kind anywhere within CRZ areas of
this region as well as in DPT areas

4. Cancel all the leases granted for salt manufacturing in the CRZ-I(A) area ,
which js classified as ecologically Sensitive areas as per CRZ Notification,
and who are in violation of CRZ Notification

S. Prepare a restoration Plan for the impacted and surrounding mangrove areas
and effective implementation should be done by the DPT with an
appropriate Mechanism

6. An Action Taken report in this regard shall be submitted immediately
The District Level Committee was also requested to file FIRs against

known unknown persons for destruction of mangroves and violating
the Environmental Laws.

The Hon'ble National Green Tribunal has passed an order on 11-09-2019 as
follows:
1. There shall be no obstruction of any kind in the creeks, and, free and
continuous flow of estuarine water in the creeks will be ensured. 2. The
Forest Départment, Government of Gujarat, GCZMA and Revenue Officials

will jointly inspect the area to find out the persons who were responsible for
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member of the Committee.

The Collector, Kutch vide its letter dated 09-11-2019 has directed the
Conservator of Forests. Kutch(East) along with other members of the District Level
Committee to carry out site visit of the areas as alleged in the petition and submit
a report within three days.

Attempts were made to carry out site visits by the GCZMA committee and DLC,
however due to pre-occupancies, it was not materialized. However, finally, the site
visit was carried out on 10-12-2019 and on 11-12-2019

2.0 SITE VISIT.
As decided, the site visit was carried out during 10-12-2019 and 11-12-2019 by
the Committee of GCZMA and District Forest Officials and District Revenue
Officials and members of DLC.
In the beginning of the visit, the committee started with meeting  all
stakeholders. Meeting with all stakeholder was conveyed on 10-12-2019 under
Chairmanship of SDM, Bhachau, Kutch at SDM, Office, Bhachau, along with
the District level
Forests officials, Committee members , Representative of Deendayal Port Trust
and representative of the Petitioner wherein the following officials remained
present during meeting:
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During discussion with the representatives of the applicant, it was informed that
process of bunding and destruction of mangrove has taken place at two places, namely
1) the area where DPT has given lease for salt work and 2) near Jangi area.

" 4
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APPLICANT BEING HEARD IN THE MATTER BEFORE SITE VISIT

After meeting, site visit of the Deendayal Port Trust area was carried out by the above
officials and observations were as under:

3.0 SITE VISIT ON 10-12-2019
OBSERVATIONS:

Committee visited the area on 10th December 2019 allotted by DPT on lease for
the salt pan work to Shri Jyoti salt industries and Shri Ram salt supplies. It was not
possible to approach .the exact location due to inaccessibility of that area. Members
were able to approach the nearest possible point and from there members observed the

affected area. The corresponding site visit photographs are as following:

PLOTS LEASED BY DPT FOR SALT PANS LEADING TO DESTRUCTION OF
MANGROVES

Allotment of 06 nos. of plot of various sizes admeasuring a total area of 4000 acres
between village Bhachau and village Jangi were leased by DPT for production of salt on
30 years lease.
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SITE VISIT PHOTOGRAPHS
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DRYING OF ENTIRE AREA DUE TO BLOCKAGE OF CREEKS FOR SALT

PRODUCTION
4.0 SITE VISIT ON 11-12-2019
OBSERVATIONS

On 11th December 2019, committee visited the Jangi 'é.rca at this place also it

was not possible to reach the exact location due to inaccessibility of the area,

committee members observed the location from the nearest point at bank of the creek.

Aftervisiting the place, all present stake holders had put their views to the committee.




! 755

MEETING HELD WITH APPLICANT AFTER SITE VISIT ON i1-12-2'0 19
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5.0 OBSERVATIONS OF THE FIELD VISIT Dated 10th December-2019

Following observations made by the committee during the field visit :

1. Bunds in intertidal areas were observed in the areas leased by DPT.

2. It was also informed by the GPCB & Forest Department officers that Mangroves

. - were destructed in this area, however due to inaccessibility of areas the
committee Was- not in position to reach the mangrove destructed areas. -

3. One of the petitioners has showed a.nothe'r area [-ﬁear Khersa Pir mosque,
Ambaliyara] in which bunds are created about 1 KM length by some unknown
persons, however it was confirmed by the DDP|T officers that this land belongs

" - to DPT:-Committee observed the bunds created and also saw that due to that
mangroves destruction took place.

OBSERVATIONS OF THE FIELD VISIT Dated 11t December-2019

1. The sites under question are inaccessible hence; the committee was not able to
observe any destruction during site visit. Therefore, the committee has decided
to review the site using satellite images to find the period of bund construction
activities and destruction of mangroves, if any. It was also decided to use time
series satellite data for the same.

The Detailed satellite images after duly superimposition of the sites in questions
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are received from BISAG on 13t July, 2020.

23°70'16,64F12% (LAT)
70°32'5 77752" (LONG)

04:08 PM f’n.:"érjnes‘—ss:la*_«,s, 11 December

i o .-

NANI_ CHIRAI & MOTI CHIRAI AREA - SATELLITE IMAGERY SHOWING PRE (2016)
& POST (2020) CONDITIONS DUE TO BUND FORMATION IN THE AREA FOR SALT
PRODUCTION
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6.0 Findings of the Committee: -

Followings are the findings of the Committee:

* Representative of Deendayal Port Trust (DPT) informed that the said area near by

Nani Chirai & Moti Chirai villages contains of total five plots admeasuring an
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area of 3500 acres, is leased out for salt production activity to M/S. Shree Jyoti
Salt Industries and M/S Shri Ram Salt Supply

It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the
survival of mangroves

- Total Mangrove area is 159.26 Hectares as per the satellite imagery of year 2016
before allocation by DPT for salt pan work

* The same area satellite imagery of year 2020 shows creation of bunds all around
and reduction in mangrove area to 127.34 Hectares

* The total length of the bunds is 4240 Rmt for Nani Chirai — Mot Chirai area,

Based on the study of the satellite imageries, the approximate destruction of the

mangrove in Jangi area is 32 Ha and the total length of the bund is about 5271

Rmt,

* Along the way of the site visit, it was found that Mangroves are withered and dried
due to bund construction due to the salt pans activities

* No construction activities noticed which affects the minor creek system within area

- It was found that long earthen bund has been constructed near Khershah Pir
Mosque and the same has been.. impacted over the Mangroves growth in the
particular area. It is estimated that a total of 85 Ha. Mangroves area is impacted.
It was also confirmed that the area belongs to the DPT.

*The earthen bunds are created in CRZ -1A area ‘

Study of Satellite imageries shows that destruction of Mangroves and
constructions of earthen bunds are currently existed in Jangi disputed area - The
area at Jangi is disputed with respect to ownership between DPT & Revenue
Department; Hence, actual ownership is not able to confirmed by the Committee

7.0 CONCLUSION :

It was concluded that the destruction of the mangrove at Nani & Moti Chirai villages area is
about 31.92 ha the area of Jangi where the mangroves have been destructed is about 32

.-Ha. And another 85 Ha area has been destructed near Khershah Pir mosque
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* The land in which mangroves destructions happened near Moti Chirai & Nani Chirai as well
as near Khershah Pir belongs to the DPT. However, DPT has leased out to third party.
Hence, it is concluded that DPT is the preliminary responsible for above stated
destructions

- DPT was not able to provide the details of culprit therefore, it was difficult for the committee
to identify the exact name of the culprit

* As far as the Jangi area is concerned, there is dispute between DPT and Revenue Department
regarding ownership of the land

* DPT and Revenue Department should immediately carry out exercise of land demarcation
for this area and based on the decision they may share the cost or recover from the culprit
to be incurred for restoration of mangroves and clearing the bunds

* The Committee concluded that per Ha cost for mangroves plantation is Rs.45000 considering
the prevailing plantation model of GEC and the Forest Department. Whereas the cost of
demolition of bund is approximately Rs.2000/rmt. However, it may be depending upon the
site conditions and the approach."

8.0 RECOMMENDATIONS ;

In view of the NGT order, the committee recommendations are as follows:

I. Tt is recommended that three times of total mangrove destruction as reported above
should be carried out by DPT.

2. It is recommended that DPT should immediately remove the bund at Mota  Chirai and
Nani Chirai to ensure the free flow of water.
3. GCZMA may direct DPT and Revenue department to identify the real culprit
and recover the cost of Mangrove destruction and bund removal.
4. GCZMA may direct the Revenue Department and DPT jointly to take the actions for
removal of bunds at Jhangi site immediately for ensuring free flow of water.
- 5. GCZMA may also issue suitable directions to DPT and Revenue Department  as well

as to the Forest Department to initiate immediate actions for removal of bunds at all the

disputed sites.
9.0 Way Forward :

Honorable National Green Tribunal order dated September 16™,2020
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Learned counsel for the State of Gujarat and GCZMA submitted that in compliance
with orders of Hon’ble NGT, a Joint committee was constituted which gave its report that
has been approved by the GCZMA on 05/09/2020.

Hon’bleNGT passed an order in Execution Application No.12/2020 In Original
Application No.111/2018 on 16/09/2020 stating,

- blocking/bunds to be removed on priority, so that mangrove areas get water and survive.
There shall be no obstruction of any kind in the creeks and free and continuous flow of
estuarine water in the creeks will be ensured.

-The amount determined be recovered expeditiously and restoration work be executed
which may be overseen by a joint Committee comprising Forest Department and GCZMA.
The joint Committee may ensure compliance of directions, including stopping and
remedying violation of CRZ Notification, including any salt manufacturing activity and
Forest Conservation Act, 1980,

- The Forest Dept; Govt.of Gujarat will take immediate action to restore the mangroves.
Forest Dept will be the nodal agency for compliance.

Constitution of Committee :

-Director (Environment) & Additional Secretary, Forest & Environment Dept. Govt. of
Gujarat constituted a committee for implementation of Hon’ble NGT order in
E.A.No.12/2020 in O.A.No.111/2018 on 09-10-2020. (Annexure-i)

-Committee comprises of members of Forest Dept; GCZMA,Gujarat Ecology
Commission,GPCB and a representative of District Collector, Kachchh with condition that
the committee may file its report to Hon’ble Chief Secretary, Govt.of Gujarat before 06th
December,2020.

Directions under Section 5 of the Environment (Protection) Act,1986;
Director (Environment) and Member Secretary, GCZMA issued directions under Section $
of the Environment (Protection) Act,1986 to DPT dated 05/1 1/2020. (Annexure-ii)
- To Stbp all activities immediately in the said area. To restore the free flow water in the
creeks.

- To restore the free flow of water in the crecks lets by removing all the earthen bunds
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through Forest Dept and deposit the amount to the Forest Dept as per the committee
report. oy

- Carry out mangrove plantation three times ofthe mangrove destructed in the area as
reported by the Committee through Forest Department as per the findings of the
committee report, and Deendayal Pon Trust is directed to deposit the amount to Forest
Department as per committee report.

=RS ASSOCIA )N OF INDIA & OTHERS [0.A. NO.
J.A.No. KACHCHH Alleged violation of provisions of Coastal Regulation Zone Notification, 2011
111/2018 [CAMEL (CRZ Notification) and Forest Conservation Act, 1980 by clearing of the
BREEDERS mangroves by Deen Dayal Port Trust (DPT) in Nani Chirai and Moti Chirai areas
ASSOCIATION  |of Bhachau Taluka in District Kutch, Gujarat.

V/S UNION OF
INDIA &
OTHERS
14.03.2018 |Sub Committee  |Sub-committee headed by the DCF, Kutch (east) and comprised of representative
headed by DCF  |from DILR, GPCB, GUIDE, Fisheries Department,Mamlatdar - Bhachau and
Kachchh East NGO, etc visited the site on 14-03-2018

Assistant Cr oo
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Forest Div
19.03.2018 |Ordered by To maintain status quo and to carry out joint inspections by GPCB and CPCB and
Hon NGT areport to be filed in this regard.
28.03.2018 |District Level Collector and District Magistrate & Chairman of the District Level CRZ
CRZ Committee  |Committee has issued Advisory letter to M/S Deendayal Port Trust
27.04.2018 |Joint Inspection |As the possession letters are not yet given by the DPT to allottees (salt industries),
Report it is opined that the responsibilities lie with DPT for such activities and violations.
Gujarat Coastal Zone Management Authority (GCZMA) should take appropriate
action.

12.06.2019 |HonNGT order Directions Under Section 5 of Environment Protection Act, 1986 were issued to
Deendayal Port Trust, to remove all the bunds and prepare mangrove restoration
plan

03.07.2019 |Affidavit filed by

GPCB

Regarding compliance wrt Hon.NGT order dated 24.05.2019 statiing that with the
assistance of the Collector and District Magistrate, Kachchh completed the work of
demolition of bunds and removal of al obstructions to the satisfaction of the
complainant.

17.09.2019

Hon. National
Green Tribunal

The Forest Department, Government of Gujarat, GCZMA and Revenue Officials
will jointly inspect the area to find out the persons who were responsible for

has passed an obstruction of creeks and take action in accordance with law including recovery of
order environmental damage and cost of restoration of mangrove damage.
04.10.2019 |45th meeting of (It was decided that to constitute committee of following members from GCZMA
Gujarat Coastal  |along with other members from Forests and Revenue Department for compliance
Zone Management|of Hon.NGT order dated 11.09.2019
Authority
09.11.2019 |Collector Kachchh|Has directed the Dy. Conservator of Forests. Kutch(East) along with other
’ to Forest Dept members of the District Level Committee to carry out site visit of the areas as
alleged in the petition and submit a report within three days.
10.12.2019 |District Level Site visit was carried out on 10-12-2019 and on 11-12-2019
Committee
09.10.2020 |Implementation  |Director (Environment) & Additional Secretary, Govt.of Gujarat constituted a
Committee committee for implementation of Hon'ble NGT order dated 16-09-2020
05.11.2020 |Member To stop all activities immediately in the said area. To restore the free flow water in
Secretary,GCZM  |the crecks. Carry out mangrove plantation three times of the mangrove destroyed in
A the area as reported by the Committee throu gh Forest Department as per the

findings of the committee report, and Deendayal Pon Trust is directed to deposit

the amount to the Forest Department as per committee report.
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12,11.2020 |DCF,Kachchh Demand note by Forest Dept to destruct bunds and restore mangrove area
East to DPT
16.11.2020 |Chairman DPT to DPT submission regarding compliance to directions given by GCzMA
Member
Secretary, GCZM
A
01.12.2020 |Chairman DPT to Submission of details about amount deposited by DPT to Forest Dept reg.
DCF Kachchh
East
03.12.2020 |Site Visit by DPT |Site visit was carried out to identify bund destruction locations precisely for which
{and Forest order was passed by Hon.NGT on 16/09/2020. So that illegal earth bunds can be
I' removed immediately and forest dept.can proceed with mangrove plantations in the
said creek area.

14,12.2020 |Bund Destruction Actual bund destruction work has been started in presence of Range Forest Officer-
Bhachau and Forester Bhachau. Photographs with GPS coordinates are attached in
the Detailed Action Taken Report submitted by RFO-Bhachau to Kachchh East
Division. -

27.01.2021 |RFO Bhachau to Range Forest Officer intimated in written to Chief Engineer-Deendayal Port Trust
Chief Engineer regarding completion of illegal bund destruction work and to carry out joint
DPT ; inspection to assess the work done,
09.02.2021 |Joint inspection of | Joint inspection of illegal earth bund removal work has been carried out by
bund removal Engincers-Deendayal Port Trust and ACF Kachchh East Division and RFO
work Bhachau.
20.07.2021 |RFO Bhachau to Treatment map prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in 350 Ha area,
East ;
Elily- Seed Collection  |Seed collection Season and raised bed creation on Khersapir - Moti Chiraj creek
August Season area to restore mangroves as per Direct Seed Sowing-Raised Bed plantation profile.
2021
27.08.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in 350 Ha area.
East to RFO
Bhachau
September |Seed sowing Direct seed sowing on the rajsed bed created on Mangrove Restoration Site and
2021 carried out mangrove plantation.Photographs with GPS coordinates are attached in
the report,
-{;1.-09.2021 RFO Bhachauto |[RFO Bhachau sou ght approval from DCF Kachchh East F orest Division to carry
DCF Kachchh out 145 Ha additional mangrove plantation from the available fund.
East
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23.09.2021 |RFO Bhachau to Treatment map prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in an additional 145 Ha area.

East

24.09.20221 |DCF Kachchh DCF Kachchh East has given written consent to RFO Bhachau to carry out
East to RFO mangrove plantation in limit of allocated budget by DPT for Mangrove
Bhachau Restoration.

29.09.2021 [DCF Kachchh Treatment maps were approved to carry out mangrove plantation in an additional
East to RFO 145 Ha area,
Bhachau

Oct-Nov  |Additional 145 Ha [Forester Bhachau-RFO Bhachau-Forest Dept carry out additional 145 Ha

2021 Mangrove mangrove plantation at Khersapir - Moti Chirai creek area as per approval from
Plantation DCF Kachchh East Forest Division.

10.12,2021 |Submission of RFO Bhachau submitted a Detailed Action Taken Report with Annexures to DCF-
Action Taken Kachchh East Forest Division.
Report by RFO

02.08.2022 |DCF,Kachchh Demand note sent to Executive Engineer (Land) Deendayal Port Trust by DCF
East to DPT Kachchh East Div to carry out man grove restoration work in remaining area of
Jangi Round-Bhachau Ran ge.

30.08.2022 |DCF Kachchh Instructions given by DCF to RFQ Bhachau to carry out casualty replacement work
East to RFO at Nani Chirai-Moti Chirai creek area where mangrove restoration has been done in
Bhachau 2021-22.

Demand note for compliance work ;
Demand note prepared by DCF Kachchh East Div; Forest Dept to destruct bunds
and restore mangrove area as per the findings of the committee report and sent the same to

Deendayal Port Trust. (Annexure - iii)

Sr. [WORK . AREA RATE TOTAL

No. AMOUNT

(A) | Restoration mangrove | 447 45000 2,01,15,000/-
plantation (in Ha) '

(B) [Removing of soil bund (in | 8000 2000 1,60,00,000/-
RMT)

Total Amount 3,61,15000/-
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Submission by Deendayal Port Trust in compliance of the directions issued to
the DPT dated 05/11/2020 :

Chief Engineer DPT made a submission as approved by Chairman DPT regarding
compliance to directions given by GCZMA on 16/11/2020. (Annexure - iv)

- To Stop all activities immediately in the said area and “Status quo shall be maintained
till further orders.” Since then, it is once again confirmed that there is no activity
going on in the said area allotted by the DPT.

- DPT has already taken action to comply with the order of Hon’ble NGT dated
16/09/2020 with regard to the area under jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dept reg.:

DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund
removal and mangrove plantation with regard to the area (Nani Chirai and Moti Chirai
only) under jurisdiction of DPT. (Annexure - v)

However, As far as the Jangi area is concerned, there is a dispute between DPT and
Revenue Department regarding ownership of the land. DPT and Revenue Department
should immediately carry out an exercise of land demarcation for this area and based on
the decision they may share the cost.

Therefore, for this particular parcel of land/area (Jangi),after the demarcation of land
and ownership of land thereof (DPT or Revenue Dept), further steps would be taken
accordingly for removal of bund and mangrove restoration,

Direction from district Collector-Kachchh Bhuj has been issued to DILR for survey
of disputed land in Jungi area. (Annexure - vi)

Site visit to mark exact location for bund removal :

Site visit by Range Forest Officer Bhachau and Engineers of Land Section
Deendayal Port Trust was carried out on 03-12-2020 to mark the exact location/area with
GPS where bund removal work needed to be carried out and prepared staff rojkam of the
same.

According to joint visit and based on committee reports, a site has been selected where
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bunds are to be removed and mangrove restoration can be done,
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Site Visit By Forest Dept And DPT Engineers on 03-12-2020

- Bund removal work started on 14-12-2020 :

Bund removal work started on 14-12-2020 at the location suggested by the Joint Inspection
Committee and based on site visit with engineers from Land Section DPT on 03-12-2020.

lllegal earth bund approx Imetre height has been destructed and available soil has been spread
and Ieveled on both sndes of bund in approx 10-12 meter width to allow tidal water to flush the
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Legend
Ss cross bund S00 RMT  §
| Perimeisy 4500 RMT

Approximately 4000 Running Meter bund has been destructed till the end of January
- = .z s 2021
Joint Visit of Forest Dept and DPT Engineers on 09-02-2021:
Site visit by ACF Kachchh East Division-2 and RFO Bhachau with Engineers of Land Section Deendayal
Port Trust to ins_bect the work done so far. -
Bund removal work at pre-decided locations has been done and_monitored by Forest Deiat and DPT
engineers jointly. Periphéral work of about 4000 running meter (RMT) bund removal has been done and
available soil has been spread and leveled on both sides of bund in approx 10-12 meter width to allow tidal

water to flush the area on selected site that is significant to allow tidal water to flush the area and make it
suitable for mangrove restoration,
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Joint Visit of bund removal site and monitoring by Forest Dept and DPT engineers on
' 09-02-2021

Second Demand Note by Forest Department:

DCF Kachchh East Forcst Division sent a second demand note for further bund removal work as per joint
site visit on 03-12-2020 by RFO Bhachau and Engineers DPT. (Annexure - vii)
According to this ground truthing done with engineers DPT by RFO Bhachau, it can be concluded that the total
length of the bund to be removed is 13098 rmt out of which amount has been deposited by DPT for 4240

running meter of length (Letter from DPT office no. LW/PL/3361-1V/84, Dt. 01/12/2020.).Thus, for the
remaining 8858 rmt( 13098 - 4240) of soil bund, the amount is yet to be deposited.
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Demand note

Hon'ble National Green Tribunal Order in E.A. no. 12/2020 0.A.n0.111/2018 related.

Removing Soil bund work in compliance with Hon. NGT order dated | 6/09/2020.

For, Deputy Conservator of Forest, Kachchh East Forest Divison » Gujarat State, Axis Bank,
Account No. 920010034396773 .

CUST ID. 896822433SBGOS

Sr. No. Work Quantity Rate Total Amount
(A) Removing of soil bund (in RMT) 8858 2000 1,77,16,000/-
Total Amount 1,77,16,000/-

Planning of plantation of mangrove species:

According to seed availability, plantation of mangrove will be carried out on a
selected site at Nani Chirai-Moti Chirai creck area.

Species Months of Seed availability Seed storage periods
Avicennia marina July - October Maximum 10 days
Ceriops tagal March -May Maximum 10 days
Rhizophora mucronata June - October Maximum 10 days

So,according to the above seed availability periode, propagules of Ceriops tagal will be
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available during the months of March - May. So plantation of C.tagal will be done in the month of
April-May on site on approx 10 Ha area to check the result of plantation.
Because as far as mangroves in the Gulf of Kachchh region is concerned, A.marina
15 the dominant species. Therefore to check site suitability for C.tagal,plantation on a pilot plot of 10
Ha will be done and the result will be assessed.
Mangrove plantation profiles which are available and practiced by the Forest Dept. are as

under:

(1) Raised Bed plantation and (2) Direct Seed Sowing plantation

Raised Bed Plantation (A.marina) Plantation Profile

“{0. of Raised Bed 400/Ha

Size of Bed 1,00 Mtr*1.00 Mtr*0.30 Mtr

No. of Seeds 40/Bed

Space 5 Mitr * 5 Mtr
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fr L Unit Evlli;elgfe e Bely | s

] Preparation of bed IMtr * 1Mtr * 0.30Mtr No. 34.66/- (Per Bed) 13864

2 Collection of Seed No. 17.89/- (Per Bed) 7156

3 Alignment No. 6.93/- (Per Bed) 2772

- Seed Sowing No. 2.90/- (Per Bed) 1160

} | camporionofibmmmae” " | o, | 566 ¢erBeo 3464
Protection / Maintenance Removal of

6 algae, Repairing of Raised Bed - and Ha. 3355/~ (per Ha.) 3355
Protection

31771
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Direct Seed Sowing Scheme (C.tagal) Plantation Profile
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Mangrove Restoration:

Treatment map prepared and sent for approval to DCF Kachchh East Forest Division to carry
out mangrove plantation in 350 Ha area and treatment maps were approved by DCF Kachchh East to carry
out mangrove plantation in 350 Ha area (Annexure - viii). Plantation of mangrove has been carried out by
forest department at the said location where illegal earth bund was removed previously at Khersapir Creek,
Nani Chirai and Moti Chirai area - lands under ownership of Deendayal Port Trust.

Total of 350 hectare area covered under mangrove plantation as per raised bed model for
Avicennia marina spp. This is in compliance with Hon.NGT order dated 16/09/2020, as the order stated that
three times the total area of mangrove destruction can be restored by the forest department as nodal agency.

Sr.No. Plantation Plots | Area (Ha) | Mangrove Species Model

1 Plot | 120 Avicennia marina Raised Bed Plantation
s Plot 2 120 -Avicennia marina Raised Bed Plantation
-8 Plot3 60 - Avicennia marina _ | Raised Bed Plantation
4 Plot 4 50 Avicennia marina Raised Bed Plantation

Legend
2 Mangrove Restoration Plots

1 koo,

350 Hectare Mangrove Plantation across four plots: Plotl, 2, 3 and 4

Boelobn
AossGiant L
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Legend
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The area targeted to restore mangrove species was destroyed due to illegal earth bund during the
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visit of Joint Inspection Committee. Satellite imagery has been shown in the below picture of said location:

Nani Chirai, Moti Chirai and Khersapir creek area of Deendayal Port Trust
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Raised Bed Prepared for Direct Seed Sowing to Restore Mangroves
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Seeds Sowing on previously made Raised Beds
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Treatment map prepareci by RFO Bhachau and
to catry out mangrove Plantation in an additional 145 Ha are
. Forest Division to carry

sent for approval to DCF Kachchh East Forest Division

a. Treatment maps were approved by DCF Kachchh East
a.(Annexure - ix)

out mangrove plantation in additional 145 Ha are

Legend
B A23169143' 70 345857°F

® B23163838 70 343039°E &
@ C 23.156184°N 70 335513°E

B D23470717°N 70 339487
[+ Mangrove Restoration Plo: 5
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Legend
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Casualty Replacement Work:

Casualty replacement work has been carried out in Septcmber-2‘022 at Nani Chirai,Moti

Chirai,Khershapir creek area where mangrove restoration work has already been carried out in the year 2021

-22 as
Kachchh East Division to complete the work urgently vide letter

instructions received from Dy.Conservator of Forest-
dated 30/08/2022.
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Compliance Work As per Hon.NGT Order Dated 16.09.2020

.

Sr.No. Year - " Work | Amount
1202021 | Budget alloted by DPT 24264200
Total 24264200
> Expence Details :-
Sr.No. Year Work Quantity Amount
1| 2020-21 lllegal Earth Bund Destruction 4215 RMT 8429160
2 | 2021-22 Mangrove Restoration 350 Ha 9940000
3 2021-22 . Mangrove Restoration 145 Ha 4118000
4 | 2022-23 Casualty Replacement 60000 Raised Beds 1767000
Total Expence 24254160
Annexures:
(i) Implementation commiftee
(i) Directions under Section 5
(iii) Demand note by Forest Dept
(iv) Submission by DPT
(v) Amount deposited by DPT to Forest
(vi) Available with Kachchh East Forest Division Office.
(vii) Second demand note by Forest Dept
(viii) Treatment Map approved for 350 Ha Mangrove Plantation
(ix) Treatment Map approved for 145 Ha Mangrove Plantation
5 |
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Office oT'the Deputy Conservator of Forests

Kachchh East Forest Division, Forest Complex

Behind District Industries Centre, Bhuj-Kachchh — 370001
Email: defkachchheast@gmail.com

Phone: 02832-250227

Fax: 02832-229630

Letter No.: PVY/6/B/4784-85 /2024-25

Date: 23/09/2024

To il

Regional Officer

Gujarat Pollution Control Board

Regional Office, Kachchh (West)

Katira Complex-1, Near Mangalam Crossroads
Sanskar Nagar, Bhuj — 370001

Subject: To present the work completed w.r.f mangrove plantation (DPA funded) With
satellite images in reference to Hon’ble NGT O.A. No. 111/2018 & E.A. No. 12/2020
in the upcoming DLCRZ meeting. Decision of DLCRZ Committee.

Reference:

1. This office letter No. PVY/6/B/5082/2023-24 dated 04/10/2024
2. Your letter No. GPCB/RO-KUTCH-WEST/CRZ/T-19(1)/14/614 dated 10/09/2024

With reference to the above subject, it is respectfully stated that the detailed Action Taken
Report regarding the implementation of the Hon’ble National Green Tribunal’s order in E.A. No.
12/2020 in O.A. No. 111/2018 has already been submitted to you via the letter mentioned in
Reference-1.

Further, as per your letter mentioned in Reference-2, you have requested to submit the satellite
images and details of work in the DLCRZ meeting scheduled for 24/09/2024. Accordingly, the
required details are enclosed herewith for your information and records.

Enclosure: As above
(G.D. Sarvaiya)

Deputy Conservator of Forests
Kachchh East Forest Division, Bhyj

Copy respectfully forwarded to: District Collector, Kachchh-Bhuj — for information and with the
enclosed Action Taken Report as per Reference-1.

Please Note : Original Letters are in Gujarati. This is a manual gitempt to translate them in English.
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Affected site during joint inspection by District Level Committee report as per
Hon.NGT order in O.A. n0.111/2018 & E.A.12/2020 :

Map of Kachehh VISit for Saltpan Activities,

{Nanli Chirai,Moti Chiral Area,Dist:- Kachchh) Year:- Janzozé
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Bund removal work in December 2020 :

1.03212-2020.

Joint Visit of bund removal site and monitoring by Forest Dept and Deendayal Port
Authority Engineers on 09-02-2021

0r of Foreg*s
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Mangrove Restoration Compliance Work As per Hon.NGT Order Dated 16.09.2020

Expenditure
5L | Aceount Work Quantity Budget | Expenditure | Saving
No.| Month
1 | 12/2020-21 |Budget alloted by DPT 24264200
2 | 01/2021-22 |lllegal Earth Bund Destruction and levelling 450 RMT 899160
3 | 05/2021-22 |lllegal Earth Bund Destruction and levelling | 3765 RMT 7530000
B Budget for Bund Destruction 4215 8480000 8429160 50840
5 | 09/2021-22 |Mangrove Restoration 120 Ha 48000 Bed 3408000
6 | 09/2021-22 |Mangrove Restoration 120 Ha 48000 Bed 3408000
7 | 09/2021-22 |Mangrove Restoration 60 Ha 24000 Bed 1704000
8 | 09/2021-22 {Mangrove Restoration 50 Ha 20000 Bed 1420000
9 9940000
10 | 12/2021-22 |Mangrove Restoration 50 Ha 20000 Bed 1420000
11 | 12/2021-22 |Mangrove Restoration 50 Ha 20000 Bed 1420000
12 | 12/2021-22 |Mangrove Restoration 45 Ha 18000 Bed 1278000
13 4118000
14 Budget for Mangrove Restoration 15784200 14058000 1726200
15 | 2021-2022 |Total Budget 24264200 22487160 1777040
16 | 11/2022-23 |Casualty Replacement 14400 Bed 424080
17 | 11/2022-23 |Casualty Replacement 14500 Bed 427025
18 | 11/2022-23 |Casualty Replacement 6100 Bed 179645
19 | 11/2022-23 |Casualty Replacement 7400 Bed 217930
20 | 11/2022-23 |Casualty Replacement 6200 Bed 182590
21 | 11/2022-23 |Casualty Replacement 6000 Bed 176700
22 | 11/2022-23 |Casualty Replacement 5400 Bed 150030
23 | 2022-23 |Total 1767000
24 Gross 24264200 24254160 10040
25 | 2023-24 |[Budget for Gap Plantation 1508833
26 | 10/2023-24 [Seed Collection 16800 Bed KG 5040 141120
27 | 10/2023-24 |Seed sowing on Raised Bed 16800 in Ha 42 48720
28 | 10/2023-24 |Transpoitaion of labour 15-17 KM Trip 46 115000
29 | 10/2023-24 |Seed Collection 17600 Bed KG 5280 147840
30 | 10/2023-24 |Seed sowing on Raised Bed 17600 in Ha 44 51040
31 | 10/2023-24 | Transportaion of labour 15-17 KM Trip 48 120000
32 | 10/2023-24 |Seed Collection 5600 Bed KG 1680 47040
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33 | 10/2023-24 |Seed sowing on Raised Bed 5600 in Ha 14 16240
34 | 10/2023-24 |Transportaion of labour 15-17 KM Trip 15 37500
35 | 10/2023-24 |Seed Collection 8000 Bed KG 2400 67200
36 | 10/2023-24 |Seed sowing on Raised Bed 8000 in Ha 20 23200
37 | 10/2023-24 | Transportaion of labour 15-17 KM Trip 22 55000
38 | 11/2023-24 |Seed Collection 6000 Bed KG 1800 50400
39 | 11/2023-24 |Seed sowing on Raised Bed 6000 in Ha 15 17400
40 | 11/2023-24 |Transportaion of labour 15-17 KM Trip 17 42500
41 | 11/2023-24 |Seed Collection 6200 Bed KG 1860 52080
42 | 11/2023-24 |Seed sowing on Raised Bed 6200 in Ha 15.5 17980
43 | 11/2023-24 |Transportaion of labour 15-17 KM Trip 17 42500
44 | 11/2023-24 |Seed Collection 7200 Bed KG 2160 60480
45 | 11/2023-24 |Seed sowing on Raised Bed 7200 Ha 18 20880
46 | 11/2023-24 |Transportaion of labour 15-17 KM Trip 20 50000
47 | 11/2023-24 Removal of tearth bund by JCB to allow 181 284713
creek water in Hours
48 {Total 1508833 1508833 00
48 Gross 25773033 25762993| 10040
Range Forest Officer
Bhachau Normal Range

________
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Mangrove Restoration:
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Treatment map prepared and sent for approval to DCF Kachchh East Forest Division to carry out

mangrove plantation in 350 Ha area at the said lo
Gulamshapir Creek, Nani Chirai and Moti Chirai area

cation w)

here illegal earth bund was removed previously at

- lands under ownership of Deendayal Port Trust.

Google Farth

Uists,

Sr.No. Plantation Plots | Area (Ha) Mangrove Species Model
1 Plot | 120 Avicennia marina Raised Bed Plantation
2 Plot 2 120 Avicennia marina Raised Bed Plantation
3 Plot 3 60 Avicennia marina Raised Bed Plantation
- Plot 4 © 50 Avicennia marina Raised Bed Plantation
oo " e |
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Preparation of Raised Bed for Mangrove Restoration Work
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Google Earth Images of Mangrove Plantation Area

lat ~23.176755 lon. 70.3471¢
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Photos with GPS location taken at regular interval after seed
development:
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germination and plantation
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Casualty Replacement Work during September 2022
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Plantation Status as on March 2023 after Casualty Replacement Work
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Plantanon Status as on October 2023
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Gap Plantation with Mangrove Seeds during October 2023
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Plantation Status as on August 2024
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REPORT ON NANI CHIRAI AND MOTI CHIRAI TALUKA: BHACHAU, DIST:
KACHCHH IN COMPLIANCE OF ORDER OF HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN THE MATTER OF KACHCHH
CAMEL BREEDERS ASSOCIATION V/S UNION OF INDIA & OTHERS [0.A.
NO. 111/2018] '

DECEMBER | 2019
1.0 BACKGROUND
Member Secretary, Gujarat Ecology Commission (GEC) through its letter dated 21st
August-2018 informed to GCZMA about destruction of mangrove at Nani Chirai and
Moti Chirai areas of Bhachau, Dist: Kutch based on representation made by Prof.
Nagar, M S University to GEC.

Based on this, GCZMA directed Collector & Chairman, District Level Committee, Kutch
and Regional Officer and MS, District Level CRZ Committee, Kutch through latter
dated 26-02-2018 to get the matter verified and initiate suitable actions ensuring that
no destruction of mangrove had taken place. They were also requested to take
necessary actions and submit an action taken report to GCZMA.

The Gujarat Pollution Control Board, Gandhinagar submitted a letter dated 03-04-
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2018 along with a copy of an inspection report dated 14-03-2018 carried out by the
Sub-Committee of District Level Committee, Kutch based on the representation
received and as requested by the GCZMA.

It was mentioned that the sub-committee headed by the DCF, Kutch (east) and
comprised of representatives from DILR, GPCB, GUIDE, Fisheries Department,
Mamlatdar - Bhachau and NGO, etc visited the site on 14-03-2018. The committee
visited five plots and surrounding areas.

The observations were as under:

" Representative of Deendaya:i. Port Trust (DPT) informed that the said area of total
five plots admeasuring an area of 3500 acres, is leased out for salt production
activity to M/S. Shree Jyoti Salt Industries and M /S Shri Ram Salt Supply

* It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the

very survival of mangroves in a vast area and its associated biodiversity

- Uprooted mangroves were evident from the cutting and remains of mangrove plant
parts in the visited areas

» Land levelling was noticed which affects the minor creek system within the area -
All the above activities resulted in destruction of mangroves habitat and removal of
mangroves in area of @ 750 acres. Out of which, 250 acres area can be classified as
moderate mangrove and balanced 500 acres can be classified as open
mangrove(sparse mangrove)

* The Committee has also noticed extensive construction of earthen bunding even
beyond the five above said plots. Since the length of bunds were extensive it was
very difficult to predict the exact impact area due to bunds. Nevertheless, this
could impact several folds of the lease areas as mentioned above

* The bunding’s/leveling activity was carried out since two—two and half months -

Since the area falls under mangrove ie CRZ-IA, any activity without prior

permission on habitat alteration or removal of mangroves is a case of clear violation

of CRZ Notification 2011 as amendment thereof

The Sub-Committee recommended following actions:

= LS
fForest
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1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by removing all the earthen
bunds/roads ‘

3. Since areas falls under CRZ Category I-A, all t_he- leases should be canceled with
immediate effect and legality should be followed'

4. The restoration plan needs to be prepared for the impacted and surrounding
arcas and effective implementation should be envisaged with appropriate

monitoring mechanism
i

Based on the Sub-committee report, Collector and District Magistrate & Chairman
of the District Level CRZ Committee has issued an advisory letter to M/S Deendayal
Port Trust on 28-03-2018. The District Collector has also requested to take all the
actions under Envifonment {Protection) Act 1986 and also requested to appraise
the State Government accordingly. '

Based on the DLC report and request from Collector, Kutch, Directions under
Section 5 of Environment (Protection) Act, 1986 were issued on 20-04-2018 to M/S

Deendayal Port Trust as follows;

1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by removing all the
earthen bunds/roads

3. .Since areas falls under CRZ Category I-A, all the leases should be
canceled with immediate effect and legality should be followed

4. The restoration plan needs to be prepared for the impacted and
surrounding areas and effective implementation should be envisaged with

appropriate monitoring mechanism

In the meéntimc, the Kachchh Camel Breeders Association has filed an Original
Application No 111 of 2018 versus Union of India ,through Secretary,
MOEF&CC and Others against the violations CRZ Notification 2011 issued by
the Ministry of Environment, Forest and Climate Change, Government of India
as well as the violations of Forests Conservation Act, 1980 by rampant clearing
of the mangroves in Nani Chirai and Moti Chi‘;ai area of Bhachau Taluka in
Kutch District by Deendayal Port Trust.

The Hon’ble National Green Tribunal vide 'Iorder dated 19th March, 2018

directed that status quo be maintained till further orders in order to stop the

Asglstof :iar of Forests,
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destruction of mangroves. The Tribunal had also ordered Joint Inspection to be
conducted and a report in this regard to be filed by the Gujarat State Pollution
Control Board (GPCB) and the Central Pollution Control Beard (CPCB).

Joint Inspection of the site was conducted on 13th April, 2018 by officials of the
GPCB and CPCB and the report was filed on 27th April, 2018:

On 28th April, 2018, it was noted that obstructions caused in the crecks have
resulted in depletion of the water in the areas where mangroves were growing
and if this position continues, destruction will be complete. Besides, if the water
is not allowed to pass thféugh the creeks, it will destroy all the mangroves and
the area will be exposed to reclamation which may be the intention of the vested
interests. The Gujarat State Pollution Control Board (GPCB) assisted by the
District Magistrate was directed forthwith to visit the spot and remove all
obstructions from the creeks to ensure flow of water to the area where
mangroves exist. The GPCB was asked to report compliance within ten (10) days
from 24th May, 2019.

The Gujarat Pollution Control Board filed an affidavit in 3rd July, 2019 in
compliance with reference to Hon’ble NGT order dated 24-05-2019 stating that
with the assistance of the Collector and District Magistrate, Kachchh completed
the work of demolition of bunds and removal of all obstructions to the
satisfaction of the complainant.

The Kachchh Camel Breeders Association again filed an LA. No 20 of 2019 in
O.A. No-111 of 2018 on 08-01-2019 regarding continuation of mangrove
destruction in and nearby creeks in Jangi Village areas.

The District Level CRZ Committee informed regarding this issues, as the
applicant Kachchh Camel Breeders’ Association made a representation on 03-
01-2019 to MS, District Level Committee and submitted that the District level
Committee met on 08-03-2019 in Shri Aadatbhai Bhachubhai Jat, a
representative of Kachchh Came Breeders Associations, who informed that no
activities have been started on that place. Also the site was not approachable.
The DPT informed that they have informed thé Superintendent of Police on 26-
12-2018 (east Kutch), Gandhidham for unauthorized occupation, attempt of
encroachment, illegal activities and violation of Environmental norms on vacant

and unutilized DPT land located opposite salt land/ Plot of Ex-lease of M/S

B
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Kanoria Chemicals near Village J angi. The Committee Directed DPT on 02-05-
7019 for removal of bunds at Jangi Village.

The Forests and Environment Department filed an affidavit on 01-02-2019
before the NGT with a request that a subcommittee would be visit the site and
take necessary action; DPT also filed a reply on 24-01-2019

Further to this, based on Hon’ble NGT oral order on 08-05-2019, Directions

Under Section 5 of Environment Protection Act, 1986 were issued on 12-06-
2019 to Deendayal Port Trust as follows:

1. To Stop carrying out any activity in and around the intertidal areas which
are affecting the mangroves, blocking the creeks and disturbing the
natural flow of tidal waters, and commenced without obtaining prior
clearance from the competent Authority and are in violation of the

_ provision of the CRZ notification

2. Remove all the bunds which are blocking the Creeks and all the

- expenditure in this regard shall be borne by the DPT

3. Stop the construction of bunds of any kind anywhere within CRZ areas of
this region as well as in DPT areas

4. Cancel all the leases granted for salt manufacturing in the CRZ-1(A) area ,
which is classified as ecologically Sensitive areas as per CRZ Notification,
and who are in violation of CRZ Notification

5. Prepare a restoration Plan for the impacted and surrounding mangrove arcas
and effective implementation should be done by the DPT with an
appropriate Mechanism

6. An Action Taken réport in this regard shall be submitted immediately

The District Level Committee was also requested to file FIRs against

known unknown persons for destruction of mangroves and violating
the Environmental Laws.

The Hon’ble National Green Tribunal has passed an order on 11-09-2019 as
follows: '
1. There shall be no obstruction of any kind in the creeks, and, free and
continuous flow of estuarine water in the creeks will be ensured. 2. The
Forest Department, Government of Gujarat, GCZMA and Revenue Officials

will jointly inspect the area to find out the persons who were responsible for
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obstruction of creeks and take action in accordance with law including
recovery of environmental damage and cost of restoration of mangrove
damaged. This may be done within a period of one month, 3. If there has
been any activity that is in violation of CRZ Notification 2011, the GCZMA
will immediately take actions in accordance with law. 4, If there has been any
activity in the mangroves area which are in contravention of the Forest
(Conservation) Act, 1980 or any other law, the Forest Department will
immediately take action in accordance with law. 5. There shall be no salt
manufacturing activity in CRZ - 1 area without following the due procedures
provided under law/notification. If such activity is found the GCZMA will
talkke action immediately to stop forthwith and initiate appropriate
proceedings.

6. The quantum of damage caused to the mangroves shall be assessed by
the GCZMA in accordance with laid down procedures and the same shall
be recovered from the persons responsible for the same within a period of
one month from today.

7. The Forest Department, Government of Gujarat will take immediate action
to restore the mangroves which are damaged within a period of six (6)
months from hence.

The matter was disposed of with above directions.

This matter was discussed in the 45% meeting of Gujarat Coastal Zone
Management Authority, which was held on 04-10-2019, During the meeting the
Anthony deliberate the issues and after detailed discussion, it was decided that
to constitute committee of following members from GCZMA alongwith others
members from Forests and Revenue Department and carry out visit and submit
report about actions required to taken incompliance NGT order dated 11-09-
2019

1. Director , BISAG, Member GCZMA
2. Representative of MS, GPCB, Member GCZMA.
3. Shri Nischal Joshi, GEC
4. Representative of PCCF(WL), Member, GCZMA.
5. Shri H.B.Chauhan. Member, GCZMA.
However, due to the preoccupation of the Director, BISAG, It was decided to

include Dr. Manan Shukla, Manager (Environment), Gujarat Maritime Board as a

18845, Dy, Loy
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member of the Committee.

The Collector, Kutch vide its letter dated 09-11-2019 has directed the
Comnservator of Forests. Kutch(East) along with other members of the District Level
Committee to carry out site visit of the areas as alleged in the petition and submit
a report within three days

Attempts were made to carry out site visits by the GCZMA committee and DLC,
however due to pre- occupancies, it was not materialized. However, finally, the site
visit was carried out on 10-12-2019 and on 11-12-2019

2.0 SITE VISIT.

As decided, the site visit was carried out during 10-12-2019 and 11-12-2019 by
the Committee of GCZMA and District Forest Officials and District Revenue
Officials and members of DLC.

In the beginning of the visit, the committee started with meeting  all
stakeholders. Meeting with all stakeholder was conveyed on 10-12-2019 under
Chairmanship of SDM, Bhachau, Kutch at SDM, Office, Bhachau, along with
the District level

Forests officials, Committee members , Representative of Deendayal Port Trust
and representative of the Petitioner wherein the following officials remained

present during meeting:

# Forests,

Bsslato
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During discussion with the representatives of the applicant, it was informed that
process of bunding and destruction of mangrove has taken place at two places, namely
1) the area where DPT has given lease for salt work and 2) near Jangi area.

har oof FArea®y
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APPLICANT BEING HEARD IN THE MATTER BEFORE SITE VISIT
After meeting, site visit of the Deendayal Port Trust area was carried out by the above

officials and observations were as under;

3.0 SITE VISIT ON 10-12-2019
OBSERVATIONS:

Committee visited the area on 10t December 2019 allotted by DPT on lease for
the salt pan work to Shri Jyoti salt industries and Shri Ram salt supplies. It was not
possible to approach the exact location due to inaccessibility of that area. Members
were able to -approa.ch the nearest possible point and from there members observed the
affected area. The corresponding site visit photographs are as following:

PLOTS LEASED BY DPT FOR SALT PANS LEADING TO DESTRUCTION OF
MANGROVES

Allotment of 06 nos. of plot of various sizes admeasuring a total area of 4000 acres
between village Bhachau and village Jangi were leased by DPT for production of salt on
30 years lease.

Assls! o of Forgsts,

N
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DRYING OF ENTIRE AREA DUE TO BLOCKAGE OF CREEKS FOR SALT
PRODUCTION

4.0 SITE VISIT ON 11-12-2019

OBSERVATIONS .

On 11th December 2019, committee visited the Jangi area, at this place also it
was not possible to reach the exact location due to inaccessibility of the area,
committee members observed the location from the nearest point at bank of the creek.
After visiting the place, all present stake holders had put their views to the committee.

Dy. Conseyfator of Forests
Kachehh East Division, Bhuy
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MEETING HELD WITH APPLICANT AFTER SITE VISIT ON 11-12-2019
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5.0 OBSERVATIONS OF THE FIELD VISIT Dated 10tt December-2019

Following observations made by the committee during the field visit :

1. Bunds in intertidal areas were observed in the areas leased by DPT.

2. It was also informed by the GPCB & Forest Department officers that Mangroves
were destructed in this area, however due to inaccessibility of areas the
committee was not in position to reach the mangrove destructed areas.

3. One of the petitioners has showed another area [near Khersa Pir mosque,
Ambaliyara] in which bunds are created about 1 KM length by some unknown
persons, however it was confirmed by the DDP|T officers that this land belongs

to DPT. Committee cbserved the bunds created and also saw that due to that

mangroves destruction took place.

OBSERVATIONS OF THE FIELD VISIT Dated 11th December-2019

1. The sites under question are inaccessible hence; the committee was not able to
observe any destruction during site visit. Therefore, the committee has decided
to review the site using satellite images to find the period of bund construction
activities and destruction of mangroves, if any. It was also decided to use time
series satellite data for the same.

The Detailed satellite images after duly superimposition of the sites in questions
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are received from BISAG on 13t July, 2020.

M-Wedneaday. 11 December

CREATION OF BUND FOR SALT PRODUCTION PROCESS IN MANGROVE AREA

NANI CHIRAI & MOTI CHIRAI AREA - SATELLITE IMAGERY SHOWING PRE (2016)
& POST (2020) CONDITIONS DUE TO BUND FORMATION IN THE AREA FOR SALT
PRODUCTION
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6.0 Findings of the Committee:
Followings are the findings of the Committee:

- Representative of Deendayal Port Trust (DPT) informed that the said area near by
Nani Chirai & Moti Chirai villages contains of total five plots admeasuring an
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area of 3500 acres, is leased out for salt production activity to M/S. Shree Jyoti
Salt Industries and M /S Shri Ram Salt Supply

* It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the
survival of mangroves

* Total Mangrove area is 159.26 Hectares as per the satellite imagery of year 2016
before allocation by DPT for salt pan work

' The same area satellite imagery of year 2020 shows creation of bunds all around
and reduction in mangrove area to 127.34 Hectares

- The total length of the bunds is 4240 Rmt for Nani Chirai — Moti Chirai area.

Based on the study of the satellite imageries, the approximate destruction of the

mangrove in Jangi area is 32 Ha and the total length of the bund is about 5271

Rmt. |

- Along the way of the site visit, it was found that Mangroves are withered and dried
due to bund construction due to the salt pans activities

- No construction activities noticed which affects the minor creek system within area

- It was found that long earthen bund has been constructed near Khershah Pir
Mosque and the same has been impacted over the Mangroves growth in the
particular area. It is estimated that a total of 85 Ha. Mangroves area is impacted.
It was also confirmed that the area belongs to the DPT.

- The earthen bunds are created in CRZ -1A area
Study of Satellite imageries shows that destruction of Mangroves and

constructions of earthen bunds are currently existed in Jangi disputed area : The

area at Jangi is disputed with respect to ownership between DPT & Revenue

Department; Hence, actual ownership is not able to confirmed by the Committee

7.0 CONCLUSION :

- It was concluded that the destruction of the mangrove at Nani & Moti Chirai villages area is
about 31.92 ha ,the area of Jangi where the mangroves have been destructed is about 32

Ha. And another 85 Ha area has been destructed near Khershah Pir mosque
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- The land in which mangroves destructions happened near Moti Chirai & Nani Chirai as well
as near Khershah Pir belongs to the DPT. However, DPT has leased out to third party.
Hence, it is concluded that DPT is the preliminary  responsible for above stated
destructions

* DPT was not able to provide the details of culprit therefore, it was difficult for the committee
to identify the exact name of the culprit

* As far as the Jangi area is concerned, there is dispute between DPT and Revenue Department
regarding ownership of the la'r}d

- DPT and Revenue Dcpamnen;.‘sbould immediately carry out exercise of land demarcation
for this area and based on the decision they may share the cost or recover from the culprit
to be incurred for restoration of mangroves and clearing the bunds

* The Committee conclﬁdcd that per Ha cost for mangroves plantation is Rs.45000 considering
the prevailing plantation model of GEC and the Forest Department. Whereas the cost of
demolition of bund is approximately Rs.2000/rmt. However, it may be depending upon the

site conditions and the approach

8.0 RECOMMENDATIONS :

In view of the NGT order, the committee recommendations are as follows:

1. It is recommended that three times of total mangrove destruction as reported above
should be carried out by DPT.

2. Tt is recommended that DPT should immediately remove the bund at Mota  Chiraj and
Nani Chirai to ensure the free flow of water.
3. GCZMA may direct DPT and Revenue department to identify the real culprit

and recover the cost of Mangrove destruction and bund removal.

4. GCZMA may direct the Revenue Department and DPT jointly to take the actions for
removal of bunds at Jhangi site immediately for ensuring free flow of water.

5. GCZMA may also issue suitable directions to DPT and Revenue Department  as well
as to the Forest Department to initiate immediate actions for removal of bunds at all the

disputed sites.
9.0 Way Forward :

Honorable National Green Tribunal order dated September 16™,2020 :
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Learned counsel for the State of Gujarat and GCZMA submitted that in compliance

" with orders of Hon’ble NGT, a joint committee was constituted which gave its report that

has been approved by the GCZMA on 05/09/2020.

Hon’bleNGT passed an order in Execution Application No.12/2020 In Original
Application No.111/2018 on 16/09/2020 stating,
- blocking/bunds to be removed on priority, so that mangrove areas get water and survive.
There shall be no obstruction of any kind in the creeks and free and continuous flow of
estuarine water in the creeks will be ensured.
-The amount determined be recovered expeditiously and restoration work be executed
which may be overseen by"a joint Committee comprising Forest Department and GCZMA.
The joint Commlittcc may ensure compliance of directions, including stopping and
remedying violation of CRZ Notification, including any salt manufacturing activity and
Forest Conservation Act, 1980. :
- The Forest Dept; Govt.of Gujarat will take immediate action to restore the mangroves.

Forest Dept will be the nodal agency for compliance.

Constitution of Committee :

-Director (Environment) & Additional Secretary, Forest & Environment Dept. Govt. of
Gujarat constituted a committee for implementation of Hon’ble NGT order in
E.A.No.12/2020 in O.A.No.111/2018 on 09-10-2020. (Annexure-i)

-Committee comprises of members of Forest Dept; GCZMA,Gujarat Ecology
Commission,GPCB and a representative of District Collector, Kachchh with condition that

the committee may file its report to Hon’ble Chief Secretary, Govt.of Gujarat before 06th
December,2020.

Directions under Section 5 of the Environment (Protection) Act,1986:

Director (Environment) and Member Secretary, GCZMA issued directions under Section 5

of the Environment (Protection) Act,1986 to DPT dated 05/ 1/2020. (Annexure-ii)
- To stop all activities immediately in the said area. To restore the free flow water in the
creeks.

- To restore the free flow of water in the creeks lets by removing all the earthen bunds

Asslgtant © L Oresis,
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through Forest Dept and deposit the amount to the Forest Dept as per the committee

report.

- Carry out mangrove plantation three times ofthe mangrove destructed in the area as
reported by the Committee through Forest Department as per the findings of the

committee report, and Deendayal Pon Trust is directed to deposit the amount to Forest

Department as per committee report,

Detailed Action Taken Report

£2ve s 2N

v
B e

>HH CAMEL BREEDERS ASSOCIATION V/S UNION OF INDIA & OTHERS [0.A. NO.

R 17111201319

0.A.No. KACHCHH Alleged violation of provisions of Coastal Regulation Zone Notification, 201 |

1112018 |CAMEL (CRZ Notification) and Forest Conservation Act, 1980 by clearing of the
BREEDERS mangroves by Deen Dayal Port Trust (DPT) in Nani Chirai and Moti Chirai areas
ASSOCIATION  |of Bhachau Taluka in District Kutch, Gujarat.

3 V/S UNION OF
INDIA &
OTHERS

14.03.2018 |Sub Committee  [Sub-committee headed by the DCF, Kutch (east) and comprised of representative
headed by DCF  |from DILR, GPCB, GUIDE, Fisheries Department,Mamlatdar - Bhachau and
Kachchh East NGO, etc visited the site on 14-03-2018

-
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Forest Div
19.03.2018 |Ordered by To maintain status quo and to carry out joint inspections by GPCB and CPCB and
Hon.NGT a report to be filed in this regard.
28.03.2018 |District Level Collector and District Magistrate & Chairman of the District Level CRZ
CRZ Committee |Committee has issued Advisory letter to M/S Deendayal Port Trust
27.04.2018 |Joint Inspection  |As the possession letters are not yet given by the DPT to allottees (salt industries).
Report it is opined that the responsibilities lie with DPT for such activities and violations.
Gujarat Coastal Zone Management Authority (GCZMA ) should take appropriate
action,

12.06.2019 |Hon.NGT order |Directions Under Section 5 of Environment Protection Act, 1986 were issued to
Deendayal Port Trust, to remove all the bunds and prepare mangrove restoration
plan

03.07.2019 |Affidavit filed by Regarding compliance wrt Hon.NGT order dated 24.05.2019 statiing that with the

GPCB assistance of the Collector and District Magistrate, Kachchh completed the work of
: demolition of bunds and removal of all obstructions to the satisfaction of the
complainant.

11.09.2019 [Hon. National The Forest Department, Government of Gujarat, GCZMA and Revenue Officials

Green Tribunal  |will jointly inspect the area to find out the persons who were responsible for
has passed an obstruction of creeks and take action in accordance with law including recovery of
order environmental damage and cost of restoration of mangrove damage.

04.10.2019 [45th meeting of  [It was decided that to constitute committee of following members from GCZMA

Gujarat Coastal  |along with other members from F orests and Revenue Department for compliance
Zone Management|of Hon.NGT order dated 11.09.2019
Authority
09.11.2019 |Collector Kachchh|Has directed the Dy. Conservator of Forests. Kutch(East) along with other
to Forest Dept  [members of the District Level Committee to carry out site visit of the areas as
alleged in the petition and submit a report within three days.
10.12.2019 |District Level Site visit was carried out on 10-12-2019 and on 11-1 2-2019
Committee

©9.10.2020 |Implementation  |Director (Environment) & Additional Secretary, Govt.of Gujarat constituted a
Committee committee for implementation of Hon'ble NGT order dated 16-09-2020

05.11.2020 [Member To stop all activities immediately in the said area. To restore the free flow water in
Secretary,GCZM |the creeks. Carry out mangrove plantation three times of the mangrove destroyed in
A the area as reported by the Committee through Forest Department as per the

findings of the committee report, and Deendayal Pon Trust is directed to deposit

the amount to the Forest Department as per committee report.
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S
12,11.2020 {DCF Kachchh Demand note by Forest Dept to destruct bunds and restore mangrove area
East to DPT
16.11.2020 |Chairman DPT to |DPT submission regarding compliance to directions given by GCZMA
Member
Secretary, GCZM
A
01.12.2020 |Chairman DPT to |Submission of details about amount deposited by DPT to Forest Dept reg.
DCF Kachchh
East
03.12.2020 |Site Visit by DPT |Site visit was carried out to identify bund destruction locations precisely for which
and Forest order was passed by Hon.NGT on 16/09/2020. So that illegal earth bunds can be
removed immediately and forest dept.can proceed with mangrove plantations in the
said creek area.
14.12.2020 {Bund Destruction |Actual bund destruction work has been started in presence of Range Forest Officer-

Bhachau and Forester Bhachau, Photographs with GPS coordinates are attached in
the Detailed Action Taken Report submitted by RFO-Bhachau to Kachchh East
Division.

27.01,2021 |RFO Bhachauto [Range Forest Officer intimated in written to Chief Engineer-Deendayal Port Trust
ChiefEngincer  |regarding completion of illegal bund destruction work and to carry out joint
DPT inspection to assess the work done.
09.02.2021 |Joint inspection of |Joint inspection of illegal earth bund removal work has been carried out by
bund removal Engineers-Deendayal Port Trust and ACF Kachchh East Division and RFO
work Bhachau.
20.07.2021 [RFO Bhachauto |Treatment map prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in 350 Ha area.
East
July- Seed Collection  [Seed collection season and raised bed creation on Khersapir - Moti Chirai creek
August Season area to restore mangroves as per Direct Seed Sowing-Raised Bed plantation profile.
2021
27.08.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in 350 Ha area.
East to RFO
Bhachau
September |Seed sowing Direct seed sowing on the raised bed created on M angrove Restoration Site and
2021 carried out mangrove plantation.Photographs with GPS coordinates are attached in
the report.
04.09.2021 |RFO Bhachauto |RFO Bhachau sought approval from DCF Kachchh East Forest Division to carry
DCF Kachchh out 145 Ha additional mangrove plantation from the available fund.
East
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23.09.2021 |RFO Bhachau to
DCF Kachchh

East
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Treatment map prepared and sent for approval to DCF Kachchh East Forest
Division to carry out mangrove plantation in an additional 145 Ha area.

24.09.20221 |DCF Kachchh

DCF Kachchh East has given written consent to RF

O Bhachau to carry out

East to RFO mangrove plantation in limit of allocated budget by DPT for Mangrove
Bhachau Restoration.

29.09.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in an additional
East to RFO 145 Ha area,
Bhachauy

Oct-Nov Additional 145 Ha |Forester Bhachau-RFO Bhachau-Forest Dept carry out additional 145 Ha

2021 Mangrove mangrove plantation at Khersapir - Moti Chirai creck area as per approval from
Plantation DCF Kachchh East Forest Diy

10.12.2021 [Submission of |RFOQ Bhachau submitted a Detailed Action Taken Report with Annexures to DCF-
Action Taken Kachchh East Forest Division.
Report by RFO ; .

02.08.2022 DCF,Kachchh
East to DPT

Kachchh East Div to carry out man
Jangi Round-Bhachay Range.

Demand note sent to Executive Engincer (Land) Deendayal Port Trust by DCF
grove restoration work in remaining area of

10.08.2022 |DCF Kachehh
East to RFO
Bhachau

2021-22,

Instructions given by DCF to RFO Bhachau to
at Nani Chirai-Moti Chirai creek area where m

carry out casualty replacement work
angrove restoration has been done in

Demand note for compliance work :

and restore mangro

Demand note prepared by DCF Kachchh East Div; Forest De pt to destruct bunds

Deendayal Port Trust. (Annexure - iii)

Ve area as per the findings of the committee report and sent the same to

Sr. | WORK AREA RATE TOTAL
No. AMOUNT
(A) Restoration mangrove 447 45000 2,01,15,000/-
plantation (in Ha)
(B) |Removing of scil bund (in | 8000 2000 1,60,00,000/-
RMT) '
Total Amount 3,61,15000/-
l":}
2818,

i
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bunds are to be removed and mangrove restoration can be done.

Site Visit By Forest Dept And DPT Engineers on 03-12-2 020

Bund removal work started on 14-12-2020 ;

. Bund removal work started on 14-12-2020 at the location suggested by the Joint Inspection
- Committee and based on site visit with engineers from Land Secti on DPT on 03-12-2020.
Illegal earth bund approx 1metre height has been destructed and available soil has been spread

i and leveled on both sides of bund in approx 10-12 meter width to allow tidal water to flus
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Submission by Deendayal Port Trust in compliance of the directions issued to
the DPT dated 05/11/2020 : '

Chief Engineer DPT made a submission as approved by Chairman DPT regarding
compliance to directions given by GCZMA on 16/1 1/2020. (Annexure - iv)

- To Stop all activities immediately in the said area and “Status quo shall be maintained
till further orders.” _Sii)ce then, it is once again confirmed that there is no activity
going on in the said area allotted by the DPT.

- DPT has already taken action to comply with the order of Hon’ble NGT dated
16/09/2020 with regard to the area under Jurisdiction of DPT.,

Submission of details about amount deposited by DPT to Forest Dept reg.:

DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund
removal and mangrove plantation with regard to the area (Nani Chirai and Moti Chiraj
only) under jurisdiction of DPT. (Annexure - v)

However, As far as the Jangi area is concerned, there is a dispute between DPT and
Revenue Department regarding ownership of the land. DPT and Revenue Department
should immediately carry out an exercise of land demarcation for this area and based on

the decision they may share the cost.

Therefore, for this particular parcel of land/area (Jangi),after the demarcation of land
and ownership of Jand thereof (DPT or Revenue Dept), further steps would be taken
accordingly for removal of bund and mangrove restaration.

Direction from district Collector-Kachchh Bhuj has been issued to DILR for survey
of disputed land in Jungi area. (Annexure - vi)

Site visit to mark exact location for bund removal :
Site visit by Range Forest Officer Bhachau and Engineers of Land Section
Deendayal Port Trust was carried out on 03-12-2020 to mark the exact location/area with

GPS where bund removal work needed to be carried out and prepared staff rojkam of the

same.

According to joint visit and based on committee reports, a site has been selected where

®
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Bund Destruction Started on ground by Forest Dept. on 14-12-2020
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Approximately 4000 Running Meter bund has been destructed till the end of Janua ry
2021
Joint Visit of Forest Dept and DPT En gineers on 09-02-2021:

Site visit by ACF Kachchh East Division-2 and RFO Bhachau with Engineers of Land Section Deenda yal
Port Trust to insisect the work done so far.

Bund removal work at pre-decided locations has been done and monitored by Forest Dept and DPT

engineers jointly. Peripheral work of about 4000 running meter (RMT) bund removal has been done and

available soil has been spread and leveled on both sides of bund in approx 10-12 meter width to allow tidal

water to flush the area on selected site that is significant to allow tidal water to flush the area and make it
suitable for mangrove restoration,
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Joint Visit of bund removal site and monitoring by Forest Dept and DPT engineers on
' 09-02-2021

Second Demand Note by Forest Department:

DCF Kachchh East Forest Division sent a second demand note for further bund removal work as per joint
site visit on 03-12-2020 by RFO Bhachau and Engineers DPT. (Annexure - vii)
According to this ground truthing done with engineefs DPT by RFO Bhachau, it can be concluded that the total
length of the bund to be removed js 13098 rmt out of which amount has been deposited by DPT for 4240
running meter of length (Letter from DPT office no. LW/PL/3361-1V/84, Dt.01/12/2020.).Thus, for the
remaining 8858 rmt ( 13098 - 4240) of soil bund, the amount is Yet to be deposited.
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Demand note

Hon'ble Nation-_a‘l Green Tribunal Order in E.A. no. 12/2020 0O.A.n0.111/2018 related.

Removing Soil bund work in compliance with Hon. NGT order dated 16/09/2020.,

For. Deputy Conservator of Forest. Kachchh East Forest Divison , Gujarat State, AXis Bank.
Account No. 920010034396773 .
CUST ID. 896822433SBGOS

Sr, No. Work -~ Quantity Rate Total Amount
(A) Removing of soil bund (in RMT) 8858 2000 1.77,16,000/-
Total Amount 1.77,16,000/-

Planning of plantation of mangrove species:

According to seed availability, plantation of mangrove will be carried out on a
selected site at Nani Chirai-Moti Chiraj creck area,

Species . Months of Seed availability Seed storage periods
Avicennia marina July - October Maximum 10 days
Ceriops tagal March -May Maximum 10 days
Rhizophora mucronata June - October Maximum 10 days

So,according to the above seed availability" periode, propagules of Ceriops tagal will be

orests,
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available during the months of March - May. So plantation of C.tagal will be done in the month of
" April-May on site on approx 10 Ha area to check the result of plantation,
Because as far as mangroves in the Gulf of Kachchh region is concerned, A.marina
1s the dominant species. Therefore to check site suitability for C.tagal,plantation on a pilot plot of 10
Ha will be done and the result will be assessed.
Mangrove plantation profiles which are available and practiced by the Forest Dept. arc as
under:

(1) Raised Bed plantation and (2) Direct Seed Sowing plantation

Raised Bed Plantation (A.marina) Plantation Profile

No. of Raised Bed 400/Ha

Size of Bed 1.00 Mtr*1.00 Mtr*0.30 Mtr

No. of Seeds 40/Bed

Space 5 Mtr * 5 Mtr

P mbm
I ,.‘Er?
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o™ | Item of Work Unit ‘[,{,“ai;elg;fe :?450 Er Do | oo

{ Preparation of bed 1Mtr * IMir * 0.30Mtr No. [ 34.66/- (Per Bed) 13864

2 Collection of Seed No. 17.89/- (Per Bed) 7156

3 Alignment No. 6.93/- (Per Bed) 2772

4 Sced Sowing No. 2.90/- (Per Bed) 1160

T e o PR SR
Protection / Maintenance  Removal 6f

6 algae, Repairing of Raised Bed and Ha. 3355/- (per Ha.) 3355
Protection .

31771
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Mangrove Restoration:

Treatment map prepared and sent for approval to DCF Kachchh East Forest Division to carry
out mangrove plantation in 350 Ha area and treatment maps were approved by DCF Kachchh East o carry
out mangrove plantation in 350 Ha area (Annexure - viii). Plantation of mangrove has been carricd out by
forest department at the said location where illegal earth bund was removed previously at Khersapir Creck.
Nani Chirai and Moti Chirai area - lands under ownership of Deendayal Port Trust.

Total of 350 hectare arca covered under mangrove plantation as per raised bed model for
Avicennia marina spp. This is in compliance with Hon.NGT order dated 16/09/2020, as the order stated that
three times the total area of mangrove destruction can be restored by the forest department as nodal agency.

Sr.No. Plantation Plots | Area (Ha) Mangrove Species Model

1 Plot 1 120 Avicennia marina Raised Bed Plantation
2 Plot 2 120 Avicennia marina Raised Bed Plantation
3 Plot 3 60 Avicennia marina Raised Bed Plantation
4 Plot 4 50 Avicennia marina Raised Bed Plantation

Legend
Mangrove Resto st T

-
,.!'
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The area targeted to restore mangrove species was destroyed due to illegal earth bund during the

V- ’ fy, (e /
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visit of Joint Inspection Committee. Satellite imagery has been shown in the below picture of said location:
Nani  Chirai, Moti Chirai and Khersapir  creck area of Deendayal Port

Trust.

Assisi: - of Forasts,







358

-

o



859



5 § st




2



362

Treatment map prepared by RFO Bhachau and sent for approval to DCF Kachchh East Forest Division
to carry out mangrove plantation in an additional 145 Ha area. Treatment maps were approved by DCF Kachchh East
Forest Division to carry out mangrove plantation in additional 145 Ha area. (Annexure - ix)

g : Legend
35 per Hon NGT oroer deted 18/U42020 I .

@ 207N
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Casualty Replacement Work:

Casualty replacement work has been carried out in September-2022 at Nani Chirai,Moti
Chlral,l(hershaplr creek area where mangrove restoration work has already been carried out in the year 2021-22 as

instructions received from Dy. Conservator of Forest-Kachchh East Division to complete the work urgently vide letter
dated 30/08/2022.

.t

Asalgtan? raf Forests, Kachchn Eas
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3

Compliance Work As per Hon.NGT Order Dated 16.09.2020
Sr.No. Year Work Amount
1| 2020-21 Budget alloted by DPT 24264200
Total 24264200
> Expence Details ;- d
Sr.No. Year Work Quantty Amount
1 | 2020-21 lllegal Earth Bund Destruction 4215 RMT 8428160
2 | 2021-22 Mangrove Restoration 350 Ha 9940000
3 | 2021-22 Mangrove Restoration 145 Ha 4118000
4 | 2022-23 Casualty Replacement 60000 Raised Beds 1767000
Total Expence 24254160
Annexures:
(i) Implementation committee
(i) Directions under Section 5
(iii) Demand note by Forest Dept
(iv) Submission by DPT
(v) Amount deposited by DPT to Forest
(vi) Available with Kachchh East Forest Division Office.
(vii) Second demand note by Forest Dept
(viii) Treatment Map approved for 350 Ha Mangrove Plantation
(ix) Treatmeut Map approved for 145 Ha Mangrove Plantation
A
8 ¥




y 874
&= GUJARAT POLLUTION CONTROL BOARD

Regional Office : Kutch - West

Katira Complex-1, Manglam Char Rasta, Sanskar Nagar, BHUJ-KUTCH : 370 001.
Ph. No. 02832-250620. E-mail : ro-gpeb-kutw@gujarat.gov.in o Xgn site : gpchxgn.gujarat.gov.in

S BY R.P.A.D
NO. GPCBIRO-KUTCH-WEST/CRZ/T-19 /408 .,  DafT g o '
V7
A.ofl.2fl.g) \ ¢
eputy Chief Conservator of Forests, \
N m.-n..?..@.’.‘éﬁ |
Cutch-East Division, ® i <’-f QO &
Circle B/H. DIC Office, Near Moms school, 3 A = /
Bhuj-Kutch \4 g ol
Pr{"'l.i 'y 0{‘?’

Subject: Decision of DLCRZ Committee in view of representation received from Kutch Camel
Breeders Association & Deendayal Port Authority (DPA) regarding destruction of
mangroves, creeks and violation of NGT order in Village: Vondh & Bhachau, Ta:
Bhachau. '

* Respected Sir,

As per Forest and Environment Department G.R.No.ENV-10-2011-800-E dated
14™ October, 2013; District Level CRZ Committee (DLCRZ) has been formed for District
Kutch vide no. GPCB/CRZ/310/2015 dated 01.05.2015. DLCRZ Committee meetings are

- conducted regularly in matter of representations/complaint received for violation of CRZ
notification. . '

In this regard, the meeting of DLCRZ committee was held on 11.06.2024 under

the chairmanship of District Collector and District Magistrate, Kutch. In this meeting above

<‘T(9 ~mentioned matter was discussed & as per DLCRZ Committee’s decision, you are requested to

present the work completed w.r.t mangrove plantation (DPA funded) with satellite images in

&) Qr reference to Hon’ble NGT O.A. No. 111/2018 & E.A. No. 12/2020 in the next DLCRZ meeting.
This is for further necessary action please. '

,(/ R _ For and On Behalf of
TR _ Gujarat Pollution Control Board,
G kGhT | 3
e
Ree - - \ma«{P
atonl ¢ Regional Officer & Member

Secretary, DLCRZ

ViIGSIs
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Copy to:
for information please.

- 1. The District Collector and District Magistrate, Kutch
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S5 GUJARAT POLLUTION CONTROL BOARD

Regional Office : Kutch - West

oh e ::g?r’az Cémplex-l, M?nglam Char Rasta, Sanskar Nagar, BHUJ-KUTCH : 370 001
. No. -250620. E-mail : ro-gpcb-kutw@gujarat.gov.in * xgn site :gpcbxgn.gujara'lt.gou in

r = BY_}B-‘ P.A.D |
0 SEP 202&

NO. GPCB/RO-KUTCH-WEST/CRZ/T-19 (1)/14f 6 [ { - 3;5‘“ — ~~Ypate:
g Eif.uﬂ,tn_g}'\r}(;i

To, ' @ Yld XSS
The Deputy Chief Congervator of Forests, b 9 /f’
Kutch-East Division, e /

Circle B/H. DIC Office, Near Moms school,

.. /Bhuj-Kut.ch ¢ R-——="y®
iy @
\ \ e G

Subject: To present the work completed w.r.t mangrove plantation (DPA funded) with satellite
images in reference to Hon’ble NGT O:A. No. 111/2018 & E.A. No. 12/2020 in the
upcoming DLCRZ meeting. Decision of DLCRZ Committee

Respected Sir,

As per Forest and Environment Department G.R.No.ENV-10-2011-800-E dated

14" Qctober, 2013; District Level CRZ Committee (DLCRZ) has been formed for District.

Kutch vide no. GPCB/CRZ/310/2015 dated. 01.05.2015. DLCRZ Committee meetings are

conducted regularly in matter of representations/complaint received for violation of CRZ
notification. '

In view of representation received from Kutch Camel Breeders Association & Deendayal

Port Authority (DPA) regarding destruction of mangroves, creeks and violation of NGT order in

Village: Vondh & Bhachau, Ta: Bhachau meeting of DLCRZ committee was held on

11.06.2024 under the chairmanship of District Collector and District Magistrate, Kutch. In this

7E meeting above mentioned matter was discussed & as per DLCRZ Committee’s decision, you
’r’@ were requested to present the work completed w.r.t mangrove plantation (DPA funded) with
g satellite images in reference to Hon’ble NGT O.A. No. 111/2018 & E.A. No. 12/2020 in the
r}(fﬁ DLCRZ meeting. It is to inform you that the DLCRZ meeting is scheduled on 24.09.2024,

12.30 pm at Hon’ble Collector Office, Bhuj. Thus, you are hereby requested to take note of the

n and present the said work to the committee in the upcoming meeting.
u/am& For and On Behalf of

\(\‘\ 3 . Gujarat Pollution Control Board,

al Officer & Member
Secretary, DLCRZ

Regi

N OB
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Copyto:

~The District Collector and District Magistrate, Kutch

j/ .i}, { ¢

¢!

for information please.
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Agenda for DLCRZ meeting

. Further action on representation received from a) Kutch Camel Breeders
Association & Deendayal Port Authority regarding destruction of
mangroves, creeks and violation of NGT order in Village: Bhachau and
Vondh, Ta: Bhachau & letter received from Hon’ble Collector office
dated 24.08.2024 b) Representation received from Insaf Sangathan Kutch
dated 12.02.2024 regarding non-removal of encroachment of land by
- DPT in the area from Kandla to Chirai c¢) Further action on
Representation received by RO, Kutch (East) regarding complaint from
Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to
Chirai. Ve

. Further action on representation received from Department of
Environment and Forest w.r.t newspaper item in context to CAG Report
mentioning mangrove destruction in Ta: Bhachau and illegal construction
in Ta: Mandvi.

- Further action on representation received from DoEF dated 06.03.2024
regarding complaint received from Shri Naran Gadhvi regarding stopping
of wotk of oil storage tanks constructed by IOCL without EC/CRZ
clearance in Ta; Mundra

. Further action on representation received from Shri Ilyas Alibhai Juneja
dated 16.04.2024 regarding destruction of forest and mangroves by unit
M/s. DP World in Vill: Tuna-Rampar, Ta: Anjar

. Further action on representation received from Kandla Juth Machimar
Sahakari Mandli Ltd vide e-mail dated 18.03.2024 regarding mangrove
destruction and violation of CRZ by DPA

- Further action on representation received from Shii Ibrahim A Kadar
Turk dated 26.04.2024 regarding illegal construction of M/s. Sea leaf
Resort and violation of CRZ notification in Vill:Maska, Ta: Mandvi

- Further action on i) Representation received from Shri Usmangani
Sherasiya regarding violation of CRZ norms, destruction of mangroves
and obstruction of tide flow in Village: Luni, Ta: Mundra and ii)
Representation received from Brackish Water Research Centre regarding
1.25 km construction of illegal bunds, destruction of CRZ land,
mangroves and creek in Village: Luni, Ta: Mundra and Representation
received from Shri Reliya Altaf Junas regarding illegal cutting of
~mangroves, construction of embankments and bunds in CRZ area of
Village: Luni, Ta: Mundra by salt company.

Hrasis,
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Wy

. Further action on represen’cati'on'receive.d from RO, Kutca (Easi} vide -
mail dated 12.04.2023 w.r.t complaint received from Mr. Siddig Csuan
Sama regarding illegal construction of bunds obstructing flow in wresis
and Banas River

. Further action on representation received by RO, Kntch (Bast) vegarding
Complaint received from Mr. Hasam Aamad Sotha regarding destraction
of mangroves in Virasim Sea, Ta: Anjar

10. Appointment of 03 new active local fishermen as members of DLCT

- committee, |

11, E-mail received from DoEF regarding representation received remn alinf
Reliya in context of backfilling of Sea by Adani Port Authority, fa:
Maundra. .
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Office of the Deputy Conservator of Forests

Kachchh East Forest Division
Forest Complex, B/h District Industrial Centre,

e Bhuj - Kachchh 370001
= Euail; dofkachchheast@gmail.com >, Ph:02832-250227

e e it s T T A
s i T A——a =

PVY/6/A/ 2-©= [2025-26 Dt 2 7-/05/2025

T, -

The Chief Conservator of Forests,
Kachchh Circle,

Bhuj, Gujarat.

Repért No. 4 of 2022 cn Conservation of
th Hon'bie Manglrove

Audit Para 5.1(v)(b) - CAG
NGT Orders 0n <
hachaun Taluka, Kac

ompliance Wi
d Moti Chirai, B

Subject: Reply to
Coastal Ecosystem - C
Restoration in Nani Chirai an

lichh District. '

Reference: Audit Report Observation - Para 5.1(v)(b)

a 5.1(v)(b) of the CAG Report No. &.0f
d ncn-

Respected Sir
garding the allege

With r‘eférence to the audit obseivation under Par
2022 concerning the Conservaticn of Coastal Ecosystem, SP
compliances vwith the Hon'ble Naticnal Green Tribunal's (NGT)
mangrove restoration and removal of obstructions in creeks at

Kachchh District, the following point-wise complia

ecifically re
order dated 11.09.2019 reia
Nani Chirai and Mot Chirai areas,
nce report is I'es{peétfully

Tng o
=

Bh_achau Talula
submitted:

low:
a Joint Committee comprising membears from
and the Forest Department conducted

d accessibility of the affected areas,

1. Obstruction Removal and Restoration of TidalF
In strict compliance with the Hon’ble NGT directives,

the Gujarat Coastal Zone Management Anthority (GCZMA)
site inspections 01 10th and 11th December 2019. Due t0 limite
catellite imagéry was employed to assess the damage and identify bunding obstructions. Followwing
these. assessments, bund removal work commenced on 14.12.2020. By February 2021,
appro¥imatesy 4,215 running meters of bunds were removed, facilitating the restoration of tidal
water flow. A joint inspection to verify the completion of this work was conducted on 09.02.2021.
Recovery from Responsible Parties:

tial destruction of mangroves at multiple sites.

dividual offenders—primarily owing to land
ng authority, was

2. Assessment of Damage and

mittee’s findings confirmed substan
precise in

o difficulties in determining
.Port Trust (DPT), as the lease-holdi

and ownership cliSputes—-Deendayal
e. Accordingly, DPT has deposited $2,42,64,200/- with the Forest

tion and bund removal activities.

The Ioi'nt Com
However, due t
access
held principally responsibl
Department towards restora

the I.Qa'.:en ug

nd ownership remains contested between DPT and
d and Land

Regarding the Jangl area, where l2
Department, the District Collector has issued directives to the Department of Lan

Assistant Ce
ntCone ;
onservator of Forests, iJy. Conservator
Kachchh East Dision Bhul

Kachchh (East)-2

A Foresis ’
R
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Records (DILR) for demarcation. Subsequent cOSt recovery measures will be undertaken based on

the demarcation outcome.

shree times the extent of

forestation at
jvities:

In accordance with the NGT's directive to undertake aff
destruction, the Forest Department has impiemented the following restoration act
. 350 hectares of mangrove plantation completed during 2021-22.

e same financial year.

- An additional 145 hectares planted in th
- Repiacement of 60,000 raised beds due to casualties carried cut in 2022-23.
igues, including raised-

approved techn
Avicennia marina

employing scientifically .
utilizing native mangrove species such as
mented with GPS-tagzed photog,raphs and d

These plantations were executed
bed and direct seed sowing methods,
and Ceriops tagal. All activities were duly docu etailed

treatment maps for field verification.

Conclusion:
The compliance with the Hon'ble NGT Order dated 11.09.2019, and subsequent directives, has been
fforts involving GCZMA, the Forest Department, and
enation have been

ecological rejuv

d through coordinated- e
Therefore, the audit observ

ion works, financial recovery, and
mented, and yerifiable manner.

fully addresse
Deendayal Port Trust. Restorat
undertaken in a phased, docu ations

under Para 5.1(V) (b) stand satis
itted for your kind perusal an

factorily addressed.
This report is subm d record.

Encl.- Detailed ATR.

Thanking you, .
Yours faithfully,

G e
[G.D. Sarvaiya]
Deputy Conservator of Forests

Kachchh East Division, Bhuyj.

i of Foresis

®Kachchn East Livision, Bhui
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NoPvYT4 3577 nunsze
Office of the Chief Conservator of Forests,
Kachchh Circle, Bhuj,

Di. /0672025

To,

Additional Principal “hief Conscrvator of Forests,
Dc'lvel opment And M wnagement,

Gujarat State, Gandhi nagar.

Sub :- Reply to .Audil para 5.1 (v) (b) - CAG Report No. 4 of 2022 on
Conservation of Coastal Ecosystem — Compliance with Hon'ble NGT
Orders on Mangrove Restoration in Nane Chirai and Moti Chirai,

Bhachau Taluka, Kachchh District.
Ref :- (1) Audit Report Obscrvation-Para 5.1 (v) (b)

(2) Deputy Conservator of Forests, Kachchh East Division, Bhuj
No.PVY/6/A/209/2025-26, Dt.27/05/2025

Respected Sir, -

With nference to the audit observation under Para 5.1 (v) (b) of the CAG Report
No. 4 of 2022 conceming the Conservation of Coastal Ecosystem, Specifically regarding the
alleged non-complimces with the Hon’ble National Green Tribunal’s (NGT) order dated
11.09.2019 relating to mangrove restoration and removal of obstructions in creeks at Nani Chirai
and Moti Chirai area:, Bhachau Taluka, Kachchh District the followirlg point-wise compliance
report is respectfully s ubmitted by Deputy Conservator of Forest with refrence no.2:

1. Obstruction Kemoval and Restoration of Tidsl Flow :

In strict compliance with the Hon’ble NGT directives, a Joint Committee comprising members
from the Gujarat Coastal Zone Management Authority (GCZMA) and the Forest Department
conducted site inspections on 10% and 11% December 2019. Due to limited accessibility of the
affected areas, satellite imagery was employed to assess the damage and identify bunding
obstructions. Following these assessments, bund removal work commenced on 14.12.2020. By
February 2021, appreximately 4,215 running meters of bunds were removed, facilitating the
restoration of tidal water flow. A joint inspection to verify the completin of this work was

conducted on 09.02.2(21.
2 Assessment of Damage and Recovery from Responside Parties :
The Joiot Commitiee”s: findings confirmed substantial destruction of mangroves at multiple sites.

due 1o diffi ulties in determining precise individual offenders-primarily owing to land

access and ownership disputes-Deendayal Port Trust (DPT), as the lease-holding authority, was
held principally respcasible. Accordingly, DPT has deposited 2,42,64,200/- with the Forest

Department towards re storation and bund removal activities.

Regarding the Jangi area,
Revenue Department, the District
Land Records (DILR) for demarcation. Subsequent ¢

based on the demarcation outcome.

However,

where land ownership remains contested between DPT and the
Collector has issued directives to the Department of Land and
ost recovery measures will be undertaken

DESKTOPMMEENPRFdbaln Table-d GENERAL-S « Copy v 29

Assistant Conservator of Forests,

5 & sl = ndt 7D
« Kachehh (East-£
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3. Restoration of Maiigroves :

[n accordance with the N(iT’s directive to undertake afforestation at three lil'l'lffi t.he extent of
destruction, the Forest Dep irtment has implemented the following restoration activities:

. 350 hectares of mar.grove plantation competed during 2021-22.
- An Additional 145 hectares planted in the same financial year.
Replacement of 60,000 raised beds due to casualties carrid out in 2022-23.

These Plantations were exeouted employing scientifically approved techniques, including raised-
bed and direct seed sowing methods, utilizing native mangrove species such as Avicennia marina
and Ceriops tagal. All activities were duly documented with GPS-tagged photographs and
detailed treatment maps for field verification,

Conclusion :

The compliance with the Fion’ble NGT Order dated 11.09.2019, and subsequent directives, has
been fully addressed throus h coordinated efforts involving GCZMA, the Forest Department, and
Deendayl Port Trust. Rest yration works, financial recovery, and ecological rejuvenation have
been undertsken in a pliased, documented, and verifiable manner. Therefore, the audit
observations under Para §. ] (v) (b) stand satisfactorily addressed,

This reports is submitted for your kind perusal and record,
Encl :- Detailed ATR,

Kachchh

Copy to: Deputy Conservator of Forest, Kachchh Eagt Division, Bhuj for kind informaNpn,

.\Mmm%nsewator of Forests, V.
N Kachehh (East)~2 Dy. Conservatory/foras:

Kachchn East Divigion, Bhut
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1.0 BACKHGROUND

Member Secretary, Gujarat Ecology Commission (GEC) through its letter dated 21st
August-2018 informed to GCZMA about destruction of mangrove at Nani Chirai and
Moti Chirai areas of Bhachau, Dist: XKutch based on representation made by Prof.
Nagar, M S University to GEC.

Based on this, GCZMA directed Coﬂector & Cha,iriiah, District Level Committee, Kutch
and Regional Officer and MS, District Level CRZ Committee, Kutch through latter
dated 26-02-2018 to get the matter verified and initiate suitable actions ensuring that
no destruction of mangrove had taken place. They were also requested to take

necessary actions and submit an acticn taken 'r_eport to GCZMA.

The Gujarat Pollution Qpntrol.Boal_'d, G'a_ndhinagar subrmit pd a letter dated 03-04-
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2018 along with a copy of an inspection report dated 14-03-2018 carried out by the
Sub-Committee of District Level Committee, Kutch based on the representation

received and as requested by the GCZMA.

It was mentioned that the sub-committee headed by the DCF, Kutch (east) and
comprised of representatives from DILR, GPCB, GUIDE, Fisheries Department,
Mamlatdar - Bhachau and NGO, etc visited the site on 14-03-2018. The committee

visited five plots and surrounding areas.

The observations were as under:

- Representative of Deendayal Port Trust (DPT) informed that the said area of total
five plots admeasuring an area of 3500 acres, is leased out for salt production
activity to M/S. Shree Jyoti Salt Industries and M/S Shri Ram Salt Supply

< It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/roads which is in due course of time, affects the
very survival of mangroves in a vast area and its associated biodiversity

- Uprooted mangroves were evident from the cutting and remains of mangrove plant
parts in the visited areas

- Land levelling was noticed which affects the minor creek system within the area -

All the above activities resulted in destruction of mangroves habitat and removal of

mangroves in area of @ 750 acres., Out of which, 250 acres area can be classified as

mederate mangrove and balanced 500 acres can be classified as  open
mangrove(sparse mangrove)

: The Committee has also noticed extensive construction of earthen bunding even
beyond the five above said plots. Since the length of bunds were extensive it was
very difficult to predict the exact impact area due to bunds. Nevertheless, this
could impact several folds of the lease areas as mentioned above

- The bunding'’s/leveling activity was carried out since two—two and half months -

Since the area falls under mangrove i.e CRZ-IA, any acti'».'ity without prior

permission on habitat alteration or removal of mangroves is a case of clear violation

of CRZ Notification 2011 as amendment thereof

The Sub-Committee recommended following actions:

@ Ly, :/ b (i - :.;:-\.':
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1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by remcving all the earthen
bunds/roads

3. Since areas falls under CRZ Category I-A, all the leases should be canceled with
immediate effect and legality should be followed

4. The restoration plan needs to be prepared for the impacted and surrounding
areas and effective implementation should be envisaged with appropriate

monitoring mechanism

Based on the Sub-committee report, Collector and District Magistrate & Chairman
of the District Level CRZ Committee has issued an advisory letter to M/S Deendayal
Port Trust on 28-03-2018. The District Collector has also requested to talke all the
actions under Environment (Protection) Act 1986 and also requested to appraise

the State Government accordingly.

Based on the DLC report and request from Collector, Kutch, Directions under
Section 5 of Environment (Protection) Act, 1986 were issued on 20-04-2018 to M/S
Deendayal Port Trust as follows;

1. To stop all activities immediately in the said area

2. To restore the free flow water in the creeks/creek lets by removing all the
earthen bunds/roads

3. Since areas falls under CRZ Category I-A, all the leases should be
canceled with immediate effect and legality should be followed

4. The restoration plan needs to be prepared for the impacted and
surrounding areas and effective implementation should be envisaged with

appropriate monitoring mechanism

In the meantime, the Kachchh Camel Breeders Association has filed an Original
Application No 111 of 2018 versus Union of India ,through Secretary,
MOEF&CC and Others against the violations CRZ Notification 2011 issued by
the Ministry of Environment, Forest and Climate Change, Government of India
as well as the violations of Forests Conservation Act, 1980 by rampant clearing
of the mangroves in Nani Chirai and Moti Chirai area of Bhachau Taluka in

Kutch District by Deendayal Port Trust.

The Hon’ble National Green Tribunal vide order dated 19th March, 2018

directed that status quo be maintained till further orders in order to stop the
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destruction of mangroves. The Tribunal had also ordered Joint Inspection to be
conducted and a report in this regard to be filed by the Gujarat State Pollution
Control Board (GPCB) and the Central Pollution Control Board (CPCB).

Joint Inspection of the site was conducted on 13th April, 2018 by officials of the
GPCB and CPCB and the report was filed on 27th April, 2018:

On 28th April, 2018, it was noted that obstructions caused in the creeks have
resulted in depletion of the water in the areas where mangroves were growing
and if this position continues, destruction will be complete. Besides, if the water
is not allowed to pass through the creeks, it will destroy all the mangroves and
the area will be exposed to reclamation which may be the intention of the vested
interests. The Gujarat State Pollution Control Board (GPCB) assisted by the
District Magistrate was directed forthwith to visit the spot and remove all

obstructions from the creeks to ensure flow of water to the area where
mangroves exist. The GPCB was asked to report compliance within ten (10) days

from 24th May, 2019.

The Gujarat Pollution Control Board filed an affidavit in 3rd July, 2019 in
compliance with reference tc Hon’ble NGT order dated 24-05-2019 stating that
with the assistance of the Collector and District Magistrate, Kachchh completed
the work of demolition of bunds and removal of all obstructions to the
satisfaction of the complainant.

The Kachchh Camel Breeders Association again filed an I.A. No 20 of 2019 in
O.A. No-111 of 2018 on 08-01-2019 regarding continuation of mangrove

destruction in and nearby creeks in Jangi Village areas.

The District Level CRZ Committee informed regarding this issues, as the
applicant Kachchh Camel Breeders’ Association made a representation on 03-
01-2019 to MS, District Level Committee and submitted that the District level
Committee met on 08-03-2019 in Shri Aadatbhai Bhachubhai Jat, a
representative of Kachchh Came Breeders Associations, who informed that no
activities have been started on that place. Also the site was not approachable.
The DPT informed that they have informed the Superintendent of Police on 26-
12-2018 (east Kutch), Gandhidham for unauthorized occupation, attempt of
encroachment, illegal activities and violation of Environmental norms on vacant

and unutilized DPT land located opposite salt land/ Plot of Ex-lease of M/S
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Kanoria Chemicals near Village Jangi. The Committee Directed DPT on 02-05-
2019 for removal of bunds at Jangi Village.

The Forests and Environment Department filed an affidavit on 01-02-2019
before the NGT with a request that a subcommittee would be visit the site and

take necessary action; DPT also filed a reply on 24-01-2019

Further to this, based on Hon’ble NGT oral order on 08-05-2019, Directions
Under Section 5 of Environment Protection Act, 1286 were issued on 12-06-
20169 to Deendayal Port Trust as follows:

1. To Stop carrying out any activity in and around the intertidal areas which
are affecting the mangroves, blocking the creeks and disturbing the
natural flow of tidal waters, and commenced without obtaining prior
clearance from the competent Authority and are in violation of the
provision of the CRZ notification

2. Remove all the bunds which are blocking the Creeks and all the
expenditure in this regard shall be borne by the DFT

3. Stop the construction of bunds of any kind anywhere within CRZ areas of
this region as well as in DPT areas

4. Cancel all the leases granted for salt manufacturing in the CRZ-I(A) areca ,
which is classified as ecologically Sensitive areas as per CRZ Notification,
and who are in violation of CRZ Notification

5. Prepare a restoration Plan for the impacted and surrounding mangrove areas
and effective implementation should be done by the DPT with an
appropriate Mechanism

6. An Action Taken report in this regard shall be submitted immediately
The District Level Committee was also requested to file FIRs against
known unknown persons for destruction of mangroves and viclating
the Environmental Laws.

The Hon’ble National Green Tribunal has passed an order on 11-09-2012 as
follows:
1. There shall be no obstruction of any kind in the creeks, and, free and
centinuous flow of estuarine water in the creeks will be ensured. 2. The
Forest Department, Gevernment of Gujarat, GCZMA and Revenue Officials

will jointly inspect the area to find out the persons who were responsible for

Psslgtart Conse o af Forests,
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obstruction of cresks and take action in accordance with law including

recovery of environmental damage and cost of restoration of mangrove
damaged. This may be done within a period of one month. 3. If there has
been any activity that is in violation of CRZ Notification 2011, the GCZMA
will immediately take actions in accordance with law. 4. If there has been any
activity in the mangroves area which are in contravention of the Forest
(Conservation) Act, 1980 or any other law, the Forest Department will
immediately take action in accordance with law. 5. There shall be no salt
manufacturing activity in CRZ — 1 area without following the due procedures
provided under law/notification. If such activity is found the GCZMA will
take action immediately to stop  forthwith and initiate appropriate
proceedings. _

6. The quantum of damage caused to the mangroves shall be assessed by
the GCZMA in accordance with laid down procedures and the same shall
be recovered from the persons responsible for the same within a period of
one month from today.

7. The Forest Department, Government of Gujarat will take immediate action
to restore the mangroves which are damaged within a period of six (6)
months from hence. '

The matter was disposed of with above directions.

This matter was discussed in the 45% meeting of Gujarat Coastal Zone
Management Authority, which was held on 04-10-2019, During the meeting the
Anthony deliberate the issues and after detailed discussion, it was decided that
to constitute committee of following members from GCZMA alongwith others
members from Forests and Revenue Department and carry out visit and submit

report about actions required to taken incompliance NGT order dated 11-09-

2019

1. Director , BISAG, Member GCZMA
2. Representative of MS, GPCB, Member GCZMA.
3. Shri Nischal Joshi, GEC
4. Representative of PCCF(WL), Member, GCZMA.
5. Shri H.B.Chauhan. Member, GCZMA.
Heowever, due to the preoccupation of the Director, BISAG, It was decided to

include Dr. Manan Shukla, Manager (Environment), Gujarat Maritime Board as a
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member of the Committee.

The Collector, Kutch vide its letter dated 09-11-2019 has directed the
Conservator of Forests. Kutch(East) along with other members of the District Level
Committee to carry out site visit of the areas as alleged in the petition and submit
a report within three days.

Attempts were made to carry out site visits by the GCZMA committee and DLC,
however due to pre-occupancies, it was not materialized. However, finally, the site

visit was carried out on 18-12-2019 and on 11-12-201%

2.0 SITE VISIT.

As decided, the site visit was carried out during 10-12-2019 and 11-12-2019 by
the Committee of GCZMA and District Forest Officials and District Revenue
Officials and members of DLC.

In the beginning of the visit, the committee started with meeting all
stakeholders. Meeting with all stakeholder was conveyed on 10-12-2019 under
Chairmanship of SDM, Bhachau, Kutch at SDM, Office, Bhachau, along with
the District level

Forests officials, Committee members , Representative of Deendayal Port Trust
and representative of the Petitioner wherein the following officials remained

present during meeting:




TS

During discussion with the representatives of the applicant, it was informed that
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APPLICANT BEING HEARD IN THE MATTER BEFORE SITE VISIT

After meeting, site visit of the Deendayal Port Trust area was carried out by the abcve

officials and observations were as under:
3.0 SITE VIRIT ON 10-12-201¢2

Committee visited the area on 10th December 2019 allotted by DPT on lease for
the salt pan work to Shri Jyoti salt industries and Shri Ram salt supplies. It was not
possible to approach the exact location due to inaccessibility of that area. Members
were able to approach the nearest possible point and from there members observed the

affected area. The corresponding site visit photographs are as following:

PLOTS LEASED BY DPT FOR SALT PANS LEADING TC DESTRUCTICN OF

MEARTOT T
VLiadN L'.'a.\..OVAih}

Allotment of 06 nos. of plot of various sizes admeasuring a total area of 4000 acres
between village Bhachau and village Jangi were leased by DPT for production of salt on

30 years lease.
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DRYING OF ENTIRE AREA DUE TO BLOCKAGE OF CREEKS FOR SALT
PRODUCTION

4.0 SITE VISIT ON 11-12-2018
OBSERVATIONS

On 11th December 2019, committee visited the Jangi area, at this place also it
was not possible to reach the exact location due to inaccessibility of the area,
committee members observed the location from the nearest point at bank of the creek.

After visiting the place, all present stake holders had put their views to the committee.

T

1y s ndy




L o Bamaiy
- L RIPAETIRE LT R

i Ul

i i g MR

e ry i e e
i?g T e 42 gryiparw

-
&
s

§8 g

-
ot




g R

5.0 OBSERVATIONS OF THE FIELD VISIT Dated 10% December-2019

Following observations made by the committee during the field visit :

1. Bunds in intertidal areas were ocbserved in the areas leased by DPT.

2. It was also informed by the GPCB & Forest Department officers that Mangroves
were destructed in this area, however due to inaccessibility of areas the
committee was not in position to reach the mangrove destructed areas.

3. One of the petitioners has showed another area [near Khersa Pir mosque,
Ambaliyara] in which bunds are created about 1 KM length by some unkncwn
persons, hewever it was confirmed by the DDP|T officers that this land belongs
to DPT. Committee observed the bunds created and also saw that due to that

mangroves destruction took place.

ODSERVATIONS OF THE FIELD VISIT Dated 11t December-2019

1. The sites under question are inaccessible hence; the committee was not able to
observe any destruction during site visit. Therefore, the cominittee has decided
to review the site using satellite images to find the period of bund construction
activities and destruction of mangroves, if any. It was also decided to use time

series sate]lite data for the same.

The Detailed satellite images after duly superimposition of the sites in questions
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are received from BISAG on 13t July, 2020.
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"CREATION OF BUND FOR SALT PRODUCTION PROCESS IN MANGROVE AREA

NANI CHIRAI & MOTI CHIRAI AREA - SATELLITE IMAGERY SHOWING PRE (2016)
& POST (2020) CONDITIONS DUE TO BUND FORMATION IN TIIE AREA FOR BALT
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6.0 Findings of the Commitise:
Followings are the findings of the Committée:

- Representative of Deendayal Port Trust (DPT) informed that the said area near by
Nani Chirai & Moti Chirai villages contains of total five plots admeasuring an

. b)Y W‘ (,Q ;— ator of Fores's

Assistant o - . uiforosts, wachohivEast Livision, Bhul
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area of 3500 acres, is leased out for salt production activity to M/S. Shree Jyoti
Salt Industries and M/S Shri Ram Salt Supply

. It was observed that obstructions are created along the creeks by way of
constructing earthen bunds/ roads which is in due course of time, affects the
survival of mangroves

- Total Mangrove area is 159.26 Hectares as per the satellite imagery of year 2016
before allocation by DPT for salt pan work _

. The same area satellite imagery of year 2020 shows creation of bunds all around
and reduction in mangrove area to 127.34 Hectares

. The total length of the bunds is 4240 Rmt for Nani Chirai — Moti Chirai area.

Based on the study of the satellite imageries, the approximate destruction of the

mangrove in Jangi area is 32 Ha and the total length of the bund is about 5271

Rmt.

- Along the way of the site visit, it was found that Mangroves are withered and dried
due to bund construction due to the salt pans activities

. No construction activities noticed which affects the minor creek system within area

. It was found that long earthen bund has been constructed near Khershah Pir
Mosque and the same has been impacted over the Mangroves growth in the
particular area. It is estimated that a total of 85 Ha. Mangroves area is impacted.
It was also confirmed that the area belongs to the DPT.

. The earthen bunds are created in CRZ —1A area

. Study of Satellite imageries shows that destruction of Mangroves and
constructions of earthen bunds are currently existed in Jangi disputed area - The
arca at Jangi is disputed with respect to ownership between DPT & Revenue

Department; Hence, actual ownership is not able to confirmed by the Committee

7.0 CONCLUSION :

. Tt was concluded that the destruction of the mangrove at Nani & Moti Chirai villages area is
ahout 31.92 ha ,the area of Jangi where the mangroves have been destructed is about 32

Ha. And another 85 Ha area has been destructed near Khiershah Pir mosque

Boasiossns o o
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- The land in which mangroves destructions b
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happened near Moti Chirai & Nani Chirai as well
as near Khershah Pir belongs to the DPT. However, DPT has leased out to third party.
Hence, it is conmcluded that DPT is the preliminary responsible for above stated

destructions

- DPT was not able to provide the details of culprit therefore, it was difficult for the committee

to identify the exzct name of the culprit

+ As far as the Jangi area is concerned, there is dispute between DPT and Revenue Department

regarding ownership of the lan

PR T

- DPT and Revenue Department should immediately carry out exercise of land demarcation
for this area and based on the decision they may share the cost or recover from the culprit
to be incurred for restoration of mangroves and clezring the bunds

- The Comumittee concluded that per Ha cost for mangroves plantation is Rs.45000 considering
the prevailing plantation model of GEC and the Forest Department. Whereas the cost of
demolition of bund is approximately Rs.2000/mmt. However, it may be depending upon the

site conditions and the approach

8.0 RECOMMENDATIOKS :
In view of the NGT order, the committee recommendations are as follows:
1. Tt is recommended that three times of total mangrove destruction as reported above
should be camied out by DPT.
2. It is recommended that DPT should immediately remove the bund at Mota ~ Chirai and
Nani Chiral to ensure the free flow of water.
3. GCZMA may direct DPT and Revenue department to identify the real culprit
and recover the cost of Mangrove destruction and bund removal.
4, GCZMA may direct the Revenue Department and DPT jointly to take the actions for
removal of bunds at Jhangi site immediately for ensuring free flow of water.
5. GCZMA may also issue suitable directions to DPT and Revenue Department  as well
s to the Forest Department to initiate immediate actions for removal of bunds at all the

disputed sites.
9.0 Way Forward :

Homnorable National Green Tribunal order dated Sepiember 16%,2020 :

Assistant Cv”
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Learned counsel for the State of Gujarat and GCZMA submitted that in compliance
with orders of Hon’ble NGT, a joint committee Wwas constituted which gave its report that
has been approved by the GCZMA on 05/09/2020.

Hon’bleNGT passed an order in Execution Application No.12/2020 In Original
Application No.111/2018 on 16/09/2020 stating,

- blocking/bunds to be removed on priority, so that mangrove areas get water and survive.
There shall be no obstruction of any kind in the crecks and free and continuous flow of
estuarine water in the creeks will be ensured.

_The amount determined be recovered expeditiously and restoration work be executed
which may be overseen by a joint Committee comprising Forest Department and GCZMA.
The joint Committee may ensure compliance of directions, including stopping and
remedying viclation of CRZ Notification, including any salt manufacturing activity and
Forest Conservation Act, 1980.

- The Forest Dept; Govt.of Gujarat will take immediate action to restore the mangroves.

Forest Dept will be the nodal agency for compliance.

Constitution of Committee :

_Director (Environment) & Additional Secretary, Forest & Bnvironment Dept. Govt. of
Gujarat comstituted a committee for implementation of Hon’ble NGT order in
E.ANo.12/2020 in 0.A.No.111/2018 on 09-10-2020. (Annexure-i)

_Committee comprises of members of Forest Dept; GCZMA,Gujarat Ecology
Commission,GPCB and a representative of District Collector, Kachchh with condition that
the committee may file its report to Hon’ble Chief Secretary, Govt.of Gujarat before 06th

December,2020.

Directions under Section 5 of the Environment (Protection) Act,1986:
Director (Environment) and Member Secretary, GCZMA issued directions under Section 5
of the Environment (Protection) Act,1986 to DPT dated 05/11/2020. (Annexure-ii)

- To stop all activities immediately in the said area. To restore the free flow water in the

CIeCkS.

. To restore the free flow of water in the creeks lets by removing all the earthen bunds
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through Forest Dept and deposit the amount to the Forest Dept as per the committee
report.

- Carry out mangrove plantation three times ofthe mangrove destructed in the area as
reported by the Committee through Forest Department as per the findings of the

committee report, and Deendayal Pon Trust is directed to deposit the amount to Forest

Department as per committee report.

Detailed Action Taken Report

KACHCHH CAMEL BREEDERS ASSOCIATION V/S UNION OF INDIA & OTHERS [O.A. NO.

111£2018]

G.A.No. KACHCHH Alleged viclation of provisions of Coastal Regulation Zone Notification, 2011
111/2018 |[CAMEL (CRZ Notification) and Forest Conservation Act, 1980 by clearing of the
BREEDERS mangroves by Deen Dayal Port Trust (DPT) in Nani Chirai and Moti Chirai areas
ASSOCIATION |of Bhachau Taluka in District Kutch, Gujarat.
V/S UNION OF
INDIA &
OTHERS
14.03.2018 |Sub Committee  |Sub-committee headed by the DCF, Kutch (east) and comprised of representative
headed by DCF  |from DILR, GPCB, GUIDE, Fisheries Department,Mamlatdar - Bhachau and
Kachchh East NGO, etc visited the site on 14-03-2018

Assistant Connomvalor 01 LOTB3S,




Forest Div
19.03.2018 |Ordered by To maintain status quo and to carry out joint inspections by GPCB and CP CB and
Hon.NGT a report to be filed in this regard.
28.63.2018 |District Level Collector and District Magistrate & Chairman of the District Level CRZ
CRZ Committee |Comumittee has issued Advisory letter to M/S Deendayal Port Trust
77.04.2018 |Joint Inspection  |As the possession letters are not yet given by the DPT to allottees (salt industries),
Report it is opined that the responsibilities Jie with DPT for such activities and violations.
Gujarat Coastal Zone Management Authority (GCZMA) should take appropriate
action.

12.06.2019 |HonNGT order |Directions Under Section 5 of Environment Protection Act, 1986 were issued to
Deendayal Port Trust, to remove all the bunds and prepare mangrove restoration
plan

03.07.2019 |Affidavit filed by |Regarding compliance wit Hon.NGT order dated 24.05.2019 statiing that with the

GPCB assistance of the Collector and District Magistrate, Kachchh completed the work of
demolition of bunds and removal of all obstructions to the satisfaction of the
' complainant.
11.09.2619 |Hon. National The Forest Department, Government of Gujarat, GCZMA and Revenue Officials
Green Tribunal  |will jointly inspect the area to find out the persons who were responsible for
has passed an obstruction of creeks and take action in accordance with law including recovery of
order environmental damage and cost of restoration of mangrove damage.
04.10.2019 |45th meeting of  |It was decided that to constitute committes of following members from GCZMA
Gujarat Coastal  |along with other members from Forests and Revenue Department for compliance
Zone Management|of Hon.NGT order dated 11.09.2019
Authority
09.11.2019 |Collector Kachchh|Has directed the Dy. Conservator of Forests. Kutch(East) along with other
to Forest Dept menthers of the District Level Committee to carry out site visit of the areas as
alleged in the petition and submit a report within three days.
10.12.2019 |District Level Site visit was carried out on 10-12-2019 and on 11-12-2019
Committee
09.10.2020 |Implementation |Director (Environment) & Additional Secretary, Govt.of Gujarat constituted a
Committee committee for implementation of Hon'ble NGT order dated 16-09-2020
05.11.2020 |Member To stop all activities immediately in the said area, To restore the free flow water in

Secretary,GCZM
A

the creeks. Carry out mangrove plantation three times of the mangrove destroyed in
the area as reported by the Committee through Forest Department as per the
findings of the committee report, and Deendayal Pon Trust is directed to deposit
the amount to the Forest Department as per committee report.
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; 12.11.2825 DCF,Kachchh Demand note by Forest Dept to destruct bunds and restore mangrove area
' East to DPT
16.11.2020 |Chairman DPT to |DPT submission regarding compliance to directions given by GCZMA
Member
Secretary, GCZM
A
01.12.2020 |Chairman DPT to |Submission of details about amount deposited by DPT to Forest Dept reg.
DCF Kachchh
East
03.12.2020 |Site Visit by DPT |Site visit was carried out to identify bund destruction locations precisely for which
and Forest order was passed by Hon.NGT on 16/09/2020. So that illegal earth bunds can be
removed iminediately and forest dept.can proceed with mangrove plantations in the
said creek area.

14.12.2020 |Bund Destruction |Actual bund destruction work has been started in presence of Range Forest Officer-
Bhachau and Forester Bhachau. Photographs with GPS coordinates are attached in
the Detailed Action Talen Report submitted by RFO-Bhachau to Kachchh East
Division.

27.61.2021 |RFO Bhachau fo R?-‘;ga Forest Officer intimated in written to Chief Engineer-Deendayal Port Trust
Chief Engineer garding completion of illegal bund destruction work and to carry out joint
DPT imspection to assess the work done.
$9.02.2021 |Joint inspection of |Joint inspection of illegal earth bund removal work has been carried out by
bund removal Engineers-Deendayal Port Trust and ACF Kachchh East Division and RFO
work Bhiachau,
20.07.2021 |RFO Bhachauto |Treatmentmap prepared and sent for approval to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in 350 Ha area.
East ;
July- Seed Collection  |Seed collection season and raised bed creation on Khersapir - Moti Chirai creek
August Season area to restore mangroves as per Direct Seed Sowing-Raised Bed plantation profile.
2021
27.08.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in 350 Ha area.
East to RFO
Bhachau

September
2021

Seed sowing

Direct seed sowing on the raised bed created on Mangrove Restoration Site and

carried out mangrove plantation.Photographs with GPS coordinates are attached in

the report.
04.09.2021 |RFO Bhachauto |RFO Bhachau scught approval from DCF Kachchh East Forest Division to carry
DCF Kachchh out 145 Ha additional mangrove plantation from the available fund.

Fast
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e e i S R e

569:"2;?21 E:F:O Bhachau to | Treatment map prepared and sent for appro val to DCF Kachchh East Forest
DCF Kachchh Division to carry out mangrove plantation in an additional 145 Ha area.
Eas

24.09.20221 |DCF Kachchh DCF Kachchh East has given written consent to RFO Bhachau to carry out
East to RFO mangrove plantation in limit of allocated budget by DPT for Mangrove
Bhachau Restoration.

29.09.2021 |DCF Kachchh Treatment maps were approved to carry out mangrove plantation in an additional
East to RFO 145 Ha area.
Bhachau

Oct-Nov  |Additional 145 Ha|Forester Bhachau-RFO Bhachau-Forest Dept carry out additional 145 Ha

2021 Mangrove mangrove plantation at Khersapir - Moti Chirai creek area as per approval from
Plantation DCF Kachchh East Forest Division.

10.12.2021 |Submission of REO Bhachau submitted a Detailed Action Talken Report with Annexures to DCF-
Action Talen Kachchh East Forest Division.
Report by RFO

02.08.2022 |DCF Kachchh Demand note sent to Executive Engineer (Land) Deendayal Port Trust by DCF
East to DPT Kachehh East Div to carry out mangrove restoration work in remaining area of

Jangi Round-Bhachau Range.

30.08.2022 |DCF,Kachchh Instructions given by DCF to RFO Bhachau to carry out casualty replacement work
East to RFO at Nani Chirai-Moti Chirai creek area where mangrove restoration has been done in
Bhachau 2021-22.,

Demand note for compliance work :
Demand note prepared by DCF Kachchh East Div; Forest Dept to destruct bunds
and restore mangrove area as per the findings of the committee report and sent the same to

Deendayal Port Trust. (Annexure - iii)

r. | WORK AREA RATE TOTAL
No. AMOUNT
(A) | Restoration mangrove | 447 45000 2,01,15,000/-
plantation (in Ha)
(B) |Removing of soil bund (in 8000 2000 1,60,00,000/-
RMT)
Total Amount 3,61,15000/-
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Submission by Deendayal Port Trust in compliance of the directions issued to

the DPT dated 05/11/2020 :

Chief Engineer DPT made a submission as approved by Chairman DPT regarding
compliance to directions given by GCZMA on 16/11/2020. (Annexure - iv)

- To Stop all activities inumediately in the said area and “Status quo shall be maintained
till further orders.” Since then, it is once again confirmed that there is no activity
going on in the szid area allotted by the DPT.

- DPT has already taken action to comply with the order of Hon’ble NGT dated
16/09/2020 with regard to the area under jurisdiction of DPT.

Submission of details about amount deposited by DPT to Forest Dept reg.:

DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund
removal and mangrove plantation with regard to the area (Nani Chirai and Moti Chirai
only) under jurisdiction of DPT. (Annexure - v)

However, As far as the Jangi area is concerned, there is a dispute between DPT and
Revenue Department regarding ownership of the land. DPT and Revenue Department
should immediately carry out an exercise of land demarcation for this area and based on
the decision they may share the cost.

Therefore, for this particular parcel of land/area (Jangi),after the demarcation of land
and ownership of land thereof (DPT or Revenue Dept), further steps would be taken
accordingly for removal of bund and mangrove restoration.

Direction from district Collector-Kackehh Bhwj has been issued to DILR for survey

of disputed land in Jungi area. (Annexure - vi)

Site visit to mark exact location for bund removal :

Site visit by Range Forest Officer Bhachau and Engineers of Land Section
Deendayal Port Trust was carried out on 03-12-2020 to mark the exact location/area with
GPS where bund removal work needed to be carried out and prepared staff rojkam of the
same.

According to joint visit and based on committee reports, a site has been selected where
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\ Y
bunds are to be removed and mangreve restoration can be done.
X
q
i
. kit Gt o 8 4 1
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Site Visit By Forest Dept And DPT Engineers on 03-12-2020

Dund removal work started on 14-12-2020 :
Bund removal work started on 14-12-2020 at the location suggested by the Joint Inspection
Committee and based on site visit with engineers from Land Section DPT on 03-12-2020.
Tllegal earth bund approx lmetre height has been destructed and available soil has been spread

T~

and leveled on both sides of bund in approx 10-12 meter width to allow tidal water to flush the

aiab
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Approximately 4000 Runniug Meter bund has been destructed till the end of January
2021
Forest Dept and DPT Engineers on 09-02-2021:

L o~

et T atd
Joint Visit of

Site visit by ACF Kachchh East Division-2 and RFO Bhachau with Engineers of Land Section Deendayal
Port Trust to inspect the work done so far.
Bund removal work at pre-decided Iocations has been done and monitored by Forest Dept and DPT

engineers jointly. Peripheral work of about 4000 running meter (RMT) bund removal has been done and

available soil has been spread and leveled on both sides of bund in approx 10-12 meter width to allow tidal

water to flush the area on selected site that is significant to allow tidal water to flush the area and make it

WS

suitable for mangrove restoration.
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Joint Visit of bund removal site and monitoring by Forest Dept and DPT engineers on
09-02-2021

Second Demand Note by Forest Department:

DCF Kachehh East Forest Division sent a second demand note for further bund removal work as per joint
site visit on 03-12-2020 by RFO Bhachau and Engineers DPT. (Annexure - vii)
According to this ground truthing done with engineers DPT by RFO Bhachau, it can be concluded that the total
length of the bund to be removed is 13098 mt out of which amount has been deposited by DPT for 4240
running meter of length (Letter from DPT office no. LW/PL/3361-IV/84, Dt.01/12/2020.).Thus, for the
remaining 8858 rmt ( 13098 - 4240) of soil bund, the amount is yet to be deposited.

B

SRR SR L
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Demand note

Hon'ble National Green Tribunal Order in E.A, no. 12/2020 O.A.n0.111/2018 rejated.

Removing Soil bund work in compliance with Hon. NGT order dated 16/09/2020.

For, Deputy Conservator of Forest, Kachchh East Forest Divison , Gujarat State, Axis Bank,

Account No. 920010034396773 ,
CUST ID. 896822433SBGOS

Sr. No. Work Quantity Rate Total Amount
(A) Removing of soil bund (in RMT) 8858 2000 1,77,16,000/-
Total Amount 1,77,16,000/-

Plannin

"
md

g of plantation of mangrove species:

Accarding to seed availebility, plantation of mangrove will be carried out on a

selected site at Nani Chirai-Moti Chirai creek area.

Species Ivionths of Seed availability Seed storage periods
Avicennia marina July - October faximum 10 days
Ceriops tagal March -May faximum 10 days
Rhizophora mucronata June - October faximum 10 days

So,according to the above seed availability periode, propagules of Ceriops tagal will be

]

Mo
g
&

o
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n
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available during the months of March - May. So plantation of C.tagal will be done in the month of

April-May on site on approx 10 Ha area to check the result of plantation.

Because as far as mangroves in the Gulf of Kachehh region is concerned, A. marina
is the dominant species. Therefore to check site suitability for C.tagal,plantation on a pilot plot of 10
Ha will be done and the result will be assessed.

Mangrove plantation profiles which are vailable and practiced by the Forest Dept. are as

under:

(1) Raised Bed plantation and (2) Direct Seed Sowing piaz tation

D aised Bed Plantation (A.marina) Plantation Profile

No. of Raised Bed 400/Ha

Size of Bed 1.00 Mtr*1.00 Mitr*0.30 Mtr

No. of Seeds 40/Bed

5 Mir * 5 Mitr

[#2]
"‘1
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Item of Work

Unit

Unit Rate As per Daily
Wage Rate 340.20

Cost/Ha

Preparation of bed 1Mir * 1Mtr * 0.30Mir

No.

34.66/- (Per Bed)

13864

Collection of Seed

No.

17.89/- (Per Bed)

7156

Alignment

No.

6.93/- (Per Bed)

2772

Seed Sowing

No.

2.90/- (Per Bed)

1160

Miscellaneous  Expenditure mcluding
transportation of labours etc.

No.

8.66/- (Per Bed)

Protection / Maintenance  Rewmoval of
algae, Repairing of Raised Bed and
Protection

3355/- (per Ha.)

3355

31771

o
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Iviangrove Restoration:

Treatment map prepared and sent for approval to DCF Kachchh East Forest Division to cary

out mangrove plantation in 350 Ha area and treatment maps were approved by DCF Kachchh East to cairy

out mangrove plantation in 350 Ha area (Annexure - viii). Plantation of mangrove has been carried out by

forest department at the said location where illegal earth bund was removed previously at Khersapir Creek,
Nani Chirai and Moti Chirai area - lands under ownership of Deendayal Port Trust.

Total of 350 hectare area covered under mangrove plantation as per raised bed model for

Avicennia marina spp. This is in compliance with Hon.NGT order dated 16/09/2020, as the order stated that

fhres times the total area of mangrove destruction can be restored by the forest department as nodal agency.

Sr.No. Plantation Plots | Area (Ha) | Mangrove Species viodel
1 Plot 1 120 Avicennia marina Raised Bed Plantation
2 Plot2 120 Avicennia marina Raised Bed Plantation
3 Plot3 60 Avicennia marina Raised Bed Plantation
4 Plot 4 50 Avicennia marina Raised Bed Plantation
Plot 1. 2 : | Le g-:_-sd h
i s A

=0 T bewias AT arvamrreaa Plo o s ip e Taga ] +1 5
50 Hectare Mangrove Plantation across four plots: Pletl, 2,3 and 4

#
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&
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visit of Joint Inspection Committee. Satellite imagery has been shown in the below picture of said location;

Nani  Chirai, Moti Chirai and Khersapir creek area of Deendayal Port Trust, -

e~ s :5_:!12 HEATIT - ,‘-_-\_ﬂ“'-!'i *_" S e 5 o o 3 I"
_ _l
|
E
= |
|
|
|
NANI CHIRAI & MOTI CHIRAI AREA — SATELLITE IMAGERY
Assistant Cone o i crests, ;

~ Kagheht (tavi=2
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[Mangrove Seeds Sowing (Avicennia marina spp.) which were collected from the local creek area
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Treatment map prepared by RFO Bhachau and sent for approval to DCF Kachchh East Forest Division
fo carry out mangrove plantation in an additional 145 Ha area. Treatment maps were approved by DCF Kachchh East _ -
Forest Division to carry out mangrove plantation in additional 145 Ha area.(Annexure - ix)
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. Casualty Replacement Work:
Casualty replacement work has been carried out in September-2022 at Nani Chirai,Moti

Chirai, Khershapir creek area where mangrove restoration work has already been carried out in the year 2021-22 as

i instructions received from Dy.Conservator of Forest-Kachchh East Division to complete the work urgently vide letter
2 dated 30/08/2022.
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Government of Gujara

GANDHITIAGAR- 382 010

Ara nye Bhavan,
cetor- 1074, Gandiinagay.

Sub Constitution of Committee fm‘ lmplementation of Hon'ble National Green Tribunsl
Order in EA. no, 12/20201n 6.A. no. 111/2018
m

- Refi- This Bepartment emall dated 15/08/2020.

in the Hon'ble National Green Tribenal |, Principal Bench, New
ton Mo, 12/2020 in Original Application No. 111 / 2018 - Kachchh
: ssocigting "cr's Urion of India & Ors. Issued crder dated 16/03/2020. The
E‘Jh -'fn'rﬁ'l .;si];.;:‘ii-‘zeﬁc nm-alleged viclation of provisions-of Coastal Regulation Zone Notification, 2011
(CRZ Kotification) and Forest Cotservation Act,-1830 by clearing of the mangrcves. by Deen
Dayal Port Trust (‘DPT’) in {{ani. Chirai a*?d Nioti Chirai arcas of Bhachau Taluka in District Kutch,
Gifarat.

Hon. 1iGT for enforcement of crder of the Trikunal dated 11.09.2019, ordered ¢n 16/05/2020
that the amount detereined be recovered expeditiously and restoration work be executed

o may bg. Cversedn: L, a joint Cum-t’-'tuee comprisir*g Forest Department
and GCZMA, Forest Bepartmant wil be the nodal agency for compliance. The joint Commitiee
may ensure conipliznce of «directions, including stopping and reme;u'y:ng violgtion of CRZ

AT A

Notitication, including any salt manufacturing activity and Forest Conservation Act, 1980. The
joint Committee may flie a comgpliance report with the Chief Secretary, Gu;:rat vithin three

famths.

lir pursuant fothe directions by the Hen. Hetional Green Tribuna! Principal Bench, Hew Delhivide
the crdeér stated abeve, This Department hereby constitute a committee for exacution and / or
impementation of Hon. Hatlonal Green Tribunal order as under:

Forest & Environment Bt’i}aﬂ.!n.ﬂ i
BLOCK 10, 14, 8™ FLOCR, SACHIVALAYA
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Thisis for yourinformation and nieces

| Sr.. o - : Betails - Designation

P | Additional Princinal Chiet Cons’m;ﬁtor of Forest Chairman
f land ), Aranya Bhav Sactor -10/A, :
Gandhinagar, : '

gat
| Blrector {Envir o..mcn) an

Gujarat Pollulion Controf Bozrd, :
Kutch~East .

7R ) | Member Se ecretary, Member o
Gujarat Coastal Zone :‘.‘tarza;er*em Authority,
1 Department of 1' arests & Environs ;e'll
| Govt, of Gujara; B
% - Repressntative oi' Sember Secret“’ry, Maaiber
Gujarat Ecclo, ~y C{r:twhss.m Udbyog Bhavan,
Sector -1, Gandhinagar. _ ]
4. -.| Dr. H. B, Chauhan, . Member
-Retd, Sciendist, Space Apnlication Ccuire and
Nieniber oF GCZRIAL D ]
5. Representative of Bistrict Ccffecmf, Nember E
_ Kuteh i ) ! _
6. ‘Regicnal Officer, . Member

7. - | Chisl-Conservator of Foro st, z
Kuatch

Member~ Convener

The Terms W:d

1) The: cﬁul, '_J_E

onditions shall be as foliows : .

> shall-meet asand when fet‘"‘“’id.

2} This. Committes: wil also be the Nionitoring Corimittes for exacution of the action plans and

Tor compliance of the directions by the Hon, Natic

\-“,v;\-v

3) The Chaliman shall ¢o- opt the members and the subieet expeits a

ral Green Tribunal in the ssid order,

s per the reguirements,

4) The-eommittes may file its re eporite Hon'ble Chief Secretary before 06% Decem ber, ,2020.

=

essary action at your level,

Hiznking Yeu, i
//-fwd
; (-2 .
23 4 -
,1‘-}?{“ - = ' j
/'fj‘fﬂ c}} r.; o~ D
; ﬁ‘{j | £
Copy'to - All comimiltce members

A b o
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No. B/JVIN/T.9/34396-97/2020-21:
Office of the Deputy Conservator of Forests, _

IKnchehh East forest Division,

n

4 Bhuj- Kutch, Dt. 31/12/2020
Te, _
Exeentive Engil weri(KL),
l\us D-—-.l' ,‘;ul 1 DL L ‘T,ILS‘ E: "

30, Adfinin Office Building,
AT " ‘_'.l-:n.[,

Dist.Kuich,

Sub:~ Hon'ble National Grezen Tribunal Order in E.A. no. 12/2020 O.A. no.
111/2018 reg.

ef.: (1) This office letter no. B/AIMN/T.9/26463-64 12020 21, Dt. [2/11/2020.
(2) Letter from your office no. LW/PL/3361-1V/84, Dt.01/12/2020,

(3) Letter of RFO-Bhacliau no, A/PVY/Fa.Nea./419-23, Dt. 08/12/2020.

With refererize to above cited subject and letter at ref. no. (1), a demand note has been
issued fo the DPT (Deendayal Port Trust) on 12/11/2020 in which ‘Removing of soil bund® (in
rint.) was caloulated for 8000 rmt for 148 ha. area. It was alse mentioned in that letter that the
total 'I_a'::-'gth' of the scil bund to be destructed is approximate and it may vary after ground
tuthing, In response to the demand note, your office has deposited an amiount of
RS..2,‘42,6.4,2.CFGf-- Tor bund removal and ‘mangrove plantation w.r.t. area Lmder jurisdiction of

DPT. As per the Annexiitie B ~ Calculation sheet of that letter toial Ien"th of the bund was

uiated as 4240 rmt to be removed which excludes the area of Jungi of which the cwnership is

in dispute.

lease refer the detter of RFQ Bhachau (refno. (3) altzched hue.mh) to your office which
states that RFO Bhachau, Forester Bhachau and enginesrs of Land section of DPT have visited

the area on (/7242020 and done the Rojkam accordingly for the area of which the bund has to

be remayed under the Jusisdiotion of DPT. Acccrding to this ground truthing done with your
enginzers LJ RFO Bhacha, it can be concluded that the total length of the bund to be removed is
13093 rmt out of which amount ha; been deposited by DPT lor 4240 rmf of length (rel. no.2)).

Thus, for the remaining 858 rmt (13098 — 4240) of soil bund the amaurit is yel to be deposited.

Assistani i - fﬁ

NECHS;

i M o
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#
ng amount for bund destruction in the area under

It is reguested to deposit the femalnl
jmiisd’i-a'_t’i.o:ﬂ of DPT ie. §858%2000 = 1,77,16,000/~ (One Crore Seventy Seven Lalh Sixteen
Thousardsonly) in following bank ascount {as per Demand note attached herewith).

r

Attachment :- Asabove

.

= e e p———
Depuiy Conservator of Forests,
Kachchh East forest Division,
Bhuj- Kutch.

Co P} respectedfully submitted fo : Chief-Conservator of Forests, Kachchh Circle, Bh j
and Member/Convener of the Committee.
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-Mou’bse National Green Tribunal Oder in E.A. no. - 12/2020
0.An0.111/2018 related,

- Removing Soil bund work in compliance with Hon. NGT order dated 16/09/2020.

o Fol , Deputy Conservator of Forest, Kachchh Bast Forest Divison, Gujarat State,

xis Baik, -

7_Acr~wunt No. 9zf01003d396773
| CUST ID. 896822433SBGOS

yr k. Work Area Rate Total Amount
(A) | Removing of soil bund (in rmt) | 9858 2000 | 1,77,16,000/-
Total Amournt | - . 1,77,16,000/-

Dy onsu*vator of Forests
Kachchh East Division, Bhuj.
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Office of the Range Forest Officer

Bhachau Normal Range

Opposite Customs Check Post, beside Blind School
Bhachau — Kachchh

Phone: 02837-224044

Email: rfobhachaunormal@gmail.com

Ref No.: A/Akshhep/F.No.56/4788-84 /2024-25 Date: 03/12/2024

To,

Deputy Conservator of Forests
Kachchh East Forest Division
Bhuj — Kachchh

Subject: Regarding mangrove degradation and illegal soil bunds in the coastal creek
area

Sir,

With reference to the above subject, it is respectfully submitted that on 27/11/2024, a
joint meeting was held at DPT under the chairmanship of the Regional Officer of Gujarat
Pollution Control Board. I also remained present in this meeting.

As per the decision taken in the meeting, action were initiated from 29/11/2024 to
remove mangrove obstructions and illegal soil bunds in the coastal creek area under the
jurisdiction of Deendayal Port Trust and The Forest Department. DPT and GPCB were to work
jointly and DPT was responsible for arranging necessary machinery and vehicles.

The following officers and staff were present and participated in bund removal work in the area
of DPT jurisdiction.

On 29/11/2024:

1. Shri Harshal Patel — Assistant Environmental Engineer, GPCB East Kachchh,
Gandhidham

Shri Manoj T. Gohil — Executive Engineer (Civil), DPT Gandhidham

Shri A.V. Bhatia — Forester, Bhachau

Shri R.V. Meriya — Forester, Bhachau

Shri M.V. Koli — Forester, Shikarpur

Shri A.H. Chaudhary — Forester, Jangi

%N & L 1o

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

nt Consarvator Of Forests, |
_ " (-Eﬁg_-_-_?: UY.I L’qnsgwatﬁa off Fores's
Kachet ‘(acnc;u_‘_} East Division, Bhut
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Please Note : Original Letters are in Gujarati. This is a manual a empt to translate them in English.

» 5 & .P
Assismntcunaer'@tgrciz Forests, O Conservator ofksbests
~ Kachelh {Eas))-2 Kachchn East Divisioft, Bhui
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On 30/11/2024:

1. Shri Harshal Patel — Assistant Environmental Engineer, GPCB East Kachchh,
Gandhidham

2. Shri Manoj T. Gohil — Executive Engineer (Civil), DPT Gandhidham

Shri S.B. Jetha — In-charge Range Forest Officer, Bhachau

4. Shri A.V. Bhatia — Forester, Bhachau

(9%

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

f FOi1s3LS,

Assistant Conservator 0f FOI=S iJy. Canae ;

. ecires 9 Jy. Lenservator rasis
i EEES e Nl B e Y

TN !{&d‘iﬁﬁh U Kachchh =asl Division, Bhug
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23.16151, 70.35987, -52.8m
30 Nov 2024 2:29:24 pm

During the site visit, it was observed that anti-social elements had illegally constructed soil
bunds on DPT-owned land in the Bhachau coastal creek area. These bunds obstructed tidal
water flow, adversely affecting the mangrove ecosystem.

Photographic evidence and field observations revealed that over 1 km of mangrove area
was drying due to water blockage caused by the bunds. It is recommended that to protect the
mangroves further operations need to be conducted which requires additional machinery and
staff.

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

Asslstant Conservator 0: -

"~ Kachchh (East)-2 Dy. Lon

<achchn E
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It is our suggestion that a comprehensive assessment of the bunds will require more

time and coordinated combing operations with DPT officials and machinery.

This is submitted for your kind information and necessary action.

Yours faithfully,
(S.B. Jetha)
In-charge Range Forest Officer
Bhachau Range

Copies submitted to:

1
2.
. 8
4
5

. Chief Engineer, Land Section, DPT Gandhidham — for necessary action

Sub-Divisional Magistrate, Bhachau — for information
Regional Officer, GPCB East Kachchh, Gandhidham — for information

. Regional Officer, GPCB West Kachchh, Bhuj - for information
. Mamlatdar, Bhachau — for information

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

y. Conservatody ;A orasis

achchn Easi Division, Bhui
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Office of the Range Forest Officer

Kutch East Forest Division,

Next to Rotary Bhavan,

Anjar — Kutch, 370110

Email: rfoanjar@gmail.com  Phone: 02836-242487

No.: A/JMN/403/2024-25 Date: 15/01/2025

To,

The Deputy Conservator of Forests,
Kutch East Forest Division,

Bhuj — Kutch.

Subject: Coastal Regulation Zone Notiﬁcafgn 201 9—— BLCRZ related m;tgr.
Reference: Your office letter No. V/IMN/T9/5554-5 9/2024-25 dated 18/10/2024.

With due respect, in connection with the above subject and reference letter, it is
submitted that during the CRZ-related video conference held on 17/10/2024, necessary
guidance and instructions were issued.As per the DLCRZ resolution dated 11/06/2024, action
is to be taken against those responsible for damage caused to the mangrove area. Based on the
telephonic instructions received from the District Collector and the guidance issued during the
video conference of 17/10/2024, it has been directed that if, during patrolling in your
Jurisdiction, any damage to mangroves is observed, then the machinery, equipment, and
property used in such activities must be seized. The seized materials and machinery should be
kept in the custody of the Forest Department, and a detailed report should be prepared
immediately. The same should be communicated to the Deputy Collector and Mamlatdar so
that it can be placed before the DLCRZ Committee and further action may be initiated for
registering an offence against the responsible parties.Further, if during patrolling any mangrove
damage is noticed but no machinery or equipment is found at the site, then the Deputy Collector
and Mamlatdar should be informed accordingly.

In this regard, a site visit was conducted by the Committee of this Range on 02/01/2025.
Officers/staff from the Forest Department and GPCB were present. The site inspection report
is enclosed herewith. At the site, it was observed that illegal embankments had been
constructed in the said area, which falls within the land of Deendayal Port. Shri Manojbhai
Gohil, Engineer and representative of Kandla Port Trust, initiated the work of removing the
embankments using a Hitachi machine, and around 5 to 10 feet of the embankments were
removed. Thereafter, the work had to be stopped due to sunset. No other machinery or
equipment was found at the site.

This is submitted for your kind information.
Enclosure: As above.

(S.4. Gadhvi)
Range Forest Officer,
Anjar Range.

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

Z% Dy, Conservath
Assistant Con&8rvator of Forests,

Xachchn East Diykion
Kachchh (East)-2 -
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Office of the Deputy Conservator of Forests

Kutch East Forest Division, Forest Complex

Behind District Industries Centre, Bhuj-Kutch — 370001
Email: defkachchheast@gmail.com

Phone: 02832-250227

Letter No.: B/IMN/T9/ 8206/2024-25
Date: 27/01/2025

To,
The Collector, Kutch
Chairman, District Level CRZ Committee (DLCRZ)

Subject: Regarding implementation of Coastal Regulation Zone Notification-2011
and action taken in agenda of the meeting
Reference: Letter No. GPCB/R.O./Kutch(West) CRZ/T-1 9(I)/55 dated
27/01/2025 from Gujarat Pollution Control Board, Regional Office,
Kutch (West), Bhuj

Sir,

With reference to the above subject and letter, it is hereby informed that a meeting was
held on 24/09/2024 under the chairmanship of the Collector regarding the implementation of
CRZ Notification—2011. As per proceedings actions taken by the Forest Department are as
enclosed below.

Enclosed : As above

G D sarvaiya
Deputy Conservator of Forests
Kutch East Forest Division, Bhuj

Please Note : Original Letters are in Gujarati. This is a manual atte to translate them in English.

Hssistant Céfiservator of Forests, NPT, - |
e 3 . (8L -. 5 ¢ - 25 s b
™ Kachchh (Eas)-2 "(’.:‘a}(;”‘t"-:""-’. amich, Bhuy
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Action taken report

On 29/11/2024 and 30/11/2024, staff from Bhachau Range, GPCB, and DPT
carried out bund-removel operations near Gulamshapur. Additional machinery
was required for the task, as noted by the RFO Bhachau in reference letter
A/Akshhep/F.No.56/479-84/2024-25 dated 03/12/2024.

Lo

On 02/01/2025, Assistant Conservator of Forests Kutch East-1, staff from Anjar
Range, GPCB officials, and DPT officer Manoj Gohil conducted bund-removal
operations in Tuna area. One Hitachi machine arrived at 3 PM and bund-removal
was started at 4 PM due to travel time. Reference: A/JMN/403/2024-25 dated
15/01/2025 from the Anjar Range Forest Officer.

N

On 03/01/2025, a meeting was held at Bhachau Sub-Divisional Office re garding
removal of salt bunds. Attendees included: Sub-Divisional Officer Bhachau,
ACF-2 Kutch East Forest Division, GPCB officers Falgun Modi and Harsh
Patel, Mamlatdar Bhachau, and DPT officer Manoj Gohil.DPT officer informed
that DPT has requested police protection for the operation and DPT has to allot
fund to police department for this operation.

199

Please Note : Original Letters are in Gujarati. This is a manu ttempt to translate them in English.

Assistant Corservator of Forests, .
Lh (Eac Uy. Consarvato

Kachehh (East)-2 oy (f"' T
Kachchh East Divig
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Kachchh (East)-2
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Letter No:B/JMN/ 311-314/2024-25
Assistant conservator of forests,
Office of the deputy conservator of forests,
Kachchh east forest division.
Phone no 02832-250227
Date: 21/02/2025

To,

The Chief Engineer

Engineering Department,

Deendayal Port Trust,

Gandhidham-Kutch.

Subject: Regarding the provision of machinery for encroachment removal.
Reference: Letter No. G.P.C.B./R.O/ Kutch (West)/ CRZ/ T-19(1)/ 14/87 dated
06/02/2025 from the Gujarat Pollution Control Board, Bhuj.

With regards to the reference letter from the Gujarat Pollution Control Board, Bhuj, it
is stated that, as per the minutes of the District Level CRZ Committee meeting held on
29/01/2025, work must be done to remove encroachments in accordance with the Coastal
Regulation Zone Notification-2011.The necessary machinery for this work is to be provided
by you. You are requested to make the necessary machinery available immediately so that the
encroachment removal work can be carried out.

(B.P. Chaudhary)

Assistant Conservator of Forests,
Kutch East-2

Kutch East Forest Division, Bhuj

Copy to:

(1) Deputy Conservator of Forests, Kutch East Forest Division, Bhuj, for information in
accordance with your letter No. B/ JMN /T-9/8891/2024-25/ dated 19/02/202527.

(2) Regional Officer, Gujarat Pollution Control Board, Regional Office Kutch East, Room
No. 215-217, Administrative Office Building Kandla Port Trust, for information.

(3) Prant Officer, Prant Officer's Office, Bachau, for information.

Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

Assistant Conservater of Forests, i Conmind bf i
Kachchh (East)-2 Vi gy b
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Letter No:B/JMN/ 77-80/2025-26
Assistant conservator of forests,
Office of the deputy conservator of forests,
Kachchh east forest division.
Phone no 02832-250227
Date: 31/05/2025

To,

The Chief Engineer

Engineering Department,

Deendayal Port Trust,

Gandhidham-Kutch.

Subject: Regarding the provision of machinery for encroachment removal
References: (1) Letter No. G.P.C.B./R.0/ Kutch (West)/ CRZ/ T-19(1)/ 14/87 dated
06/02/2025 from the Gujarat Pollution Control Board, Bhyj
(2) Letter No. B/ JIMN /T-9/1268-77/2025-26/ dated 27/05/2025 from
\the Deputy Conservator of Forests, Kutch East Forest Division, Bhuj.
(3) Our letter No. A/ IMN /311-314/2024-25/ dated 21/02/20257.

With regards to the above references, it is stated that, as per the Gujarat
Pollution Control Board, Bhuj's letter of reference (1), and as mentioned in the minutes of the
District Level CRZ Committee meeting held on 29/01/2025, for the execution of CRZ
notification-2011 it is necessary to remove encroachment. We had previously requested you to
provide the necessary machinery for this matter through our letter of reference (3). However,
the required machinery has not been provided by you yet, due to which the encroachment
removal work could not be carried out. Since the necessary machinery is to be provided by
you, you are requested to make it available immediately so that the encroachment removal
work can be done.

(B.P. Chaudhary)

Assistant Conservator of Forests,
Kutch East-2

Kutch East Forest Division, Bhuj

Copy to:

(1) Deputy Conservator of Forests, Kutch East Forest Division, Bhuj, for information in
accordance with your letter No. B/ JMN /T-9/8891/2024-25/ dated 19/02/2025 and letter No.
B/ JMN /T-9/1268-77/2025-26/ dated 27/05/202514.

(2) Regional Officer, Gujarat Pollution Control Board, Regional Office Kutch East, Room
No. 215-217, Administrative Office Building Kandla Port Trust, for informationl5.

(3) Prant Officer, Prant Officer's Office, Bachau, for information16.
Please Note : Original Letters are in Gujarati. This is a manual attempt to translate them in English.

Assistant Conservator of Forests, Ly. Lonservatd A
Kachchh (East)-2 Xachehn Les.




